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FOREWORD

Environmental Protection and Sustainable Development have been' the cornerstones of the policies and
procedures governing the industrial and other developmental activities in India. The Ministry of Environment, Forest
and Climate Change has taken several policy initiatives and enacted environmental and pollution control legislations to
prevent indiscriminate exploitation of natural resources and to promote integration of environmental concerns in
developmental projects. One such initiative is the Notification on Environmental Impact Assessment (EIA) of
developmental projects issued on 14" September, 2006 under the provisions of Environment (Protection) Act, 1986,
making EIA mandatory for certain categories of developmental projects.

Another land mark decision has been taken with the new notifications dated 15.01.2016 and 20.01.2016 on mining
of minor minerals and constitution of District Level Environment Impact Assessment Authority and District Level
Environment Appraisal Committee. This will ensure environmentally sustainable mining especially for sand and gravel
under close supervision of district authorities. Use of information technology and information technology enabled
services for scientific monitoring of mining and transportation of mined out material is another important feature of
above notification.

Sand and gravel are one of the most important construction materials. Ensuring their availability is vital for the
development of the infrastructure in the country. There are different sources of sand and gravel, the most important
among them is the river. As the requirement of these construction materials is on rise, they also are very vital for the
health, physical character of the river and the different important functions of the river. The extraction of sand and
gravel from the river bodies has to be regulated and done with adoption of required environmental safeguards.

In view of evolving scenario in industry and development sector, My Ministry has prepared a “Sustainable Sand
Mining Management Guidelines”. The Guidelines inter-alia focus on preparation of District Survey Report;
Management Plan; Marine Sand Mining and Impact on Marine Biodiversity; Issues and Management of Mining in
Cluster; Management of Sand Deposited after Flood on Agricultural Field of Farmers; Mining of Sand from Agricultural
Field; Monitoring System for Sustainable Sand Mining using Information Technology System; Creation of District Level
Environment Impact Assessment Authority (DEIAA) and District Level Expert Appraisal Committee (DEAC) for
granting Environment - Clearance for Mining of Minor Minerals; Exemption of certain cases for requirement of
Environment Clearance and Standard Environmental Conditions for Sustainable Sand Mining.

The Guidelines will help the Departments of Mines and Geology, State Pollution Control Boards/Committees,

Industries, Regulators, Authorities and various Stakeholders to ensure environmentally sustainable mining in the
Country.

(Prak Ja kar)

Paryavaran Bhawan, Jor Bagh Road, New Delhi-110 003
Tel.: 011-24695136, 24695132, Fax : 011-24695329

www.youtube.com/prakashjavadekar “ www.facebook.com/prakashjavadekar
¥ www.twitter.com/prakashjavadekar e-mail :mefcc@gov.in
website : www.prakashjavadekar.com
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PREFACE

Sand is naturally occurring granular material composed of finely divided rock and mineral
particles. Sand and gravel together known as aggregate, represent the highest volume of raw material
used on earth. The mining of aggregate has been continuing for many years. Now the mining of
aggregates has reached a level threatening the environment and ecosystem besides also reaching a
level of scarcity that would threaten the economy. It is recommended that sand and aggregate mining,
and quarrying should be done only after sound scientific assessment and adopting best practices to
limit the impact on the environment.

The main objectives of the Guidelines, inter-alia, includes to ensure that sand and gravel
mining is done in environmentally sustainable and socially responsible manner; availability of
adequate quantity of aggregate in sustainable manner; improve the effectiveness of monitoring of
mining and transportation of mined out material; conservation of the river equilibrium and its natural
environment by protection and restoration of the ecological system; avoid aggradation at the
downstream reach especially those with hydraulic structures such as jetties, water intakes etc.; to
ensure the rivers are protected from bank and bed erosion beyond its stable profile; no obstruction to
the river flow, water transport and restoring the riparian rights and in-stream habitats; to avoid
pollution of river water leading to water quality deterioration; to prevent depletion of ground water
reserves due to excessive draining out of ground water; and streamlining the process for grant of
environmental clearance (EC) for sustainable mining.

The recommendations for management of sustainable sand extraction are the key objectives
of the Guidelines. Emphasis is given to the setting up of monitoring plans that will provide data on
profile changes and sediment transport capacity to enable the authorities to evaluate the long-term
effect of the mining activities both upstream and downstream of sand extraction sites. Special
emphasis is given on monitoring of the mined out material, which is key to the success of environment
management plan. So use of IT and IT enabled services for effective monitoring of the quantity of
mined out material and transportation along with process reengineering has been made a part of the
Guideline. The Guidelines propose delegation of responsibility and authority to the cutting edge level
i.e. the District Environment Impact Assessment Authority along with streamlining the process of
impact assessment, environment management plan and environment clearance in cluster situation.

New Delhi AshW

Date: 15-03-2016
e waferor waq, SR 4]0, T8 fAcei-110 003 BIF : (011) 24695262, 24695265, Ha : (011) 24695270
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[ EXECUTIVE SUMMARY ]

The sand and gravel are one of the most important construction materials. Ensuring their
availability is vital for the development of the infrastructure in the country. There are different
sources of sand and gravel, the most important among them is the river. As the requirement of these
construction materials is on rise, they also are very vital for the health, physical character of the
river and the different important functions of the river. The extraction of sand and gravel from the
river bodies has to be regulated and done with adoption of required environmental safeguards.

For making available these resources, a mapping of these resources at the district level,
identification of appropriate sites for extraction, appraisal of the extraction process, putting in place
the required environmental safeguards, and rigorous monitoring of the volume of extracted material
is required to ensure sustainability of the entire process.

The district is the unit of administration which is best placed to do the mapping of these
resources, adopt the best environmental practices for extraction of these materials and monitor its
extraction and movement. The large number of leases which are awarded, the scattered geographical
location of the availability of these materials and decentralized requirement and usage of the sand
and aggregates also places districts in a unique position to play a vital role in adoption of
environmental safeguards needed for sustainable extraction of river sand and gravel.

Recommendations for management of sustainable sand extraction are the key objective of
the Guidelines. Emphasis is given to the setting up of monitoring plans that will provide data on
profile changes and sediment transport capacity to enable the authorities to evaluate the long-term
effect of the mining activities both upstream and downstream of sand extraction sites.

Special emphasis is given on monitoring of the mined out material, which is key to the
success of environment management plan. So use of IT and IT enabled services for effective
monitoring of the quantity of mined out material and transportation along with process reengineering
has been made a part of the Guideliness. The Guidelines proposes delegation of responsibility and
authority to the cutting edge level i.e. the District Environment Impact Assessment Authority along
with streamlining the process of impact assessment, environment management plan and environment
clearance in cluster situation.

Promotion of manufactured sand, artificial sand and alternative technologies in construction
materials and processes are also required for reducing the dependence and demand on naturally
occurring sand and gravel. Development of slag sand, sand from stone chips and there certification
under BIS is an important step in this direction.
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| INTRODUCTION |

Sustainable Development is built on three pillars - environmental, social and economic.
Sustainable development cannot be achieved if the environment is protected but poverty is prevalent
in a significant part of the population. Similarly, sustainable development cannot be achieved through
inappropriate economic growth, if it undermines the environment in which people and businesses
exists. These Guideliness support that fundamental concept, promoting environmental protection,
limiting negative physiological, hydrological and social impacts under pinning sustainable economic
growth.

Sand and gravel have long been used as aggregate for construction of roads and building.
Today, the demand for these materials continues to rise. In India, the main sources of sand are river
flood plain, coastal sand, paleo channel sand, and sand from agricultural fields.

River sand mining is a common practice as habitation concentrates along the rivers and the
mining locations are preferred near the markets or along the transportation route, for reducing the
transportation cost. River sand mining can damage private and public properties as well as aquatic
habitats. Excessive removal of sand may significantly distort the natural equilibrium of a stream
channel.

Removing sediment from the active channel bed in river interrupt the continuity of sediment
transport through the river system, disrupting the sediment mass balance in the river downstream
and induces channel adjustments (usually incision) extending considerable distances (commonly
one kilometer or more) beyond the extraction site.

The magnitude of the impact basically depends on the magnitudes of the extraction relative
to bed load sediment supply and transport through the reach. Implementation of the principles and
processes outlined in this Guidelines will limit the negative externalities of sand and gravel mining.
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[NEED FOR POLICY GUIDELINES ]

Sand is naturally occurring granular material composed of finely divided rock and mineral
particles between 150 micron to 4.75 mm in diameter (IS 383-1970). Sand is formed due to weathering
of rocks due to mechanical forces. In the process the weathered rocks forms gravel and then sand.

Sand and gravel together known as aggregate, represent the highest volume of raw material
used on earth after water. The mining of aggregate has been continuing for many years. Now the
mining of aggregates has reached a level threatening the environment and ecosystem besides also
reaching a level of scarcity that would threaten the economy. It is recommended that sand & aggregate
mining, and quarrying should be done only after sound scientific assessment and adopting best
practices to limit the impact on the environment.

It is also felt that the greater use of substitute material (Manufactured Sand, artificial sand
etc.) & construction technology, and sustainable use of the resource could drastically reduce adverse
impact of mining on the environment.

[OBJECTIVE OF THE GUIDELINES]

The Guideliness has been based on the following principles:
. Uncontrolled sand mining is not sustainable.

. Compliance with present and future legislation and regulations on the subject is mandatory
and not voluntary.

. Each lease holder should be given the opportunity to self-regulate to the extent that it can
demonstrate compliance with legislation and regulations.

. Where self- regulation fails to deliver compliance with legislation and regulations, increased
formal enforcement and monitoring should be implemented with punitive measures applied
in line with the legal framework.

. There is a need to protect the environment and the right of the population to live in clean and
safe surroundings, with the need to use natural resources in a way that will make a positive
and sustainable contribution to the economy.

The main objectives of the Guidelines

. To ensure that sand and gravel mining is done in environmentally sustainable and socially
responsible manner.
. To ensure availability of adequate quantity of aggregate in sustainable manner.

. To improve the effectiveness of monitoring of mining and transportation of mined out material.
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. Ensure conservation of the river equilibrium and its natural environment by protection and
restoration of the ecological system.

. Avoid aggradation at the downstream reach especially those with hydraulic structures such
as jetties, water intakes etc.

. Ensure that the rivers are protected from bank and bed erosion beyond its stable profile.

. No obstruction to the river flow, water transport and restoring the riparian rights and in-
stream habitats.

. Avoid pollution of river water leading to water quality deterioration.
. To prevent depletion of ground water reserves due to excessive draining out of ground water.
. To prevent ground water pollution by prohibiting sand mining on fissures where it works as

filter prior to ground water recharge.

. To maintain the river equilibrium with the application of sediment transport principles in
determining the locations, period and quantity to be extracted.

. Streamlining and simplifying the process for grant of environmental clearance (EC) for
sustainable mining.

10 SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES - 2016
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[THE EFFECT OF SAND AND GRAVEL MINING ]

Mining within or near riverbed has a direct impact on the stream's physical characteristics, such as
channel geometry, bed elevation, substratum composition and stability, in-stream roughness of the
bed, flow velocity, discharge capacity, sediment transport capacity, turbidity, temperature etc.
Alteration or modification of the above attributes may cause hazardous impact on ecological
equilibrium of riverine regime. This may also cause adverse impact on in-stream biota and riparian
habitats. This disturbance may also cause changes in channel configuration and flow-paths.

The effects of sand and gravel mining are as follows:

a) Extraction of bed material in excess of replenishment by transport from upstream causes the
bed to lower (degrade) upstream and downstream of the site of removal.

b) In-stream habitat is impacted by increase in river gradient, suspended load, sediment transport
and sediment deposition. Excessive sediment deposition for replenishment increases turbidity
which prevents penetration of light required for photosynthesis and reduces food availability
of aquatic fauna.

c) Riparian habitat including vegetative cover on and adjacent to the river banks it controls
erosion, provide nutrient inputs into the stream and prevents intrusion of pollutants in the
stream through runoff. Bank erosion and change of morphology of the river can destroy the
riparian vegetative cover.

d)  Bed degradation are responsible for channel shifting, causing loss of properties and degradation
of landscape, it can also undermine bridge supports, pipe lines or other structures.

e) Degradation may change the morphology of the river bed, which constitutes one aspect of
the aquatic habitat.

f) Degradation can deplete the entire depth of gravelly bed material, exposing other substrates
that may underlie the gravel, which could in turn affect the quality of aquatic habitat. Lowering
of ground water table in the flood plain because of lowering of riverbed level as well as river
water level takes place because of extraction and draining out of excessive ground water
from the adjacent areas. So, if a floodplain aquifer drains to the stream, groundwater levels
can be lowered as a result of bed degradation.

g)  Lowering of the water table can destroy riparian vegetation.

h)  Excessive pumping of ground water in the process of mining in abandoned channels depletes
ground water causing scarcity of irrigation and drinking water. In extreme cases it may create
ground fissures and subsidence in adjacent areas.

1) Flooding is reduced as bed elevations and flood heights decrease, reducing hazard for human
occupancy of floodplains and the possibility of damage to engineering works.

1) The supply of overbank sediments to floodplains is reduced as flood heights decrease.

k)  An un-scientific and unregulated sand and gravel mining tends to increase channel bank
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scouring and erosion. This causes a large degree of meandering of rivers and sometimes it

could be in kms.

1) Rapid bed degradation may induce bank collapse and erosion by increasing the heights of
banks.

m)  Polluting ground water by reducing the thickness of the filter material especially if mining is

taking place at top of recharge fissures.

n) Choking of sand layer which acts as filter for ingress of ground water from river by dumping
of finer material, compaction of filter zone due to movement of heavy vehicles. It also reduces
the permeability and porosity of the filter material.

0) Removal of gravel from bars may cause downstream bars to erode if they subsequently receive
less bed material than is carried downstream from them by fluvial transport.
p) Ecological effects on bird nesting, fish migration, angling, etc.

q) Indiscrete mining activities lead to increased concentration of suspended sediment in the
river which in turn causes siltation of water resources projects.

r) Un-scientific and unregulated sand and gravel mining leads to the severe health hazards like
air quality degradation and dust fog.

S) Direct destruction from heavy equipment operation; discharges from equipment and refueling.

t) Biosecurity and pest risks.

u) Impacts on coastal processes.

The other deleterious impacts of indiscrete mining include

Loss of riparian habitat resulting from direct removal of vegetation along the stream bank to facilitate
the use of a dragline or through the process of lowering the water table, bank undercutting, and
channel incision. The physical composition and stability of substrates are altered as a result of in-
stream mining and most of these physical effects may exacerbate sediment entrainment in the channel.

Furthermore, the process of in-stream mining and gravel washing produces fine sediments under all
flow conditions, resulting in a deposition of fine sediment in riffles as well as other habitats at low
discharge. Excess sediment is considered the greatest pollutant in waters and constitutes one of the
major environmental factors in the degradation of stream fisheries.

However, in-stream mining may contribute additional sediment to downstream reaches due to the
disruption of substrate stability. Once sediment enters the stream, it is best to let natural
geomorphological and hydrological processes reach a dynamic equilibrium, rather than further
exacerbating the situation by additional disturbance.
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All other things being equal:

a)

b)

c)

d)

Extracting gravel from an excavation that does not penetrate the water table and is located
away from an active stream channel should cause little or no change to the natural hydrological
processes unless the stream captures the pit during periods of flooding.

In-stream extraction of gravel from below the water level of a stream generally causes more
changes to the natural hydrologic processes than limiting extraction to a reference point
above the water level.

In-stream extraction of gravel below the deepest part of the channel (the thalweg) generally
causes more changes to the natural hydrological processes than limiting extraction to a
reference point above the thalweg.

Excavating sand and gravel from a small straight channel with a narrow floodplain generally
will have a greater impact on the natural hydrological processes than excavations on a braided
channel with a wide floodplain.

Extracting sand and gravel from a large river or stream will generally create less impact than
extracting the same amount of material from a smaller river or stream.

Over-extraction of gravel can destabilise channels and banks, and/or affect the ecologic
functioning of rivers particularly if undertaken at the wrong time, or in the wrong place, or in
a way that damages the river bed or margins.

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES - 2016 13
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GENERAL APPROACH TO SUSTAINABLE SAND
AND GRAVEL MINING

Following considerations should be kept in mind for sand / gravel mining:

a)

b)

c)
d)

e)

g

h)

Parts of the river reach that experience deposition or aggradation shall be identified first. The
Lease holder/ Environmental Clearance holder may be allowed to extract the sand and gravel
deposit in these locations to manage aggradation problem.

The distance between sites for sand and gravel mining shall depend on the replenishment rate
of the river. Sediment rating curve for the potential sites shall be developed and checked
against the extracted volumes of sand and gravel.

Sand and gravel may be extracted across the entire active channel during the dry season.

Abandoned stream channels on terrace and inactive floodplains be preferred rather than active
channels and their deltas and flood plains. Stream should not be diverted to form inactive
channel.

Layers of sand and gravel which could be removed from the river bed shall depend on the
width of the river and replenishment rate of the river.

Sand and gravel shall not be allowed to be extracted where erosion may occur, such as at the
concave bank.

Segments of braided river system should be used preferably falling within the lateral migration
area of the river regime that enhances the feasibility of sediment replenishment.

Sand and gravel shall not be extracted within 200 to 500 meter from any crucial hydraulic
structure such as pumping station, water intakes, and bridges. The exact distance should be
ascertained by the local authorities based on local situation. The cross-section survey should
cover a minimum distance of 1.0 km upstream and 1.0 km downstream of the potential reach
for extraction. The sediment sampling should include the bed material and bed material load
before, during and after extraction period. Develop a sediment rating curve at the upstream
end of the potential reach using the surveyed cross- section. Using the historical or gauged
flow rating curve, determine the suitable period of high flow that can replenish the extracted
volume. Calculate the extraction volume based on the sediment rating curve and high flow
period after determining the allowable mining depth.

Sand and gravel could be extracted from the downstream of the sand bar at river bends.
Retaining the upstream one to two thirds of the bar and riparian vegetation is accepted as a
method to promote channel stability.
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1) Flood discharge capacity of the river could be maintained in areas where there are significant
flood hazard to existing structures or infrastructure. Sand and gravel mining may be allowed
to maintain the natural flow capacity based on surveyed cross- section history.

k) Alternatively, off-channel or floodplain extraction is recommended to allow rivers to replenish
the quantity taken out during mining.

1) The Piedmont Zone (Bhabhar area) particularly in the Himalayan foothills, where riverbed
material is mined, this sandy-gravelly track constitutes excellent conduits and holds the greater
potential for ground water recharge. Mining in such areas should be preferred in locations
selected away from the channel bank stretches.

m)  Mining depth should be restricted to 3 meter and distance from the bank should be 3 meter or
10 percent of the river width whichever less.

n) The borrow area should preferably be located on the river side of the proposed embankment,
because they get silted up in course of time. For low embankment less than 6 m in height,
borrow area should not be selected within 25 m from the toe/heel of the embankment. In case
of higher embankment the distance should not be less than 50 m. In order to obviate
development of flow parallel to embankment, cross bars of width eight times the depth of
borrow pits spaced 50 to 60 meters centre-to-centre should be left in the borrow pits.

0) Demarcation of mining area with pillars and geo-referencing should be done prior to start of
mining.
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[ THE WORLD SCENARIO ]

Sand and gravel are mined world-wide and account for the largest volume of solid material extracted
globally. Formed by erosive processes over thousands of years, they are now being extracted at a
rate far greater than their renewal. Furthermore, the volume being extracted is having a major
impact on rivers, deltas and coastal and marine ecosystems, resulting in loss of land through river or
coastal erosion, lowering of the water table and decrease in the amount of sediment supply. Despite
the colossal quantities of sand and gravel being used, increasing dependence on them and the
significant impact that their extraction has on the environment, this issue needs far better attention
and awareness.

Globally, between 47 and 59 billion tonnes of material is mined every year of which sand and
gravel, known as aggregates, account for both the largest share (from 68% to 85%) and the fastest
growth in extraction increase. Although more sand and gravel are mined than any other material,
reliable data on their extraction is not available. The absence of global data on aggregates mining
makes environmental assessment very difficult and has contributed to the lack of awareness about
this issue. One way to estimate the global use of aggregates indirectly is through the production of
cement for concrete (concrete is made with cement, water, sand and gravel). The production of
cement is reported by 150 countries and it reached 3.7 billion tonnes in 2012 (USGS, 2013a). For
each tonne of cement, the building industry needs about six to seven times more tonnes of sand and
gravel (USGS, 2013b). Thus, the world's use of aggregates for concrete can be estimated at 25.9
billion tonnes a year for 2012 alone.

Added to this are all the aggregates used in land reclamation, shoreline developments and road
embankments (for which the global statistics are unavailable), added to this is the 180 million
tonnes of sand used in industry (USGS, 2012). Aggregates also contribute to 90% of asphalt
pavements and 80% of concrete roads (Robinson and Brown, 2002). Taking all these estimates into
account, a conservative estimate for the world consumption of aggregates exceeds 40 billion tonnes
a year.

This large quantity of material cannot be extracted and used without a significant impact on the
environment. Extraction has an impact on biodiversity, water turbidity, water table levels and
landscape and on climate through carbon dioxide emissions from transportation. There are also
socio-economic, cultural and even political consequences. In some extreme cases, the mining of
marine aggregates has changed international boundaries, such as through the disappearance of sand
islands in Indonesia (New York Times, 2010; Guerin, 2003).

The impacts of sand mining can be mainly categorized as follows:
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IMPACTS ON DESCRIPTION

Biodiversity Impacts on related ecosystems (for example; fisheries)

Land losses Both inland and coastal through erosion

Hydrological functions Change in water flows, flood regulation and marine currents

Water supply Through lowering of the water table and pollution

Infrastructures Damage to bridges, river embankments and coastal
infrastructures

Climate Directly through transport emissions

Landscape Coastal erosion, changes in deltaic structures, quarries,
pollution of rivers

Extreme events Decline of protection against extreme events (flood, drought,
storm surge)

World over sand was until recently extracted in land quarries and riverbeds; however, a shift to
marine and coastal aggregates mining has occurred due to the decline of inland resources. River and
marine aggregates remain the main sources for building and land reclamation. For concrete, in-
stream gravel requires less processing and produces high-quality material while marine aggregate
needs to be thoroughly washed to remove salt. If the chloride is not removed from marine aggregate,
a structure built with it might collapse after few decades due to corrosion of steel reinforced structures.
Most sand from deserts cannot be used for concrete and land reclaiming, as the wind erosion process
forms round grains that do not bind well.

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES - 2016 17
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[ INDIAN SCENARIO ]

The data on consumption of sand and aggregate in country is not available with any source. It can

be derived indirectly from the usage of cement, construction of roads and stowing of mines. The

trend for aggregates extraction can be estimated using cement production as a proxy.

Cement production has multiplied three-fold in the last 20 years from 1.37 billion tonnes of cement
in 1994 to 3.7 billion tonnes in 2012 (USGS, 2013a) mainly as a result of rapid economic growth in
Asia (UNEP and CSIRO, 2011). Five countries: China (58%), India (6.75%), the United States
(2%), Brazil and Turkey - produce 70% of the world's cement (USGS, 2013c). The consumption of
cement is expected to reach 324 million tonnes, which equates to use of 2.2 billion tonnes of
aggregates. This is in addition to sand and aggregates used in stowing of mines, industry and other

allied usage.

In India the main sources of sand are:

(a)
(b)
(©)
(d)
(e)

River (riverbed and flood plain).
Lakes and reservoirs.
Agricultural fields (Haryana).
Coastal / marine sand.

Palaeo-channels (Bikaner in Rajasthan).
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THE PRICE ELASTICITY FOR DEMAND OF SAND ]

As the price elasticity of demand for sand is inelastic (-0.88), any increase in price in absence
of marketable alternative will not have any significant impact on demand. Use of crushed
stones or other substitute material should be promoted. The regional context of aggregate
resources, market demand, and the environmental impacts of various alternatives must be
understood before any site-specific proposal for aggregate extraction can be reviewed.

Evaluation of aggregate supply and demand should be undertaken on the basis of production-
consumption regions, encompassing the market for aggregate and all potential sources of
aggregate within an economical transport distance. The finite nature of high-quality alluvial
gravel resources must be recognized, and high-quality PCC-grade aggregates should be reserved
only for the uses demanding this quality material (such as concrete). Alternative sources should
be used in less demanding applications (such as road sub-base). Part replacement with fly ash
in roads and embankments be promoted in place of sand and aggregates.

The environmental costs of sand mining should be incorporated into the price of the product
so that alternative sources that require more processing but have less environmental impact
become more attractive.

[ PROCESS OF SEDIMENT TRANSPORT ]

The loose boundary (consisting of movable material) of an alluvial channel deforms under the
action of flowing water and the deformed bed with its changing roughness (bed forms) interacts
with the flow. The resulting movement of the bed material (sediment) in the direction of flow is
called sediment transport and a critical bed shear stress must be exceeded to start the particle
movement.

Such a critical shear stress is referred as incipient (threshold) motion condition, below which the
particles will be at rest and the flow is similar to that on a rigid boundary. Some sediment particles
roll or slide along the bed intermittently and some others saltate (hopping or bouncing along the
bed). The material transported in one or both of these modes is called 'bed load'.

Finer particles (with low fall velocities) are entrained in suspension by the fluid turbulence and
transported along the channel in suspension. This mode of transport is called 'suspended load'.
Sometimes finer particles from upland catchment (sizes which are not present in the bed material),
called 'wash load', are also transported in suspension. The combined bed material and wash load is
called 'total load'.
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Bed load ranges from a few percent of total load in lowland rivers to perhaps 15% in Mountain

Rivers to over 60% in some arid catchments. Although a relatively small part of the total sediment
load, the arrangement of bed load sediment constitutes the architecture of sand, and gravel-bed
channels.

The rate of sediment transport typically increases as a power function of flow; that is, a doubling of
flow typically produces more than a doubling in sediment transport and most sediment transport
occurs during floods. The environmental impacts from in-stream mining can be avoided, if the
annual bed load is calculated and aggregate extraction is restricted to that value or some portion of
it. To accurately limit extraction to some portion of bed load, the amount of sediment that passes the
in-stream mining site during a given period of time must be calculated.

There is a large amount of uncertainty in the process of calculating annual rates of bed load transport.
How much coarse material is moved, how long it remains in motion as also how far it moves
depends on the size, shape & packing of the material and the characteristics of the river flow.

Downstream movement commonly occurs as irregular bursts of short-distance movement separated
by longer periods, when the particles remain at rest. Because bed load changes from hour-to-hour,
day-to-day, and year-to-year, estimating annual bed load rates is a dynamic process involving careful
examination.

Constant variations in the flow of the river make the channel floor and riverbanks a dynamic interface,
where some materials are being eroded while others are being deposited. The net balance of this
activity, on a short- term basis, is referred to as scour or fill.

On a long-term basis, continued scour results in erosion (degradation), while continued fill results
in deposition (aggradation).

A general indicator of the stability of a stream relates to the amount of vegetation present. Gravel
bars that are vegetated or where the gravel is tightly packed, generally indicate streams, where the
gravel supply is in balance. Streams with excessive gravel generally have gravel bars with little or
no vegetation, and are surfaced with loosely packed gravel.
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SUSTAINABLE SAND AND GRAVEL MINING GUIDELINES

The broad principle on which any sustainable sand mining Guidelines / policy can be based is that
river/ natural resources must be utilized for the benefit of the present and future generation, so river
resources should be prudently managed and developed. The preparation of District Survery Report
is an important initial step.

The Processes under the Guidelines:

(a) Identification of areas of aggradation / deposition where mining can be allowed; and
identification of areas of erosion and proximity to infrastructural structures and installations
where mining should be prohibited. Use of satellite imagery for identifying areas of sand
deposit and quantity be done.

(b)  Calculation of annual rate of replenishment and allowing time for replenishment after mining
in area.

(c)  Identifying ways of scientific and systematic mining.

(d) Identifying measures for protection of environment and ecology.

(e)  Determining measures for protection of bank erosion.

(f) A bench mark (BM) with respect to mean sea level (MSL) should be made essential to in-
mining channel reaches (MCR). Below which no mining shall be allowed.

(g) Identifying steps for conservation of mineral.

(h)  Permanent gauging facilities (for discharge and sediment both) should be made compulsory

for the sites having excessive mining in consultation with Central Water Commission or any
competent State Agency.

(i)  Implementing safeguards for checking illegal and indiscrete mining.

Following the above processes, to begin with it is important to prepare a survey document mapping
the status of sand sources in a district. This survey should be conducted and report be prepared for
each district. Though it is an acceptable fact that rivers cut across districts and States and every
river is an ecosystem in itself. But, keeping in view the fact that the district is the most established
unit of administration at which this kind of survey, planning and monitoring can be ensured effectively,
it is proposed that every district will prepare this document taking the river stretch in that district as
an ecological unit and inventorising other sources of sand in the district.

Besides, the production of aggregate in a particular area is a function of availability of natural
resources, the size of the population, the economy of the area and various developmental and
infrastructural works being undertaken in the area.
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The natural resources must be utilized in environment friendly manner in scientific and systematic

way and with the objective of sustainable development the policy on the subject should have
provisions for protection of environment & ecology. These factors can be accounted for in a most
efficient manner at district level.

The sustainable mining plan needs to be dynamic. A survey should be carried out by the District
Environment Impact Assessment Authority (DETAA) with the assistance of Geology Department,
Irrigation Department, Forest Department, Public Works Department, Ground Water Boards, Remote
Sensing Department and Mining Department etc. in the district at regular intervals.

The survey shall contain:

1. District wise detail of river or stream and other sand source.
2. District wise availability of sand or gravel or aggregate resources.
3. District wise detail of existing mining leases of sand and aggregates.

Based on this survey document, the action plan shall divide the river/ stream/ other sources of
the District into the following categories:

1. River / Stream beds sections / other sources suitable for extraction of sand and aggregates.
2. River / Stream beds sections / other sources prohibited for extraction of sand and aggregates.

The river/ streams/ other sources of sand and aggregate are studied on following parameters:

a) Geomorphological studies

1) Place of origin

i) Catchment area.

i)  General profile of river stream.

iv)  Annual deposition factor.

v)  Replenishment.

vi)  Total potential of minor mineral in the river bed.
b) Geological studies

1) Lithology of catchment area.

11) Tectonics and structural behavior of rocks.
¢) Climatic Factors

1) Intensity of rainfall.

i) Climate Zone.

iii)  Temperature variation
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The following points to be considered while selecting the river / stream for mining besides the

above parameters:

1) A stable river is able to constantly transport the flow of sediments produced by watershed
such that it's dimensions (width and depth) pattern and vertical profile are maintained without
aggrading (building up) or degrading (scouring down).

1) The amount of boulders, cobbles, pebbles, and sand deposited in river bed equals to the
amount delivered to the river from catchment area and from bank erosion minus amount
transported downstream each year.

iii) It is compulsive nature of river to meander in their beds and therefore they will have to be
provided with adequate corridor for meandering without hindrance. Any attempt to diminish
the width of the corridor (floodway) and curb the freedom to meander would prove
counterproductive.

iv)  Erosion and deposition is law of nature. The river stream has to complete its geomorphological
cycles from youth, mature to old age.

v)  River capturing is unavoidable.

vi)  Fundamentally the lowest point of any stream is fixed by sea level.

This survey document should be prepared in the district based on direct and indirect benefits of
mining and identification of the potential threats to the river / stream beds in the district.

Besides, calculating the carrying capacity of the river / stream beds / other sources to find out
maximum quantity available to be allowed for removal each year from the sources, it should also
provide various measures to regulate sand and aggregate mining in a systemic way.

It has to provide for environmentally safe depth of mining and safeguards of banks by prescribing
safe distance from banks. It is required that there should be a Sub-Divisional Committee which
should visit each site and make recommendation. The Committee should comprise of Sub-Divisional
Magistrate, Officers from Irrigation department, State Pollution Control Board or Committee, Forest
department, Geology or mining officer shall visit each site for which environmental clearance has
been applied for and make recommendation on suitability of site for mining or prohibition thereof.
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THE STRUCTURE OF DISTRICT SURVEY REPORT

The report can have following structure:

1. Introduction

Overview of Mining Activity in the District

The List of Mining Leases in the District with location, area and period of validity
Details of Royalty or Revenue received in last three years

Detail of Production of Sand or Bajari or minor mineral in last three years

Process of Deposition of Sediments in the rivers of the District

General Profile of the District

Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.

O I Y

Physiography of the District

P
e

Rainfall: month-wise

—
—

Geology and Mineral Wealth

12. Drainage System with description of main rivers.

S1.No. NAME OF RIVER AREA DRAINED % AREA
(Sq. Km) DRAINED

13. Salient Features of Important Rivers and Streams:

SL.No. Name of the River / Total Length in the Place of Altitude
Stream District (in Km) origin at Origin

14. Methodology Adopted for Calculating of Mineral Potential

The mineral potential is calculated based on field investigation and geology of the catchment area
of the river/ streams. As per the policy of the State and location, depth of minable mineral is defined.
The area for removal of mineral in a river or stream can be decided depending on geo-morphology
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and other factors, it can be 50% to 60% of the area of a particular river/stream, e.g. in Himachal
Pradesh mineral constituents like boulders, river born bajari, sand up to a depth of one meter are
considered as resource mineral. Other constituents like clay and silt are excluded as waste while
calculating the mineral potential of particular river/ stream.

The specific gravity of each mineral constituent is different. While calculating the mineral potential,
the average specific gravity is taken as 2.25. The percent of mineral constituent like boulder, river
bajari, sand also varies for different river and streams. While calculating the mineral potential the
percentage of each mineral constituent is taken as, Boulders 35-40%, Bajari - 30-35%, Sand 25-
30% and 5-10% for silt and clay.

The quantum of deposition varies from stream to stream depending upon factors like catchment
lithology, discharge, river profile and geomorphology of the river course. There are certain
geomorphological features developed in the river beds such as channel bar, point bar etc. where
annual deposition is more even two to three meters.

For illustration one example of Yamuna River in Sirmaour district of Himachal Pradesh is
given below:

Portion of the River / Length of Average Area Mineable
Stream Recommended area width of area [recommended mineral
for Mineral Concession | recommended | recommended| for mineral | potential (in

for mineral for mineral | concession | metric tonne)
concession concession (in square (60% of total
(in kilometer) | (in meters) meter) mineral
potential)
From Downstream of
confluence with Tons
River to Behral near 31 478 14818000 16803612
Haryana and Uttar
Pradesh border

Note: Considering the density of river bed material to be 1.89 g/cm3

Present Status of Mining

This gives the detail of mining leases already in operation in this stretch, area and production in last

three years from these leases is calculated.
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Mineral Potential is calculated in following way:

Mineral Potential

Boulder (MT) Bajari (MT) Sand (MT) Total Mineable Mineral Potential
(MT)
5601204 6801462 4400946 16803612
Annual Deposition
336072 408088 264057 1008217
Recommendation:

From the above it is clear that about 16803612 metric tonnes of mineral is available up to depth of

one meter in the river bed of Yamuna in Sirmour district.
The annual deposition is 1008217 MT.

The average annual production is 80000 MT.
So, 16723612 MT of mineral can be safely removed.

In similar manner it should be calculated for each river and stream in the district and compiled
in following format:

SLNo.[ River/ [Portion of the | Length of the | Average Area Mineable
Stream | river / stream |recommended | width of the [recommended| mineral
recommended areafor [recommended| for mineral | potential
for mineral mineral area for concession | (in metric
concession concession mineral (in sq.mtrs.) tonne)
concession (60% of
(in kilometer) | (jn meters) total mineral
potential)
Total for the
District

About the size of the mining leases for the aggregates it should be borne in mind that a river
/ stream can be divided into two zones, which in-turn is dynamic i.e. the zone of erosion and
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zone of deposition. These zones of deposition and erosion are extended in different patches
in the river.

Any mining lease granted in larger tract can cover both the zones, and mining activity in
zone of erosion can further aggravate the problem of erosion and as such the mining activity
can be allowed only in the zone of the deposition. The mining leases of larger areas in rivers
are neither in interest of environment nor in the interest of mineral conservation.

In Himalayan states the rivers and wasteland has been mostly classed as forest land and
mining on that requires diversion of forest land and payment of compensatory afforestation
and NPV etc. The land in river beds in hilly tracts and many small rivers at any one site
seldom exceed 5 hectare, so not allowing sand mining leases less than 5 hectare on river
beds further aggravates the situation. So the size of mining lease for river sand mining
should be determined by the State as per the local situation.

SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES - 2016 27
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1.

[ MANAGEMENT PLAN

River Bed Mining Recommendations:

a)

b)

)

Permit Mining Volume Based on Measured Annual Replenishment

In the first year following adoption of the management plan, a volume equal to the
estimated annual replenishment could be extracted from the reach of channel.
Replenishment (up to the elevation of the selected channel configuration) would need
to occur before subsequent extraction could take place. The concept of annual
replenishment accounts for the episodic nature of sediment transport. For example,
during wet periods with high stream flows, and a high contribution of sediment from
hill slopes and tributaries, monitoring data would show that sand and gravel bars are
replenished quickly. During drought periods with low stream flow, and little sediment
supply or transport, monitoring data would likely show that bars were replenished at a
slower rate.

The use of monitoring data is essential in measuring when actual replenishment occurs.
The use of the concept of annual replenishment protects long-term channel stability as
well as aquatic and riparian habitat by extracting a volume sustainable by watershed
processes.

Establish an Absolute Elevation below Which No Extraction May Occur
(Minimum Enveloped Level or Redline).

The absolute elevation below which no mining could occur or "redline" would be
surveyed on a site-specific basis in order to avoid impacts to structures such as bridges
and to avoid vegetation impacts associated with down-cutting due to excessive removal
of sediment. An extraction site can be determined after setting the deposition level at 1
m above natural channel thalweg elevation, as determined by the survey approved by
mine plan approving authority.

Limit River Bed Extraction Methods to Bar Skimming

If mining is limited to the downstream end of the bar with a riparian buffer on both the
channel and hill slope (or floodplain) side, bar skimming would minimise impacts.
Other methods such as excavation of trenches or pools in the low flow channel lower
the local base level, and maximise upstream (head cutting and incision) and downstream
(widening and braiding) impacts. In addition, direct disturbance of the substrate in the
low flow channel should be avoided. Trenching on bars may be beneficial in the future
if the river becomes severely aggraded, flat, shallow and braided. Trenching of bars
may initially impact a smaller area of riparian habitat than skimming - as a result of
excavating deeper rather than shallow skimming of a large area. However, over the
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long-term, the upstream and downstream effects of a trench on the bar or in the channel
may offset any short-term benefit derived from this method.

Extract Sand and Gravel from the Downstream Portion of the Bar:

Retaining the upstream one to two thirds of the bar and riparian vegetation while
excavating from the downstream one to two third of the bar is accepted as a method to
promote channel stability and protect the narrow width of the low flow channel necessary
for aquatic life. Sand and gravel would be re-deposited in the excavated downstream
one to two thirds of the bar (or downstream of the widest point of the bar) where an
eddy would form during sediment transporting flows. In contrast, if excavation occurs
on the entire bar after removing existing riparian vegetation, there is a greater potential
for widening and braiding of the low flow channel.

Concentrate Activities to Minimise Disturbance:

River bed extraction activities should be concentrated or localised to a few bars rather
than spread out over many bars. This localisation of extraction will minimise the area
of disturbance of upstream and downstream effects. Skimming decreases habitat and
species diversity - these effects should not be expanded over a large portion of the
area.

Review Cumulative Effects of Sand and Gravel Extraction:

The cumulative impact of all mining proposals should be reviewed on an annual basis
to determine if cumulative riverine effects or effects to the estuary are likely.

Maintain Flood Capacity:

Flood capacity in the river should be maintained in areas where there are significant
flood hazards to existing structures or infrastructure.

Establish a Long-term Monitoring Program:

Monitoring of changes in bed elevation and channel morphology, and aquatic and
riparian habitat upstream and downstream of the extraction would identify any impacts
of sand and gravel extraction to biologic resources. Long-term data collected over a
period of decades as sand and gravel extraction occurs will provide data to use in
determining trends.

Minimise Activities That Release Fine Sediment to the River:

No washing, crushing, screening, stockpiling, or plant operations should occur at or
below the streams "average high water elevation," or the dominant discharge. These
and similar activities have the potential to release fine sediments into the stream,
providing habitat conditions harmful to local fish.
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k)

1)

Retain Vegetation Buffer at Edge of Water and Against River Bank:

Riparian vegetation performs several functions essential to the proper maintenance of
geomorphic and biological processes in rivers. It shields river banks and bars from
erosion. Additionally, riparian vegetation, including roots and downed trees, serves as
cover for fish, provides food source, works as a filter against sediment inputs, and aids
in nutrient cycling. More broadly, the riparian zone is necessary to the integrity of the
ecosystem providing habitat for invertebrates, birds and other wildlife.

The River Bed mining should only be allowed during the dry season.
No River bed mining should be permitted during rainy season (see Appendix 9).
An Annual Status and Trends Report:

This report should review permitted extraction quantities in light of results of the
monitoring program, or as improved estimates of replenishment become available.
The report should document changes in bed elevation, channel morphology, and aquatic
and riparian habitat. The report should also include a record of extraction volumes
permitted, and excavation location. Finally, recommendations for reclamation, if needed
should be documented.

2. Off-Channel or Floodplain Extraction Recommendations

a)

b)

Floodplain Extraction should be set back from the Main Channel

In a dynamic alluvial system, it is not uncommon for meanders to migrate across a
floodplain. In areas where sand and gravel occurs on floodplains or terraces, there is a
potential for the river channel to migrate toward the pit. If the river erodes through the
area left between the excavated pit and the river, there is a potential for "river capture,"
a situation where the low flow channel is diverted though the pit. In order to avoid
river capture, excavation pits should set back from the river to provide a buffer, and
should be designed to withstand the 100-year flood (100-year ARI). Adequate buffer
widths and reduced pit slope gradients are preferred over engineered structures which
require maintenance in perpetuity. Hydraulic, geomorphic, and geotechnical studies
should be conducted prior to design and construction of the pit and bund. In addition
to river capture, extraction pits create the possibility of stranding fish.

The maximum depth of Floodplain Extraction should remain above the Channel
Thalweg

Floodplain pits should not be excavated below the elevation of the thalweg in the
adjacent channel. This will minimise the impacts of potential river capture by limiting
the potential for head cutting and the potential of the pit to trap sediment. A shallow
excavation (above the water table) would provide a depression that would fill with
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water part of the year, and develop seasonal wetland habitat. An excavation below the
water table would provide deep water habitat.

Side Slopes of Floodplain Excavation Should Range from 3:1 to 10:1

Side slopes of a floodplain pit should be graded to a slope that ranges from 3:1 to 10:1.
This will allow for a range of vegetation from wetland to upland. Steep side slopes
excavated in floodplain pits on other systems have not been successfully reclaimed,
since it is difficult for vegetation to become stabilised. Terrace pits should be designed
with a large percentage of edge habitat with a low gradient which will naturally sustain
vegetation at a variety of water levels.

Place Stockpiled Topsoil above the 25-year Return Period or ARI Level

Stockpiled topsoil can introduce a large supply of fines to the river during a flood
event and degrade fish habitat. Storage above the 25-year flood (25-year ARI) inundation
level is sufficient to minimise this risk.

Floodplain Pits Should Be Restored to Wetland Habitat or Reclaimed for
Agriculture

The key to successful restoration or reclamation is to conserve or import adequate
material to re-fill the pit, while ensuring that pit margins are graded to allow for
development of significant wetland and emergent vegetation.

Establish a Long-term Monitoring Program

A long-term monitoring program should provide data illustrating any impacts to river
stability, groundwater, fisheries, and riparian vegetation. The monitoring program should
assess the success of any reclamation or restoration attempted.

An Annual Status and Trends Report

The status and trends report described previously should include a section on the
hydrologic and biologic components of floodplain pit reclamation.

Extraction Methods

The important methods of sand and gravel mining operations are as below:

a)

Bar scalping or skimming is extraction of sand and gravel from the surface of bars.
This method generally requires that surface irregularities be smoothed out and that the
extracted material be limited to what could be taken above an imaginary line sloping
upwards and away from the water from a specified level above the river's water surface
at the time of extraction (typically 0.3 - 0.6 m (1-2 ft). Bar scalping is commonly
repeated year after year. To maintain the hydraulic control provided to upstream by the
Riffle head, the preferred method of bar scalping is now generally to leave the top one-
third (approximately) of the bar undisturbed, mining only from the downstream two-
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b)

)

d

thirds.
Dry-Pit Channel Mining

Dry-pit channel mines are pits excavated within the active channel on dry intermittent
or ephemeral stream beds. Dry pits are often left with abrupt upstream margins, from
which head cuts are likely to propagate upstream.

Wet-Pit Channel Mining

Wet-pit mining involves excavation of a pit in the active channel below the surface
water in a perennial stream or below the alluvial groundwater table.

Bar Excavation

A pit is excavated at the downstream end of the bar as a source of aggregate and as a
site to trap sand and gravel. Upon completion, the pit may be connected to the channel
at its downstream end to provide side channel habitat.

e) Channel-wide River bed Mining

In rivers with a highly variable flow regime, sand and gravel are commonly extracted
across the entire active channel during the dry season. The bed is evened out and
uniformly (or nearly so) lowered.

Reclamation Plans

Reclamation plans should include:

a)

b)

A baseline survey consisting of existing condition cross-section data: Cross-sections
must be surveyed between two documented endpoints set back from the top of bank,
and elevations should be referenced to bench mark;

The proposed mining cross-section data should be plotted over the baseline data to
illustrate the vertical extent of the proposed excavation;

The cross-section of the replenished bar should be the same as the baseline data. This
illustrates that the bar elevation after the bar is replenished will be the same as the bar
before extraction;

A planimetric map showing the aerial extent of the excavation and extent of the riparian
buffers;

A planting plan developed by a plant ecologist familiar with the flora of the river for
any areas such as roads that need to be restored;

A monitoring plan: The appropriate reclamation plans can turn river-bed and floodplain
sand and gravel mining operations into something perceived by the public as desirable.
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MARINE SAND MINING AND IMPACT ON
MARINE BIODIVERSITY

J

The mining of marine aggregates is increasing significantly. Marine sand mining has had an
impact on seabed flora and fauna. Dredging and extraction of aggregates from the benthic (sea
bottom) zone destroys organisms, habitats and ecosystems and deeply affects the composition of
biodiversity, usually leading to a net decline in faunal biomass and abundance or a shift in species
composition. Aggregate particles that are too fine to be used are rejected by dredging boats, releasing
vast dust plumes and changing water turbidity, resulting in major changes to aquatic and riparian
habitats over large areas.

Direct and indirect impacts

1. Increased turbidity 5. Seabed sediment veneers 9. Seabed removal: bathymetric change
2. Far field changes in tides and currents 6. Deposition from sediment plumes 10. Draghead noise

3. 'Passive’ sediment plume 7. “Active overflow plume 11. "Active’ screening plume

4. Plume dispersal 8. Ship/Machinery noise 12. Base of deposit

Tidal Resxdual

200
100 150 metres

| Watercolomn [l Resource - sand and gravel I Bedrock -~~~ Licence boundary

Figure: Direct and indirect consequences of aggregates dredging on the marine environment.

Source: Tillin, H.M., Houghton, A.J., Saunders, J.E., Drabble, R. and Hull, S.C., 2011. Direct and Indirect
Impacts of Aggregate Dredging, Marine Aggregate Levy Sustainability Fund (MALSF). Science Monograph
Series 1, 1-46.
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[ REDUCING CONSUMPTION OF SAND ]

Because sand is still very cheap - sand itself is freely accessible; only extraction and transportation costs
need to be covered - there is little or no incentive to induce a change in our consumption. Despite the very
high value of minerals found in the sand, it is mostly used for concrete or is buried under highways.
Recycled building and quarry dust material can be a substitute for sand. Concrete rubble should be
recycled to avoid using aggregates, at least for low-quality uses.

Substitutes for sand are available. Quarry dust could be used to replace sand in general concrete structures.
The replacement of sand by up to 40% of incinerator ash exhibits higher compressive strength than
regular cement mortars. Some desert sand can be used if mixed with other material. There are alternatives
for building houses, including wood, straw and recycled material. However, the current building industry
is geared toward concrete know-how and equipment.

Training of architects and engineers, new laws and regulations, and positive incentives are needed to
initiate a shift for lowering our dependency on sand. Renewable and recycled materials need to be
targeted for building houses and roads. Use of Manufactured Sand (M-Sand) also needs to be promoted.

Alternative sources of sand and gravel, which accumulate at the bottom of dams, can also be targeted.
Their use would address the problem of these aggregates accumulating which leads to a reduced capacity
of dams to store water and could result in the dams' water intakes being blocked. Dams regularly release
large amounts of water to flush out aggregates.

The important standard setting bodies in India are taking steps to promote the usage of alternatives to
sand and gravel. Bureau of Indian Standards, the National Standards Body of the country, considering
the scarcity of sand and coarse aggregates from natural sources, has evolved number of alternatives
which are ultimately aimed at conservation of natural resources apart from promoting use of various
waste materials without compromising in quality.

These measures include permitting in the Concrete Code (IS 456) as also in the National Building Code
of India, the use of slag - a waste from steel industry, fly ash - a waste from thermal power plants, crushed
over-burnt bricks and tiles - waste from clay brick and tile industry, in plain cement concrete as an
alternative to sand/natural aggregate, subject to fulfilling the requirements of the Code. This Code,
further, encourages use of fly ash and ground granulated blast furnace slag as part replacement of ordinary
Portland cement in plain as well as reinforced cement concrete.

The Indian Standard on concrete mix design (IS 10262) has been upgraded to include guidance and
examples of designing concrete mixes using fly ash and slag. Provisions for compliance for requisite
quality of concrete made using fly ash and slag have been duly covered for the manufacturers of ready-
mixed concrete in the Indian Standard Code of practice for RMC (IS 4926).

BIS has also formulated an Indian Standard Specification for artificial lightweight aggregates covering
manufactured aggregates, such as foamed blast furnace slag, bloated clay aggregate, sintered fly ash
aggregate and cinder aggregate (IS 9142).

A series of Indian Standards has also been formulated on various precast concrete products such as solid
and hollow concrete blocks, light weight concrete blocks, autoclaved aerated concrete blocks, preformed
foam concrete blocks, partial prefabricated concrete flooring and roofing units, concrete pipes, etc, all
permitting use of fly ash and slag.
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THE REPORT OF THE COMMITTEE
HEADED BY SECRETARY, MoEF - 2010

A Committee headed by Secretary, Ministry of Environment and Forest was set up on the subject in
2010. The Committee considered this subject in detail and prepared a report. The important parts of
the report are as follows:

Definition of Minor Mineral:

The term 'minor mineral' is defined in clause (e) of Section 3 of MMDR Act, 1957: '3 (e) "minor
minerals" means building stones, gravel, ordinary clay, ordinary sand other than sand used for
prescribed purposes and any other material which the Central Government may, by Notification in
the Gazette of India declare to be a minor mineral;'

The term “ordinary sand' used in clause (e) of Section 3 of the MMDR Act, 1957 has been further
clarified in rule 70 of the MCR, 1960 as:

(iv) Purposes of stowing in coal mines,

(v)  For manufacture of silvicrete cement,
(vi) Manufacture of sodium silicate and for
(vii) Manufacture of pottery and glass.

Additionally, the Central Government has declared the following minerals as minor minerals:

SI.No.[ Minor Minerals SI.No.[ Minor Minerals SI.No. Minor Minerals

1) Boulder vi) | Brick-earth xi) |Slate and shale when
ii)  |Shingle used for building
ii1) | Chalcedony pebbles || vii) | Fuller's earth material

used for ball mill xii) |Marble

purposes only xiii) | Stone used for making
iv) |Lime shell, kankar || viii) | Bentonite household utensils

xiv) | Quartzite and
sandstone when used
for purposes of

and limestone used
in kilns for
manufacture of lime || ix) | Road metal

used as building building or for making
ial road metal and
Talerla - household utensils
V) Murrum X) Reh-matti

xv) | Saltpetre, and

xvi) [Ordinary earth (Used for filling or leveling purposes in construction or
embankments, roads, railways building).
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It may thus be observed that minerals have been classified into major and minor minerals based on

their end use rather than level of production, level of mechanization, export and import etc. There
do exist some minor mineral mines of silica sand and limestone where the scale of mechanization
and level of production is much higher than those of industrial mineral mines. Further, in terms of
the economic cost and revenue, it has been estimated that the total value of minor minerals constitutes
about 10% of the total value of mineral production whereas the value of non- metallic minerals
comprises only 3%. It is, therefore, evident that the operations of mines of minor minerals need to
be subject to some regulatory parameters as that of mines of major minerals. Further, unlike India
there does not exist such system in any other country where minerals are classified as major and
minor based on end usage. Thus, there is a need to re-look at the definition of 'minor minerals' per
se. It is, therefore, recommended that Ministry of Mines along with Indian Bureau of Mines, in
consultation with the State Governments may re-examine the classification of minerals into major
and minor categories so that the regulatory aspects and environment mitigation measures are
appropriately integrated for ensuring sustainable and scientific mining with least impacts on
environment.

Size of the Mine Lease:

Area for grant of mine lease varies from State to State. Maximum area which can be held under one
or more mine lease is 2590 ha or 25.90 sq. miles in Jammu and Kashmir. Rajasthan prescribed a
minimum limit of 1 ha for a lease. Maximum area prescribed for permit is 50x50 m. In most of the
States area of permit is not specified in the rules.

It has recently been observed by Punjab and Haryana High Court in its order dated 15.05.2009 that
State Government are apparently granting short term permits by dividing the mining area into small
zones in effect to avoids environmental norms. There is, thus a need to bring uniformity in the
extent of area to be granted for mine lease so as to ensure that eco- friendly scientific mining
practices can be adopted. It is recommended that the minimum size of mine lease should be 5 ha.
Further, preparation of comprehensive mine plan for contiguous stretches of mineral deposits by
the respective State Governments may also be encouraged. This may suitably be incorporated in the
Mineral Concession Rules, 1960 by Ministry of Mines.

Period of Mine Lease:

The period of lease varies from State to State depending on type of concessions, minerals and its
end use. The minimum lease period is one year and maximum 30 years. Minerals like granite where
huge investments are required, a period of 20 years is generally given with the provisions of renewal.
Permits are generally granted for short periods which vary from one month to a maximum one year.
In States like Haryana, minor mineral leases are auctioned for a particular time period. Mining is
considered to be capital intensive industry and considerable time is lost for developing the mine
before it attains the status of fully developed mine. If the tenure of the mine lease is short, it would
encourage the lessee to concentrate more on rapid exploitation of mineral without really undertaking
adequate measures for reclamation and rehabilitation of mined out area, posing thereby a serious
threat to the environment and health of the workers and public at large.
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There is thus, a need to bring uniformity in the period of lease. It is recommended that a minimum
period of mine lease should be 5 years, so that eco- friendly scientific and sustainable mining
practices are adopted. However, under exceptional circumstances arising due to judicial interventions,
short term mining leases / contracts could be granted to the State Agencies to meet the situation
arising there from.

Cluster of Mine Approach for Small Sized Mines:

Considering the nature of occurrence of minor mineral, economic condition of the lessee and the
likely difficulties to be faced by Regulatory Authorities in monitoring the environmental impacts
and implementation of necessary mitigation measures, it may be desirable to adopt cluster approach
in case of smaller mine leases being operated presently. Further, these clusters need be provided
with processing/crusher zones for forward integration and minimizing excessive pressure on road
infrastructure. The respective State Governments / Mine Owners Associations may facilitate
implementation of Environment Management Plans in such cluster of mines.

Requirement of Mine Plan for Minor Minerals:

At present, most of the State Governments have not made it mandatory for preparation of mining
plan in respect of minor minerals. In some States like Rajasthan, eco- friendly mining plans are
prepared, which are approved by the State Mining Department. The eco- friendly mining plans so
prepared, though conceptually welcome, are observed to be deficient and need to be made
comprehensive in a manner as is being done for major minerals. Besides, the aspects of reclamation
and rehabilitation of mined out areas, progressive mine closure plan, as in vogue for major minerals
could be introduced for minor minerals as well.

It is recommended that provision for preparation and approval of mine plan, as in the case of major
minerals may appropriately be provided in the Rules governing the mining of minor minerals by the
respective State Governments. These should specifically include the provision for reclamation and
rehabilitation of mined out area, progressive mine closure plan and post mine land use.

Creation of Separate Corpus for Reclamation / Rehabilitation of Mines of Minor Minerals:

Mining of minor minerals, in our country, is by and large unorganized sector and is practiced in
haphazard and unscientific manner. At times, the size of the leasehold is also too small to address
the issue of reclamation and rehabilitation of mined outs areas. It may, therefore, be desirable that
before the concept of mine closure plan for minor minerals is adopted, the existing abandoned
mines may be reclaimed and rehabilitated with the involvement of the State Government. There is
thus, a need to create a separate corpus, which may be utilized for reclamation and rehabilitation of
mined out areas. The respective State Governments may work out a suitable mechanism for creation
of such corpus on the “polluter pays' principle. An organizational structure may also need to be
created for undertaking and monitoring these activities.

Depth of Mining:

Mining of minerals, whether major or minor have a direct bearing on the hydrological regime of the
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area. Besides, affecting the availability of water as a resource, it also affects the quality of water
through direct run of going into the surface water bodies and infiltration / leaching into groundwater.
Further, groundwater withdrawal, dewatering of water from mine pit and diversion of surface water
may cause surface and sub- surface hydrologic systems to dry up. An ideal situation would require
that quarrying should be restricted to unsaturated zone only above the phreatic water table and
should not intersect the groundwater table at any point of time. However, from the point of view of
mineral conservation, it may not be desirable to impose blanket ban on mining operation below
groundwater table. It is, therefore, recommended that detailed hydro-geological report should be
prepared in respect of any mining operation for minor minerals to be undertaken below groundwater
table. Based on the findings of the study so undertaken and the comments/ recommendations of
Central Ground Water Authority/ State Ground Water Board, a decision regarding restriction on
depth of mining for any area should be taken on case to case basis.

Uniform Minor Mineral Concession Rules:

The economic value of the minor minerals excavated in the country is estimated to contribute to
about 9% of the total value of the minerals whereas the non- metallic minerals contribute to about
2.8%. Keeping in view the large extent of mining of minor minerals and its significant potential to
adversely affect the environment, it is recommended that Model Mineral Concession rules may be
framed for minor minerals as well and the minor minerals may be subjected to a simpler regulatory
regime, which is, however, similar to major minerals regime.

River Bed Mining:

1. Environment damage being caused by unregulated river bed mining of sand, bajri and boulders
is attracting considerable attention including in the courts. The following recommendations
are therefore made for the river bed mining.

(a)  In the case of mining leases for riverbed sand mining, specific river stretches should
be identified and mining permits/lease should be granted stretch wise, so that the
requisite safeguard measures are duly implemented and are effectively monitored by
the respective Regulatory Authorities.

(b)  The depth of mining may be restricted to 3m / water level, whichever is less.

(c)  For carrying out mining in proximity to any bridge and / or embankment, appropriate
safety zone should be worked out on case to case basis, taking into account the structural
parameters, locational aspects, flow rate etc. and no mining should be carried out in
the safety zone so worked out.

Conclusion:

Mining of minor minerals, though individually, because of smaller size of mine leases is perceived
to have lesser impact as compared to mining of major minerals. However, the activity as a whole is
seen to have significant adverse impacts on environment. It is, therefore, necessary that the mining
of minor minerals is subjected to simpler but strict regulatory regime and carried out only under an
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approved framework of mining plan, which should provide for reclamation and rehabilitation of the
mined out areas. Further, while granting mining leases by the respective State Governments "location
of any eco-fragile zone (s) within the impact zone of the proposed mining area, the linked Rules/
Notifications governing such zones and the judicial pronouncements, if any, need be duly noted.

The Union Ministry of Mines along with Indian Bureau of Mines and respective State Governments
should therefore make necessary provisions in this regard under the Mines and Minerals
(Development and Regulation) Act, 1957, Mineral Concession Rules, 1960 and adopt model
Guideliness to be followed by all States (emphasis supplied)".
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REGIME OF LAW AND ADMINISTRATIVE ORDERS
RELATING TO MINING OF MINOR MINERALS

The Entry 54 of List 1 in Schedule VII to the Constitution of India is the entry which empowers the
Parliament in respect of 'Regulation of Mines and Minerals Development. Entry 23 of List 2 of the
same Schedule, read with Article 246 (3) of the Constitution confers legislative powers on the State
Legislature in respect of Regulation of Mines and Mineral Development, but, this power is subject
to the provisions of List 1 with respect to the regulation and development under the control of the
Union. The Parliament, with the object to amend and consolidate the law relating to the regulation
of labour and safety in mines enacted the Mines Act, 1952. Section 2 (JJ) of the Mines Act, 1952
defines "minerals" to mean, all substances which can be obtained from the earth by mining, digging,
drilling, dredging, hydraulicing, quarrying or by any other operation and includes mineral oils (which,
in turn, include natural gas and petroleum). On 1st June, 1958, the Mines and Minerals (Development
and Regulation) Act, 1957 was promulgated. This Act provides, inter alia, for general restrictions
on undertaking prospecting and mining operations, the procedure for obtaining prospecting licenses
or mining leases in respect of the land in which the minerals vests in the Government, the rule
making power for regulating the grant of prospecting licenses and mining leases, special powers of
Central Government to undertake prospecting or mining operations in certain cases, and for
development of minerals.

The protection of natural environment is one of the fundamental duties of every citizen under
Article 51-A of the Constitution of India. Article 48-A of the Constitution, obliged the State to
endeavor to protect and improve the environment and to safeguard the forests and wild life of the
country. The Environment (Protection) Act and Rules, 1986 were enacted and came into force on
19th November, 1986. The object of this Act is to provide for the protection and improvement of
environment and for matters connected therewith. Under provisions of the Act and Rules of 1986,
MOoEFCC has issued various Notifications regulating the mining of minor minerals, specifically
stating the procedures that were required to be complied by persons intending to carry on such
mining activity and for the authorities to regulate the same.

Prior to 1994, there was no specific regime in place in relation to mining activity being carried out.
The Notification issued by MoEF on 27th January, 1994, in exercise of the powers vested in it
under Sub-Rule 3 of Rule 5 of the Rules of 1986 and Sub Section (1) and Clause (v) of Sub-Section
(2) of Section 3 of the Act of 1986, prescribed the requirement and procedure for seeking
Environmental Clearance for the projects listed in Schedule 1. Schedule I of this Notification did
not list mining projects of minor minerals. On the contrary, the projects covered under S. No. 20 of
Schedule I of this Notification were only "mining projects (major mineral) with leases more than 5
hectares".

It provided for the constitution of Expert Committees and preparation of Environmental Impact
Assessment Report which was to be evaluated and assessed by the Impact Assessment Agency. In
exercise of its statutory powers afore-indicated, the Central Government on 14th September, 2006,
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issued a Notification, i.e., 'Environment Impact Assessment Notification, 2006'. In terms of this
Notification, the projects as stated in the Schedule to this Notification required prior Environmental
Clearance as per the procedure. The projects have been categorised into two kinds, i.e., Category 'A'
and Category 'B' under Clause 2 of the Notification. Projects under Category 'A' were required to
take prior Environmental Clearance by MoEFCC. For Category 'B' projects, Environmental Clearance
was to be given by State Environment Impact Assessment Authority (SEIAA).

The mining of minerals (both major and minor) were brought under the ambit of the EIA Notification,
2006. The mine lease area of more than equal to 50 ha was Category 'A' and mine lease area less
than 50 ha and more than equal to 5 ha was category 'B' project. Mine lease area of less than 5 ha
(both major and minor) was kept out of EIA Notification purview.

The Notification of 2006 came to be amended by Notification dated 1st December, 2009. It included
the category of non-coal mine and coal mine lease and provided that non-coal mine lease of area
more than equal to 5 ha and less than 50 ha will be category 'B' and mine lease area more than equal
to 50 ha will be category 'A'. Similarly, mine lease area of more than equal to 5 ha and less than 150
ha for coal mine lease will be category 'B' and mine lease area of coal mine more than 150 ha will be
category 'A'. Here again mining lease area of less than 5 ha (both coal and non-coal mine) was kept
out of EIA Notification purview.

The Hon'ble Supreme Court, vide its order dated 27.2.2012 in I.A. No.12-13 of 2011 in SLP (C)
No0.19628-19629 of 20009 titled Deepak Kumar etc. v/s State of Haryana & Ors. has inter alia ordered
"We, in the meanwhile, order that leases of minor mineral including their renewal for an area of
less than five hectares be granted by the States/Union Territories only after getting environmental
clearance from the MoEF."

Hon'ble Apex Court in Deepak Kumar's case (supra) extensively examined the environmental
concerns, in the context of mining of minor minerals, considering its impact on the environment.
The Apex Court observed that Extraction of alluvial material from within or near a streambed has a
direct impact on the stream's physical habitat characteristics. These characteristics include bed
elevation, substrate composition and stability, in-stream roughness elements, depth, velocity, turbidity,
sediment transport, stream discharge and temperature. Altering these habitat characteristics can
have deleterious impacts on both in-stream biota and the associated riparian habitat. The demand
for sand continues to increase day by day as building and construction of new infrastructures and
expansion of existing ones is continuous thereby placing immense pressure on the supply of the
sand resource and hence mining activities are going on legally and illegally without any restrictions.
Lack of proper planning and sand management cause disturbance of marine ecosystem and also
upset the ability of natural marine processes to replenish the sand. Quarrying, mining and removal
of sand from in-stream and upstream of several rivers, which may have serious environmental
impact on ephemeral, seasonal and perennial rivers and river beds and sand extraction may have an
adverse effect on bio-diversity as well. Further it may also lead to bed degradation and sedimentation
having a negative effect on the aquatic life.

Apex Court observed that without conducting any study on the possible environmental impact on/
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in the river beds and else- where the auction notices have been issued. Hon'ble Apex Court observed
that "We are of the considered view that when we are faced with a situation where extraction of
alluvial material within or near a river bed has an impact on the rivers physical habitat characteristics,
like river stability, flood risk, environmental degradation, loss of habitat, decline in biodiversity, it
is not an answer to say that the extraction is in blocks of less than 5 hectares, separated by 1 kilo
meter, because their collective impact may be significant, hence the necessity of a proper
environmental assessment plan”.

In order to ensure compliance of the aforesaid order of the Hon'ble Supreme Court, MoEF issued an
OM No.L-11011/47/2011-IA.II(M) dated 18.05.2012 stating inter alia that all mining projects of
minor minerals including their renewal, irrespective of the size of the lease would henceforth require
prior EC and that the projects of minor minerals with lease area less than 5 ha would be treated as
Category "B" as defined in EIA Notification, 2006 and will be considered by the respective State
Environment Impact Assessment Authorities (SEIAAs) notified by MoEF and following the
procedure prescribed under the EIA Notification, 2006.

On 24th June, 2013, MoEF issued another Office Memorandum stating Guideliness for consideration
of proposals for grant of Environmental Clearance under the Notification of 2006 for mining of
'brick earth' and 'ordinary earth' having lease area of less than 5 hectares. Referring to the judgment
of the Hon'ble Supreme Court in the case of Deepak Kumar (supra) and its Office Memorandum
dated 18th May, 2012, it further considered that the 'brick kiln' manufactures had stated that it was
a small scale activity requiring that certain depth should be kept outside the purview of Environmental
Clearance. Having considered various aspects, examining the recommendations of the Expert
Committee, constituted by MoEF, finally it was directed as follows:

"(a) The activities of borrowing / excavation of 'brick earth' and ordinary earth', upto an area of less
than 5 ha, may be categorized under 'B2' Category subject to the following Guideliness in terms of
the provisions under 7.1 Stage(1)-Screening' of EIA Notification, 2006:

(i)  The activity associated with borrowing/excavation of 'brick earth' and 'ordinary earth' for
purpose of brick manufacturing, construction of roads, embankments etc. shall not involve
blasting.

(i1)) The borrowing/excavation activity shall be restricted to a maximum depth of 2 m below
general ground level at the site.

(iii)) The borrowing/excavation activity shall be restricted to 2 m above the ground water table at
the site.

(iv) The borrowing/excavation activity shall not alter the natural drainage pattern of the area.
(v)  The borrowed/excavated pit shall be restored by the project proponent for useful purpose(s).

(vi) Appropriate fencing all around the borrowed/excavated pit shall be made to prevent any
mishap.
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(vii) Measures shall be taken to prevent dust emission by covering of borrowed/excavated earth
during transportation.

(viii) Safeguards shall be adopted against health risks on account of breeding of vectors in the
water bodies created due to borrowing/excavation of earth.

(ix) Workers / labourers shall be provided with facilities for drinking water and sanitation.

(x) A berm shall be left from the boundary of adjoining field having a width equal to at least half
the depth of proposed excavation.

(xi) A minimum distance of 15 m from any civil structure shall be kept from the periphery of any
excavation area.

2. (a)  The concerned SEIAA while considering granting environmental clearance for such
activity for brick earth / ordinary earth will prescribe the Guideliness as stated at (i) to
(xi) above and specify that the clearance so granted shall be liable to be cancelled in
case of any violation of above Guideliness.

(b) Notwithstanding what has been stated at (a) above, the following will apply:

(i)  No borrowing of earth / excavation of 'brick earth' or 'ordinary earth' shall be
permitted in case the area of borrowing/ excavation is within 1 km of boundary
of national parks and wild life sanctuaries.

(i1)) Incase the area of borrowing / excavation is likely to result into a cluster situation
i.e. if the periphery of one borrow area is less than 500 m from the periphery of
another borrow area and the total borrow area equals or exceeds 5 ha, the activity
shall become Category 'B 1' Project under the EIA Notification, 2006. In such a
case, mining operations in any of the borrow areas in the cluster will be allowed
only if the environmental clearance has been obtained in respect of the cluster.
This issues with the approval of the Competent Authority."

These directions which were specific only to 'brick earth' and 'ordinary earth' activities for areas
less than 5 hectares, as decided to be categorised as 'B 2' Category projects, subject to the restrictions
stated in the memorandum, provided that if the cluster area exceeded 5 hectares, then it would
become Category 'B 1' and would not be treated as Category 'B 2' projects. The above Office
Memorandum was not dealing with the issues of sand mining or any other minor mineral activity
except 'brick earth' and 'ordinary earth'. Further, MoEF has issued an amendment to EIA Notification
vide Notification S.O. 2731 (E) dated 9th September 2013 and amended the EIA Notification, 2006
for item 1 (a) as follows:
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(1) 2) 3) “4) )

"1(a) | (i) Mining of| > 50 ha of mining [<50 ha of mining | General Conditions shall apply
minerals. lease area in respect | lease area in respect of | €xcept for project or activity of
of non-coal mine | minor minerals mine |1€ss than 5 ha of mining lease

e lease ; and area for minor minerals:
Provided that the above
< 50 ha 25 ha of | oyception shall not apply for
mining lease area in | project or activity if the sum
respect of other non- | total of the mining lease area of
coal mine lease. the said project or activity and
that of existing operating mines
and mining projects which were
accorded environment
clearance and are located within
500 metres from the periphery
of such project or activity

equals or exceeds 5 ha.

>150 ha of mining |< 150 ha > 5 ha of | (i) Prior environmental clearance
lease area in respect | mining lease area in | is required at the stage of renewal
of coal mine lease. |respect of coal mine |of mine lease for which an
lease. application shall be made up to
two years prior to the date due
for renewal. Further, a period of
two years with effect from the 4th
April, 2011 is provided for
obtaining environmental
clearance for all those mine
leases, which were operating as
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on the 4th April, 2011 with
requisite valid environmental
clearance and which have fallen
due for renewal on or after the
4th November, 2011:
Provided that no fresh
environmental clearance shall be
required for a mining project or
activity at the time of renewal of
mining lease, which has already
obtained environmental
clearance under this notification.

(11) Slurry | All projects. (ii) Mineral prospecting is

pipelines exempted.

(coal lignite

and other

ores)

passing

through

national

parks or

sanctuaries

or coral

reefs,

ecologically

sensitive

areas.
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In this Notification a new category of minor mineral was introduced and it was provided that mining

lease area of minor mineral less than 50 ha will be category 'B' and will require EC. Accordingly the
minor mineral mining projects having less than 5 hectare of lease area are required to be appraised
by the SEIAA/SEAC of respective State for granting environment clearance. It was provided that
the project or activity of less than 5 ha of mining lease area for minor minerals will be exempt from
the General Conditions. Simultaneously the concept of cluster was introduced and it was provided
that the exemption of applicability of General Conditions shall not apply for project or activity if
the sum total of the mining lease area of the said project or activity and that of existing operating
mines and mining projects which were accorded EC and are located within 500 m from the periphery
of such project or activity equal or exceeds 5 ha.

The Ministry, on 24th December, 2013, issued another Office Memorandum for consideration
of proposals for grant of Environmental Clearance regarding categorisation of Category 'B' projects
into Category 'B (1)' and 'B (2)'. Mining of minor minerals had been separately dealt with in this
Office Memorandum. This Office Memorandum stated that no river sand mining project with mining
lease area of less than 5 hectares may be considered for grant of Environmental Clearance. Such
area up to 25 hectares would be categorised as 'B (2)' and such projects were to be considered,
subject to the stipulations stated therein. This Office Memorandum stated that no Environmental
Clearance would be granted for extraction of minor minerals from any riverbed where the area is
less than 5 hectares. Sand mining, in area other than riverbeds, would be permitted, only if the
Project Proponent takes Environmental Clearance.

The Ministry vide Notification No. S.0. 1599 (E ) dated 25.06.2014 reduced the area of 10 kilo
meter to 5 kilo meters for applicability of General Conditions increasing the delegation to States by

taking out projects located in 5 to 10 kilo meter of interstate boundary, CEPI, and, PAs from category
Al

The anomaly created by the Notification dated 09.09.2013 was corrected vide Notification No.
S.0. 2601 (E ) dated 7th October 2014, and category of minor mineral was deleted and mining
leases were again classed as non-coal mine and coal mine and mining lease area of less than 50 ha
was made category 'B' for non-coal mine and mine lease area of less than equal to 150 ha for coal
mine was made category 'B'. The mine lease area of less than 5 ha was exempt from the applicability
of General Conditions and cluster concept of Notification dated 09.09.2013 was retained.

292



L

Notification S.0. 2601 (E) dated 7th October 2014 provides as follows:

(1)

(2)

3)

“4)

)

'1(a)

(1) Mining of
minerals.

(i1) Slurry
pipelines (coal
lignite and other
ores) passing
through
national parks
or sanctuaries or
coral reefs,
ecologically
sensitive areas

=50 ha of mining
lease area in
respect of non-
coal mine lease.

>150 ha of
mining lease area
in respect of coal
mine lease.

Asbestos mining
irrespective of
mining area.

All projects.

<50 ha of mining
lease area in respect
of non-coal mine
lease.

< 150 ha of mining
lease area in respect
of coal mine lease.

General Conditions shall
apply except for project or
activity of less than 5 ha of
mining lease area:

Provided that the above
exception shall not apply for
project or activity if the sum
total of the mining lease area
of the said project or activity
and that of existing operating
mines and mining projects
which were accorded
environment clearance and
are located within 500 metres
from the periphery of such
project or activity equals or
exceeds 5 ha.

Note:

(i) Prior environmental
clearance is required at the
stage of renewal of mine
lease for which an
application shall be made up
to two years prior to the date
due for renewal.

Provided that no fresh
environmental clearance
shall be required for a mining
project or activity at the time
of renewal of mining lease,
which has already obtained
environmental clearance
under this notification.

(i1) Mineral prospecting is
exempted. "
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The NGT vide order dated 13.01.2015 (O.A. No. 123 of 2014 and M.A. No. 419 of 2014) has
declared the Notification dated 09.09.2013 as invalid, inoperative and quashed it. The above order
has also quashed the paragraph 4 (b) (i) of O.M. dated 24th June 2013 which provided that "No
borrowing of earth / excavation of 'brick earth' or 'ordinary earth’ shall be permitted in case the area

of borrowing / excavation is within 1 km of boundary of national parks and wild life sanctuary."
Though this provision was taken from the observation of Hon'ble Supreme Court in W.P. No. 435 of
2012 (Goa Foundation Vs. Union of India) and order dated 04.08.2006 of Supreme Court in 7. N.
Godavarman Thirumulpad v. Union of India & Ors. Supreme Court has taken a view that 1 km.
from the boundaries of National Parks and Sanctuaries would be a safety zone, subject to the orders
that may be made in IA No.1000 regarding Jamua Ramgarh Sanctuary and the State will not grant
any Temporary Working Permit (TWP) in these safety zones comprising 1 km. from the boundaries
of National Parks and Sanctuaries.

Similarly the proviso at paragraph 2 (iii) of O.M. dated 24.12.2013 which says that "No river sand
mining project, with mine lease area less than 5 ha, may be considered for granting EC" has been
quashed. This condition was taken from the recommendations of the Committee headed by the
Secretary, MoEF constituted in 2010. The above proviso were quashed on the ground that as EIA
Notification places no such restriction, so same cannot be imposed by an executive order and many
hill States find it very difficult to get an area equal to or more than 5 ha. in riverbed. The information
made available by the States also makes it clear that majority of the mining leases of sand are of
area less than 5 hectares.
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THE ISSUES AND MANAGEMENT OF
MINING IN CLUSTER

In ILA. No. 12-13 of 2011 in SLP Nos. 729-731 / 2011, 21833 / 2009, 12498-499 / 2010, SLP (C)
CC ... 16157 /2011 & CC 18235/ 2011 (Deepak Kumar and Ors. Vs. State of Haryana and Ors.
etc.) Hon'ble Supreme Court in its order dated 27.02.2012 on the subject of cluster has quoted the
submission of affidavit dated 23.11.2011 of MOEFCC. It says that "The Ministry is of the opinion
that where the mining area is homogeneous, physically proximate and on identifiable piece of land
of 5 ha. or more, it should not be broken into smaller sizes to circumvent the EIA Notification, 2006
as the EIA Notification, 2006 is not applicable to the mining projects having lease area of less than
5 ha. The Report of Committee on Minor Minerals, under the Chairmanship of Secretary (E&F)
with representatives of various state governments as members including the State of Haryana and
Rajasthan recommended a minimum lease size of 5 ha for minor minerals for undertaking scientific
mining for the purpose of integrating and addressing environmental concerns. Only in cases of
isolated discontinued mineral deposits in less than 5 ha, such mining leases may be considered
keeping in view the mineral conservation".

The order further quotes that "Cluster of Mine Approach for Small Sized Mines: Considering the
nature of occurrence of minor mineral, economic condition of the lessee and the likely difficulties
to be faced by Regulatory Authorities in monitoring the environmental impacts and implementation
of necessary mitigation measures, it may be desirable to adopt cluster approach in case of smaller
mine leases being operated presently. Further these clusters need be provided with processing /
crusher zones for forward integration and minimizing excessive pressure on road infrastructure.
The respective State Governments / Mine Owners Association may facilitate implementation of
Environment Management Plans in such cluster of mines." The order has further quoted the letter
dated 1.06.2010 written by the then Minister of Environment, Forest and Climate Change which
says on the subject that "A cluster approach to mines should be taken in case of smaller mines leases
operating currently". The Hon'ble Court has ordered that "The State of Haryana and various other
States have not so far implemented the above recommendations of the MoEF or the Guideliness
issued by the Ministry of Mines before issuing auction notices granting short term permits by way
of auction of minor mineral boulders gravel, sand etc., in the river beds and elsewhere of less than
5 hectares. We therefore, direct to all the States, Union Territories, MoEF and the Ministry of Mines
to give effect to the recommendations made by MoEF in its report of March 2010 and the model
Guideliness framed by the Ministry of Mines, within a period of six months from today and submit
their compliance reports."

"We in the meanwhile, order that leases of minor mineral including their renewal for an area of less
than five hectares be granted by the States/ Union Territories only after getting environmental
clearance from the MoEE."
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The Ministry vide O.M. No. L-11011/47/2011-IA.11 (M) dated 18th May 2012 said that "In order to
ensure compliance of the above referred order of the Hon'ble Supreme Court dated 27.02.2012, it

has now been decided that all mining projects of minor minerals including their renewal, irrespective
of the size of the lease would henceforth require prior environment clearance. Mining projects with
lease area up to less than 50 ha including projects of minor mineral with lease area less than 5 ha
would be treated as Category 'B' as defined in EIA Notification, 2006 and will be considered by the
respective SEIA As notified by MoEF and following the procedure prescribed under EIA Notification,
2006."

On the issue of cluster, the Notifications No. S.0. 2731 (E ) dated 09.09.2013 and Notification No.
S.0. No. 2601 (E ) of 07.10.2014 were issued.

The above Notifications in Schedule at Item No. 1 (a) in Conditions mentions that "General
Conditions shall apply except for projects or activity of less than 5 ha of mining lease area:

Provided that the above exception shall not apply for project or activity if the sum total of the
mining lease area of the said project or activity and that of existing operating mines and mining
projects which were accorded environment clearance and are located within 500 meters from the
periphery of such projects or activity equals or exceeds 5 ha. The Office Memorandum No. J-
13012/12/2013-1A-II (1) dated 24.12.2013 is about Guideliness for consideration of proposals for
grant of environment clearance under Environment Impact Assessment Notification 2006 and its
amendments - regarding categorization of Category 'B' projects/ activities into Category 'B1' & 'B2".

The above O.M. besides categorizing the Category B into Category B1 & B2 also has directions on
mining of brick earth / ordinary earth and river sand mining. These provisions are as follows:

'"Mining of minor minerals:

As of now, mining projects of minor minerals with less than 50 hectare of mining lease areas are
categorized as Category 'B' as per Notification S.0O. 2731 (E ) dated 9th September 2013. Also vide
O.M. No. L-11011/47/2011-IA-IT (M) dated 24.06.2013, Guideliness has been issued regarding
categorization of mining projects of brick earth and ordinary earth having lease areas less than 5
hectare as Category 'B2' subject to stipulations stated therein.

In the above backdrop, the projects of mining of minor minerals, categorized as Category 'B' are
hereby categorized as 'B2' as per the following:

(i)  'Brick Earth' / 'Ordinary Earth' mining projects having lease area less than 5 ha will be
considered for granting EC as per the aforesaid Guideliness issued by MOEF on 24.06.2013.

(i)  'Brick Earth'/'Ordinary Earth' mining projects with mining lease area more than equal to 5 ha
but less than equal to 25 ha and all other minor , mineral mining projects with mining lease
area < 25 ha, except for river sand mining projects will be appraised as Category 'B2' projects.
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These projects will be appraised based on the following documents:
(a) Form-1 as per the Appendix-I under the EIA Notification 2006
(b) Pre-feasibility report of the project

(©) Mining plan approved by the authorized agency of the concerned State Government.

Provided in case the mining lease area is likely to result into a cluster situation, i.e. if the periphery
of one lease area is less than 500 meter from the periphery of another lease area and the total lease
area equals or exceeds 25 ha, the activity shall become Category 'B1' Project under the EIA

Notification, 2006. In such a case, mining operations in any of the mine lease areas in the cluster
will be allowed only if the environmental clearance has been obtained in respect of the cluster.

About river sand mining it says that:

(iii)) No river sand mining project, with mine lease area less than 5 ha, may be considered for
granting EC. The river sand mining projects with lease area more than equal to 5 ha but less
than 25 ha will be categorized as 'B2'. In addition to the requirement of documents, as brought
out above under sub-para (ii) above for appraisal, such projects will be considered subject to
the following stipulations:

(a)  The mining activity shall be done manually. The depth of mining shall be restricted to
3 m / water level, whichever is less.

(b)  For carrying out mining in proximity to any bridge and / or embankment, appropriate
safety zone shall be worked out on case to case basis to the satisfaction of SEAC /
SEIAA, taking into account the structural parameters, locational aspects, flow rate
etc., and no mining shall be carried out in the safety zone so worked out. No in-stream
mining shall be allowed.

(c)  The mining plan approved by the authorized agency of the State Government shall
inter-alia include study to show that the annual replenishment of sand in the mining
lease area is sufficient to sustain mining operations at levels prescribed in the mining
plan and that the transport infrastructure is adequate to transport the mines material. In
case of transportation by road the transport vehicles will be covered with the tarpaulin
to minimize dust/ sand particle emissions.

(d) EC will be valid for mine lease period subject to a ceiling of 5 years.

Provided, in case the mining lease area is likely to result into a cluster situation i.e. if the periphery
of one lease area is less than 1 km from the periphery of another lease area and total lease area
equals to or exceeds 25 ha., the activity shall become Category 'B1' Projects under EIA Notification,
2006. In such a case, mining operation in any of the mine lease area in the cluster will be allowed
only if the environment clearance has been obtained in respect of the cluster.
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The NGT order dated 13.01.2015 in O.A. No. 123 of 2014 and M.A. No. 419 of 2014 has following
directions on the issue of cluster: "In light of the judgment of the Supreme Court and what has

emerged from the various cases that are subject matter of this Judgment, we direct the Ministry of
Environment and Forest to formulate a uniform cluster policy in consultation with the States for
permitting minor mineral mining activity including its regulatory regime, in accordance with law.

Notification S.O. 1559 (E ) dated 25th June 2014 provides that "Any project or activity specified in
Category 'B' will be appraised at the Central Level as Category 'A’, if located in whole or in part
within 5 km. from the boundary of: (i) Protected Areas; (ii) CEPI; (iii) ESA; (iv) Inter-state

boundaries or international boundaries ............. .

The NGT vide its order dated 13.01.2015 has quashed the Notification dated 9th September 2013,
but similar provision on clusters exists in Notification dated 7th October 2014.

The EIA Notification 2006, as amended makes it clear that projects in respect of non-coal mine
leases, where the area is more than equal to 50 hectares would require prior Environmental Clearance
from MoEFCC, while the projects of area less than 50 hectares would be appraised for prior
Environmental Clearance at the level of SEIAA.

The EIA Notification of 2006 in Clause 7 specifies the stages through which projects for grant of
Environmental Clearance are required to be passed and processed. The stages include Screening,
Scoping, Public Consultation and Appraisal, upon which, the Expert Appraisal Committee makes
recommendation to the MOEF/SEIAA. Under 'Screening', this Clause 7 also provides for a further
bifurcation of projects falling under category 'B'into 'B 1' and 'B 2'. The relevant part of Clause 7,
dealing with this aspect, reads as under: "Stage (1) - Screening (Only for Category 'B' projects and
activities): In case of Category 'B' projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made in Form 1 by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity requires
further environmental studies for preparation of an Environmental Impact Assessment (EIA) for its
appraisal prior to the grant of environmental clearance depending up on the nature and location
specificity of the project . The projects requiring an Environmental Impact Assessment report shall
be termed Category 'B1' and remaining projects shall be termed Category 'B2' and will not require
an Environment Impact Assessment report. For categorization of projects into B1 or B2 except item
8 (b), the Ministry of Environment and Forests shall issue appropriate Guideliness from time to
time."

The Ministry on 24th December, 2013, issued Office Memorandum for consideration of proposals
for grant of Environmental Clearance regarding categorisation of Category 'B' projects into Category
'B1'and 'B2'. Mining of minor minerals had been separately dealt with in this Office Memorandum.
Such area up to 25 hectares would be categorised as 'B 2' and such projects were to be considered,
subject to the stipulations stated therein.
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The EIA Notification, 2006 does not provide for issuance of Environment Clearance to Cluster of
mines. It provides for EC to individual lease holders / project proponents. This position has also
been upheld by the Hon'ble Supreme Court in its judgment of Vivek Bansal Vs. State of Haryana
that EC should be applied for and granted to the individual lease holder.

There has been rising concerns about adverse impact of mining on small leases (less than 5 hectare)
in case the numbers of such leases are large and they are located in close proximity to each other.
This leads to the definition of Cluster. To avoid the rigors of environment impact assessment studies,
environment management plan and the environment clearance there has been a tendency to break
the leases into size which does not attract the provisions of environment impact assessment studies,
environment management plan, public consultation and the environment clearance. In Deepak
Kumar's case Hon'ble Supreme Court also encountered this situation and in its order dated 27.02.2012
mandated that no mining lease or renewal be done without environment clearance irrespective of

size.

It is seen that the categorization of mines into 'B1' and 'B2' category in which Category 'B2' leases
are being exempted from the requirement of Environment Impact Assessment, Environment
Management Plan, and Public Consultation for grant of EC, in many cases now the mining leases
are being given for 25 hectares or less. This defeats the purpose and intent of Hon'ble Supreme
Court Judgment which orders environment clearance for all mining leases irrespective of size. The
environment clearance without Environment Impact Assessment, Environment Management Plan,
and Public Consultation does not serve the purpose of environment clearance which is to ensure
environmentally sustainable and socially responsible mining. So if a cluster or individual lease size
exceeds 5 hectare, the EIA/ EMP should be completed in the process of grant of prior environment
clearance.

The EIA Notification, 2006 and subsequent amendments to that or any O.M. issued by the Ministry
do not provide for procedures and Competent Authority for environment clearance for cluster. In a
cluster there will mostly be situation where there are a number of different lease holders and as per
the settled law the lease holder has to do the working of mine and the lease holder is the one who
can apply for and get the environment clearance. The conditions stipulated in the environment
clearance have to be complied by the EC holder and any violation of that empowers the authority to
cancel the environment clearance or prosecute the EC holder if necessitated by the circumstances.

For cluster there is no mechanism about who will apply for EC, EC will be issued in whose name,
and who will be responsible for compliance of EC conditions.

The intent of cluster assessment is to have a holistic knowledge of the impact on environment by
different mines operating in close proximity of each other. There are also requirement of mitigative
measures which need implementation in concerted manner by different EC holders of that cluster.
To ensure that it is important that there should be an integrated Environment Impact Assessment /
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Environment Management Plan for the cluster to be presented before the authority appraising the

projects and considering the proposals for grant of EC. This integrated EIA/ EMP can be prepared
by either the lease holder, group of lease holders, State or the State Agencies. This EIA/ EMP need
to be prepared by the accredited consultants / Registered Qualified Persons of the State Governments.
The application for EC and grant of EC should be done in the name of individual lease holders in
the background of the integrated EIA/EMP report. The Competent Authority (SEIAA/ SEAC /
EAC) will entertain individual lease holder's application for grant of EC to individual mining lease
projects in that cluster in the name of lease holders. The conditions related to mitigative measures
necessitated by the integrated ETA/EMP may run across more than one lease holder or EC holders,
that should figure in each EC accordingly and its compliance be ensured by the individual EC
holders.

The Hon'ble Supreme Court, NGT, SEAC/EAC and the Project Proponents have raised issue of
cluster in mine lease allotment and environment clearance for the same, so following conditions
need to be ensured for cluster of mines:

1. To address the concern of adverse impact of minor mineral mining on environment it is
proposed that all mining activity including river sand mining (above 5 hectare individual or
cluster) will need to prepare Environment Impact Assessment Report and Environment
Management Plan before grant of environment clearance. These reports (EIA /EMP) can be
prepared by the State or State nominated Agency / the Project Proponent (s).

2. As can be seen from the data provided by the States most of the mining leases for minor
minerals are of lease area less than 5 hectare. It is also reported that in hill states getting a
stretch in river with area more than 5 hectare is very uncommon. So the size of lease for
minor minerals including river sand mining will be determined by the States as per their
circumstances.

3. The EIA Notification, 2006 does not provide for cluster EC, it provides for issuance of EC to
individual project proponents and the same has also been upheld in the judgment of Hon'ble
Supreme Court in Vijay Bansal vs. State of Haryana case. So EC will have to be applied for
and issued to the individual project proponent.

4. A cluster shall be formed when the distance between the peripheries of one lease is less than
500 meters from the periphery of other lease in a homogeneous mineral area.

5. The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or
Environment Management Plan are required to be prepared for the entire cluster in order to
capture all the possible externalities. These reports shall capture carrying capacity of the
cluster, transportation and related issues, replenishment and recharge issues, geo-hydrological
study of the cluster area. The Environment Impact Assessment or Environment Management
Plan shall be prepared by the State or State nominated Agency or group of project proponents
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10.

11.

in the Cluster or the project proponent in the cluster.

The individual lease holders in cluster can use the same Environment Impact Assessment or
Environment Management Plan for application for environmental clearance. The cluster
Environment Impact Assessment or Environment Management Plan shall be updated as per
need keeping in view any significant change.

There shall be one public consultation for entire cluster after which the final Environment
Impact Assessment or Environment Management Plan report for the cluster shall be prepared.

The details of cluster Environment Impact Assessment or Environment Management Plan
shall be reflected in each environmental clearance in that cluster and District Expert Appraisal
Committee (DEAC), SEAC, and EAC shall ensure that the mitigative measures emanating
from the Environment Impact Assessment or Environment Management Plan study are fully
reflected as environmental clearance conditions in the environmental clearance's of individual
project proponents in that cluster.

As the sand is mostly mined from rivers and majority of the rivers which are important
source of sand also form boundary between States, so because of General Conditions most of
the sand mining projects become Category 'A' project. So the General Conditions will not
apply in case of river sand and gravel mining projects on account of being in 5 kilometer of
inter-state boundary.

The Committee headed by the District Magistrate or District Collector will be empowered to
appraise and grant EC for mining leases up to 5 ha in case of individual lease and up to 25ha
in case of cluster for sand mining.

In case the mining leases are in cluster ( if periphery of one lease is within 500 meters),
fowling are the categorization of projects:-

> Category 'B2'Project: Cluster area of mine leases up to 5 ha and to be dealt at DEIAA/
DEAC level

> Category 'B2'Project: Cluster area of Mine leases > 5 ha and < 25 ha with no individual
lease > 5 ha and to be dealt at DEIAA/DEAC level

> Category 'B1'Project: Cluster of mine leases of area > 25 hectares with individual
lease size < S0ha and to be dealt at SEIAA/SEAC level

> Category 'A' Project: Cluster of any size with any of the individual lease >50ha and to
be dealt at MOEFCC/EAC level
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The schematic presentation of requirements on Environmental Clearance of Sand Mining including

cluster situation is detailed as below:-

Area of |Category|Require- |[Require-{Require-| Who can [Who will| Authority| Authority
Lease of | ment of | ment of |ment of | prepare |apply for to to
(Hectare) | Project | EIA/ | Public | EC |EIA/EMP| EC appraise/ | monitor
EMP |Hearing grant EC| EC
compliance
EC Proposal of Sand Mining in cluster situation
Cluster | 'B2' Form- No Yes State, Project | DEAC/ DEIAA
area of M, State  |Proponent| DEIAA/ SEIAA
mine PFR and Agency, SPCB
leases up Approved Group of CPCB
to 5 ha Mine Project MOoEFCC
Plan Proponents, Ag§ncy
Project oLl
Proponent 5
MoEFCC
Cluster | 'B2' | Form-I, No Yes State, [ Project | DEAC/
area of PFR State  [Proponent| DEIAA/
Mine and Agency,
leases > 5 Approved Group of
ha and < Mine Project
2.5 ha Plan and Proponents,
with no one Proiect
individual EMP for p )
lease Al roponent
>Ile leases in
the
Cluster
Cluster | 'B1' Yes Yes Yes State, Project | SEAC/
of mine State  [Proponent| SEIAA
leases of Agency,
area > 25 Group of
hect.ares Project
_ with Proponents,
individual :
lease size Project
< 50ha Proponent
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MANAGEMENT OF SAND DEPOSITED AFTER
FLOOD ON AGRICULTURAL FIELD OF FARMERS

The Standing Committee on Water Resources on issues, concerning flood management,
compensation, and status of ownership of submerged and eroded land in the country including
compensation to farmers for loss of their crops destroyed by floods and right to disposal of the sand

left in the fields of farmers in its meeting held on 29.04.2015 made observations on this subject.

The Committee observed that pursuant to Hon'ble Supreme Court of India decision in "Deepak
Kumar Case" in 2012, regulations were framed by the Ministry of Mines to guide environmental
clearance of minor minerals. ... The Committee, therefore, desires the Ministry of Water Resources,
River Development and Ganga Rejuvenation to work in close coordination with the Ministry of
Mines and Environment, Forest and Climate Change to frame regulations / Guideliness in this

regard expeditiously.
Mining of Sand

The Committee further observed that due to the floods, the agricultural land of farmer is destroyed
and rendered infertile. Further the farmer loses his livelihood as the produce of his land is destroyed
by flood and become unsalable. The farmer is also deprived of the right of lifting sand from his

land. He is therefore, left helpless and destitute and leave their land in search of job.

The Committee observes that "mining operation" means any operation undertaken for the purpose
of winning any mineral. Accordingly, if desilting is undertaken perse with the objective of winning
amineral then only it will be construed as a mining operation. Apparently, if the desilting is undertaken
not for winning any mineral, it will not be construed as mining operation and therefore, the farmer
can remove the sand from the land without requiring the requisite permits. However, the Committee
strongly feels that the farmer be given the right to use and dispose-off the sand accumulated over
their land post flood, by incorporating the necessary provisions in the Mines and Mineral
(Development and Regulation) Act, 1957".

Removal of sand from the agricultural field by the owner farmer of the land from environment point
of view will not be considered as mining operation and its removal and disposal can be allowed
without the requirement of environment clearance till it is done only to the extent of reclaiming the
agricultural land. The sand deposited after flood only be removed, so no mining / digging below the
ground level is allowed. For removing sand in case where private land has gone into the river due to

erosion, the requirement of mining lease and environment clearance will continue. This operation
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of removal of sand deposited on agricultural field should be done after a mapping of deposition is
done by the Land Management Committee of the Gram Panchayat. The sand so deposited post
flood can be removed by the farmer owning the land / group of farmers affected by this post flood
sand deposition or the Gram Panchayat. Customary rights to remove and dispose off the sand should

be given to the farmer affected by deposition of sand on account of sudden flood in his agricultural
land.
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[ MINING OF SAND FROM AGRICULTURAL FIELD ]

This practice is prevalent in Haryana, where the top layer of soil varying between 1 and 2 meters is
removed and stacked separately and thereafter the sand deposit which may be 10-15 meter deep is
mined. After removing the sand layer up to a maximum depth of 09 meters, the top soil stacked is
spread out on the field and the same is brought under the cultivation. Though the level of this land
(mined out area) is lowered to the depth of the excavation and in initial years of cultivation the
productivity is low, but the productivity of the fields improves with continued cultivation and addition
of organic manure in the field. In Haryana some leases are of large area (ranging from 1000 hectare
to 2000 hectare) the agricultural fields and river bed both are included in the same lease for mining.

The following recommendations should be kept in mind for mining in such leases:

1. Mining of sand in such mine leases will require environment clearance.

2. The lease should be of sand mining either from the agricultural field or river. In same lease
both type of area should not be included.

3. The sand mining from agricultural field is being done in Haryana for a long time and it can be
done in a more sustainable manner without adverse impact on agricultural productivity, if
proper environmental safeguards are taken.

4. The slope of mining area adjacent to agricultural fields should be proper (preferably 45-60
degree) and adequate gap (minimum 10 feet) be left from adjacent agricultural field to avoid
erosion and scouring.

[ CUSTOMARY RIGHT ON SAND MINING ]

The native people have their long held customary rights to take silt, sand & soil from their tanks and
nearby rivers for their use or community works in the village in almost all the States in some form
or the other.

Next to the reserved forests, tanks and rivers are the biggest common properties in India. Most of
the village tanks are 'government properties' with some exceptions of privately held tanks. Land
revenue department, irrigation department and forest department is given powers to deal with property
right' and hence protecting all tanks and rivers preventing damages including encroachments is
their responsibility. The local villagers were given 'customary rights' under the Revenue Department
Orders, and other laws related to Panchayats and Easements to take sand, soil and earth for agricultural
and domestic purposes without seeking any permission from anyone. The States strive to keep these
customary rights to use such resources like soil and sand for individuals work and community work
in the village intact without requirement of any permit and clearance. These customary rights need
to be protected and respected.
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DESILTING OF RESERVOIRS / BARRAGES /
ANNECUTS / LAKES / CANALS

J

These structures are generally in possession and maintenance of Irrigation Department / Minor
Irrigation Department / PHED of State Governments. The dams and reservoirs can be a significant
source of sand. Many such structures are silted and their water holding capacity has gone down
considerably. In some instances to compensate for silted capacity raising of height of dam or
construction of new structures is proposed which further leads to submergence of new areas of
agricultural field and forests. Taking up desilting of such projects can serve dual purpose of increasing
the water holding capacity and making available the sand for other usage. In some States the Irrigation
Department is permitted to use it for the departmental works free of charge and balance can be
disposed of in market after paying the due royalty. A detailed study is required to be carried out to
verify economic viability and environmental sustainability before contemplating dredging of storage
reservoirs for sand / gravel mining.

The de-silting of reservoir, dredging for upkeep and maintenance of structures, channels and averting
natural disasters will not be treated as mining for the purpose of environmental clearance.

The Ministry of Water Resources (MoWR) view on desiltation from flood control point of view is
as follows:

A multidisciplinary Committee (Mittal Committee) under the chairmanship of Dr. B.K. Mittal,
former Chairman, Central Water Commission was constituted by MoWR, vide letter dated 08.10.2001
to identify cause and extent of siltations in rivers, suggest measures to minimize siltation, examine
as to whether desilting is a technically feasible means to minimize magnitude of flood in rivers,
suggest appropriate technology/ methods of desilting of rivers, propose a realistic operational
programme in a time bound manner and other related aspects. The committee studied in respect of
few sites on Ganga, Brahmputra, Godavari, Krishna etc., and inter-alia concluded that:

1) Siltation in river is not pronounced and alarming;

i)  Desilting of rivers for flood control is not an economically viable solution;

iii)  Dredging in general has been found to be inadequate and should not be resorted to, particularly
in major rivers;

iv)  There are, of course, some locations such as tidal rivers, confluence points with narrow

constrictions and the like which can be tackled by desilting after thorough examination and
techno-economic justification;

v)  Selective dredging is suggested depending upon local conditions; and

vi)  Desilting of rivers can marginally minimize the magnitude of floods and be effective only for
a short period.

Thus, desilting in general is not feasible technically, due to several reasons like non-sustainability,
non- availability of vast land required for disposal of dredged material etc. This cannot be viewed in
isolation of other approaches to manage floods. Desilting of rivers in vulnerable reaches may be
suggested based on model study, if it is found techno-economically viable. For navigation purposes,
the river reaches in the water ways path may be dredged to have minimum depth of water.
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MINING PLAN

The Environment Clearance shall be given to only those mining leases which have mine plan approved
by the Competent Authority designated by the States. Modification of the mining plan during
operation will also need approval of the Competent Authority. The Mining Plan shall be prepared
by the Recognised Qualified Persons (RQP). The person to be recognized for preparing the mining
plan should be a holding a degree of Mining Engineering, Environmental Engineering or a post
graduate degree in Geology granted by a University established or incorporated by or under a
Central Act or a State Act including any institutions recognized by the UGC or any equivalent
qualification granted by any University or institution outside India and have a professional experience
of three years of working in a supervisory capacity in the field of mining after obtaining a degree.
The States will devise their own mechanism of selection and empanelment of RQPs. A mining plan
should be valid for a period of 5 years, which can be renewed further.

EVALUATING THE IMPACT OF SAND MINING

To assess the impact of mining and effect of remedial measures can be assessed through monitoring.
This is also required for mid-course corrections. Monitoring will provide data to evaluate the upstream
and downstream effects of sand and gravel extraction activities, and long-term changes. A brief
report summarizing the annual results of the physical and biological monitoring should document
the evolution of the sites over time, and the cumulative effects of sand and gravel extraction. The
summary should also recommend any modification of extraction rates needed to minimize impacts
of extraction.

Sand Replenishment, Geomorphology and Hydrology:

Physical monitoring requirements of sand and gravel extraction activities should include surveyed
channel cross-sections, longitudinal profiles, bed material measurements, geomorphic maps, and
discharge and sediment transport measurements. The physical data will illustrate bar replenishment
and any changes in channel morphology, bank erosion, or particle size.

In addition to local monitoring for replenishment at specific mining sites, monitoring of the entire
reach through the estuary will provide information on the cumulative response of the system to
sand and gravel extraction. For example, it is important for downstream bars and the estuary to
receive sufficient sand and gravel to maintain estuarine structure and function. Because the elevation
of the bed of the channel is variable from year to year, a reach-based approach to monitoring will
provide a larger context for site-specific changes. If long-term monitoring data show that there is a
reach-scale trend of bed lowering (on bars or in the thalweg), the extraction could be limited.

Cross-sections:

Surveyed channel cross-sections should be located at permanently documented sites upstream,
downstream and within the extraction area. Cross-sections intended to show reach- scale changes
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should be consistently located over geomorphic features such as at the head of riffles, across the
deepest part of pools, or across particular types of channel bars.

Cross-section spacing should be close enough to define the morphology of the river channel. Cross-
section data should be surveyed in March or April to evaluate changes that may occur during the
flooding season.

Cross-section data should be collected over the reach to the estuary, and locally upstream,
downstream, and within each mining site. This long-term monitoring data should be collected and
analyzed even if no mining occurs in order to understand and estimate the sand budget of the river
reach.

Photo-documentation:

Photographs of the project sites should be taken prior to excavation to document the baseline
conditions, and again during each monitoring session. Photos should be taken twice a year. Photos
of structures nearby like outfalls / off-takes, intakes, bridges and other structures may also be regularly
taken.

Groundwater Level:

Monitoring wells should be established adjacent to each off-channel floodplain excavation to record
changes in ground water levels. Measurements should be taken monthly. This should help analyse
surface water and ground water interaction along the reach.

Extent and Quality of Riparian Vegetation:

Document the extent and quality of riparian vegetation, including successional status, and any
increase in disturbance indicators (non-native plants). The extent of riparian habitat can be determined
utilising aerial photos. Habitat quality data, i.e., successional status and species composition, must
be determined through field reconnaissance.

Riparian Vegetation Maps:

Develop yearly maps of the sensitive habitat areas and document their aerial extent over time.
These maps may be combined with the geomorphic maps. Monitor sites identified as sensitive for
disturbance in excess of expected geomorphic trends - i.e., massive bank wasting up or downstream
from an active mine site. Monitor sand and gravel mining impacts which may translate up and
downstream, causing accelerated erosion of sensitive zones and impacting the ability of new habitat
to form due to excessive scour or sedimentation.

This monitoring / documentation should be done by the EC holders and will be regularly checked
and assessed by the DEIAA for corrective steps in time. The DEIAA should review the status of
monitoring and documentation data of each mining site especially for sand mining once in a year.
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The implementation of these Guideliness on Sustainable Sand Mining is not possible till States
create a robust mechanism to monitor the mining operation and measure the mined out mineral. The
entire exercise of Environment Impact Assessment and Environment Management Plan aims towards
making the mining process environmentally sustainable. The Environment Clearance letter indicates
the EC capacity that is the quantity of material which can be mined in a year. If this quantity is not
measured, and much more mineral than envisaged in the EC is mined out then the entire process of
EC is rendered futile. Keeping above objective in mind it is required of the State / State Agencies to
create and establish a robust system to monitor and measure the mined out mineral at each lease
location and its transportation in State.

The State Governments have tried various methods for monitoring the sand mining in their areas,
the main feature of which generally has been through Transport Permits (T.P.). The printing of
Transport Permits on security paper, invisible ink mark, fugitive ink background, VOID pantograph
and Unique Barcode are some of the tools used by the States. These tools need to be backed by
suitable software and dedicated websites with security certifications at different levels.

The system proposed is that States should issue Transport Permit. Bar code on the T.P. when scanned
using the system, will generate a unique invoice number. The bidder has to enter destination, distance
between plot and destination, vehicle number etc in the system. After scanning, unique bar code
number; invoice date & time and validity date & time is sent to the bidder, which need to be written
on T.P. Validity of T.P. is calculated based on distance between plot and destination. After validity
time is over the T.P. stands invalid. The officers involved in monitoring should be provided with the
android application using which the T.P. can be checked anywhere on road. As soon as the bar code
on T.P. gets scanned through using android application, all details of T.P. such as plot details, vehicle
details, validity time etc. should get fetched from server. This means, if anything is re-written on
T.P. and attempt is made to reuse the same, it can be traced immediately. Registering of T.P. on
server can be done using website, using android application (smartphone with internet) or even
through SMS (smartphone without internet). This implies that TP can be registered on server even
if only mobile phone range is available on plot. Various reports can be generated using the system
showing daily lifting reports and user performance report. This way the vehicles carrying sand can
be tracked from source to destination.
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PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING

1.

(a)
(b)

(©)
(d)

(a)

(b)

(©)

The security feature of Transport Permit shall be as under:

Printed on Indian Banks' Association (IBA) approved Magnetic Ink Character
Recognition (MICR) Code paper.

Unique Barcode.

Unique Quick Response (QR) code.
Fugitive Ink Background.

Invisible Ink Mark.

Void Pantograph.

Watermark.

Requirement at Mine Lease Site:

Small Size Plot (Up to 5 hectare): Android Based Smart Phone.

Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Internet
Connection, Power Back up.

Access control of mine lease site.

Arrangement for weight or approximation of weight of mined out mineral on basis of
volume of the trailer of vehicle used.

Scanning of Transport Permit or Receipt and Uploading on Server:

Website: Scanning of receipt on mining site can be done through barcode scanner and
computer using the software;

Android Application: Scanning on mining site can be done using Android Application
using smart phone. It will require internet availability on SIM card;

SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS
through mobile. Once Transport Permit or Receipt get uploaded, an unique invoice
code gets generated with its validity period.

311



Proposed working of the system:

The State Mining Department should print the Transport Permit or Receipt with security
features enumerated at Paragraph 1 above and issue them to the mine lease holder through
the District Collector. Once these Transport Permits or Receipts are issued, they would be
uploaded on the server against that mine lease area. Each receipt should be preferably with
pre-fixed quantity, so the total quantity gets determined for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that
particular barcode gets used and its validity time is recorded on the server. So all the details
of transporting of mined out material can be captured on the server and the Transport Permit
or Receipt cannot be reused.

Checking On Route:

The staff deployed for the purpose of checking of vehicles carrying mined mineral should be
in a position to check the validity of Transport Permit or Receipt by scanning them using
website, Android Application and SMS.

Breakdown of Vehicle:

In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended
by sending SMS by driver in specific format to report breakdown of vehicle. The server will
register this information and register the breakdown. The State can also establish a call centre,
which can register breakdowns of such vehicles and extend the validity period. The subsequent
restart of the vehicle also should be similarly reported to the server or call centre.

Tracking of Vehicles:

The route of vehicle from source to destination can be tracked through the system using
check points, RFID Tags, and GPS tracking.

Alerts or Report Generation and Action Review:

The system will enable the authorities to develop periodic report on different parameters like
daily lifting report, vehicle log or history, lifting against allocation, and total lifting. The
system can be used to generate auto mails or SMS. This will enable the District Collector or
District Magistrate to get all the relevant details and shall enable the authority to block the
scanning facility of any site found to be indulged in irregularity. Whenever any authority
intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall
be mandatory for the officer to fill in the report on action taken. Every intercepted vehicle
shall be tracked.

The monitoring of mined out mineral, environmental clearance conditions and enforcement
of Environment Management Plan will be ensured by the DEIAA, SEIAA and the State
Pollution Control Board or Committee. The monitoring arrangements envisaged above shall
be put in place. The monitoring of enforcement of environmental clearance conditions shall
be done by the Central Pollution Control Board, Ministry of Environment, Forest and Climate
Change and the agency nominated by the Ministry for the purpose.
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ADMINISTRATIVE STRUCTURE FOR ENVIRONMENT
CLEARANCE AND ENSURING COMPLIANCE
OF EC CONDITIONS

An no mining in allowed without Envirnomental Clearance. The process of EC involves preparation
of EIA/EMP, PER and mine plan.

The EIA/EMP can be prepared by the State Government or any agency of the State, group of project
proponents in the cluster or the individual project proponent. The EIA / EMP can be prepared by the
accredited consultants or the Registered Qualified Person(s) / agencies selected by the States.

DISTRICT ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

The Central Government has constituted the District Level Environment Impact Assessment Authority
(DEIAA), for grant of environmental clearance for Category 'B2' Projects for mining of minor

minerals, for all the districts in the country.

For, minor minerals including sand and gravel mining lease of area up to 5 hectare in case of
individual lease and up to 25 ha in case of cluster for sand mining, the grant of EC will be done by
the District Environment Impact Assessment Authority (DEIAA) headed by the District Magistrate
or District Collector. This Authority will be responsible for proper and sustainable management of
sand mining in the district. The Authority will be responsible for designating the area / stretch in
river suitable for mining in the district and also identifying the area / stretch in river prohibited for
sand mining. The Authority will ensure clear demarcation of mining site, its documentation, and

ensuring that no mining takes place without EIA / EMP and EC of the mining site.

The Chairperson and official members of the Authority for the districts should hold office during
their tenure in the district on said posts and the expert member shall hold office for a period of three
years from the date of nomination by the Competent Authority. The Committee shall meet at least

once in a month.

The District Environment Impact Assessment Authority (DEIAA) :
The DEIAA will have following composition :

1. District Magistrate or District Collector of the district Chairperson
2. Senior most Divisional Forest Officer in the district Member
3. An expert member to be nominated by the Divisional Commissioner =~ Member

or Chief Conservator of the Forest

4. Sub-Divisional Magistrate or Sub-Divisional Officer of the Member-Secretary
district head quarter
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DISTRICT LEVEL EXPERT APPRAISAL COMMITTEE:

The District Level Expert Appraisal Committee (DEAC) will appraise the cases and make
recommendations to the District Environment Impact Assessment Authority for environmental
clearance. This Committee will also make recommendations / suggestions on the District Survey
Report to the DEIAA. The DEAC will have following composition:

1. Senior most Executive Engineer, Irrigation Department Chairperson
2. Senior most Sub-Divisional Officer (Forest) Member
3. A representative of Remote Sensing Department or Geology Member

Department or State Ground Water Department to be nominated
by the District Magistrate or District Collector

4. Occupational health expert or Medical Officer to be nominated by Member
the District Magistrate or District Collector

5. Engineer from Zila Parishad Member
6. A representative of State Pollution Control Board or Committee Member
7. An expert to be nominated by the Divisional Commissioner or Chief

Conservator of Forest Member
8. An expert to be nominated by the Divisional Commissioner or Chief Member

Conservator of Forest

9. An expert to be nominated by the Divisional Commissioner or Chief Member
Conservator of Forest

10.  Senior most Assistant Engineer, Public Works Department Member

11.  Assistant Director or Deputy Director or District Mines Officer or ~ Member- Secretary
Geologist in the district in that order

The DEAC will meet at least once a month, depending on the work load the frequency of meetings

can be decided by the Chairperson of DEAC and Chairperson, DEIAA.

Each proposal for the mining lease under consideration for environmental clearance in the district
will be inspected on-site by the Sub-Divisional Level Committee headed by the SDM.
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The Sub-Divisional Committee should comprise of following officers:
Sub-Divisional Magistrate Chairperson

Sub-Divisional Officer, Forest/ Assistant Conservator of Forest/ Member
Forest Range Officer

Representative of State Pollution Control Board Member
SDO, Irrigation Department Member
Geologist or Assistant Geologist or Mining Officer / Mining Inspector Member

The presence of at least three members will be needed for inspection. This Committee shall submit
its report within 15 days from the receipt of the proposal.

The monitoring of EC conditions and enforcement of EMP will be ensured by the District Collector
and the, State Pollution Control Board. The monitoring of enforcement of EC conditions can also
be done by the Central Pollution Control Board, Ministry of Environment, Forest & Climate Change
and the agency nominated by the Ministry for the purpose.

Schematic Presentation of Requirements on Environmental Clearance of Sand Mining
including cluster situation

Area of |Category| Require-| Require-|Require{ Who can| Who will Authority| Authority

Lease of | ment of |ment of| ment of| Pprepare |apply for| to | to monitor
(Hectare)| Project | EIA/ | Public [ EC EIA/ EC |appraise/ EC
EMP |Hearing EMP grant EC|compliance

EC Proposal of Sand Mining on the basis of individual mine lease

0-5Sha| 'B2' | Form-| No Yes Project | Project | DEAC/

DEIAA
1M, Proponent| Proponent| DEIAA SEIAA
I SPCB
and CPCB

Approved MoEFCC
Mine Agency
Plan nominated

by
MoEFCC
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>5ha | 'B2' |Form-I,| No Yes Project | Project | SEAC / DEIAA
and < 25 PFR Proponent [Proponent| SETAA SEIAA
ha and SPCB
Approved CPCB
— MoEFCC
Plan Agency
and nominated
EMP by
MoEFCC
> 25ha| 'BY' Yes Yes Yes Project | Project | SEAC/
and < Proponent [Proponent| SEIAA
S0ha
> 50ha| 'A' | Yes Yes | Yes | Project | Project |SEAC/
Proponent |Proponent| SETAA
EC Proposal of Sand Mining in cluster situation
Cluster | 'B2' | Form- | No Yes State, | Project | DEAC/| DEIAA
area of 1M, State |Proponent|DEIAA/| SEIAA
mine PFR Agency, SPCB
leases and Group of CPCB
up to 5 Approved Project MoEFCC
ha Mine Proponents, Agency
Plan Project nominated
Proponent by
MoEFCC
Cluster | 'B2' |Form-I,[ No Yes State, | Project | DEAC/
area of PFR State  [Proponent| DEIAA/
Mine and Agency,
leases > Approved Group of
Sealand Mine Project
<25 ha
with no Plan Propopents,
individual and one Project
s = 5 EMP Proponent
ha for all
leases
in the
Cluster
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Cluster | 'B1' Yes Yes Yes State, | Project | SEAC/
of mine State  |Proponent| SEIAA
leases of Agency,

area 2 Group of
25 Project
hect.ares Proponents,
with Project
individual
lease size Proponent
< 50ha
Cluster [ 'A’ Yes Yes | Yes State, | Project | EAC/
of any State  [Proponent [MoEFCC|
size with Agency,
any of Group of
e Project
individual Propopents,
lease = Project
50ha Proponent

General Conditions will not apply on account of inter- state boundaries for river sand mining leases.
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' EXEMPTION OF CERTAIN CASES FROM BEING CONSIDERED

AS MINING FOR THE PURPOSE OF REQUIREMNT OF
ENVIRONMENTAL CLEARANCE

Keeping in view the purpose, maintenance of infrastructure, abatement of disasters, customary

easement and property rights, it is felt that following cases may not be treated as mining for the

purpose of requirement of environmental clearance. The following cases shall not require prior

environmental clearance, namely:-

1.

10.

11.

Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen

pots, lamp, toys, etc. as per their customs.

Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen

tiles.
Removal of sand deposits on agricultural field after flood by farmers.

Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat

for personal use or community work in village.

Community works like de-silting of village ponds or tanks, construction of village roads,
ponds, bunds undertaken in Mahatama Gandhi National Rural Employment and Guarantee
Schemes, other Government sponsored schemes, and community efforts.

Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose

of their maintenance, upkeep and disaster management.

Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number
GU/90(16)/MCR-2189(68)/5-CHH, dated the 14th February, 1990 of the Government of
Gujarat.

Digging of well for irrigation or drinking water.
Digging of foundation for buildings not requiring prior environmental clearance.

Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain,
water body, etc., to deal with any disaster or flood like situation upon orders of District

Collector or District Magistrate.

Activities declared by State Government under legislations or rules as non- mining activity
with concurrence of the Ministry of Environment, Forest and Climate Change, Government
of India.
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STANDARD ENVIRONMENTAL CONDITIONS FOR SAND MINING

Impact Category

S.No.

Environmental Conditions

Stakeholder

Engagement

In the case of private land not owned by the lease holder an affidavit
should be obtained regarding consent of the concerned land owner (s)

for carrying out the mining operation.

Stakeholder awareness and ability to raise concerns and getting it to be

addressed.

Implementation of Action Plan on the issues raised during the Public
Hearing. The Proponent shall complete all the tasks as per the Action
Plan submitted with the budgetary provisions during the Public Hearing.

Having valid lease and all the permits is very much needed.

To establish a Monitoring Committee including Local Panchayat, to
check on traffic due to transportation and submit an annual report on

the same.

The directions given by the Hon'ble Supreme Court of India vide order
dated 27.02.2012 in Deepak Kumar case [SLP(C) Nos. 19628-19629 of
2009] and order dated 05.08.2013 of the Hon'ble National Green Tribunal
in application No. 171/2013 may be strictly followed.

All the provisions made and restrictions imposed as covered in the Minor
Mineral Rule, shall be complied with, particularly regarding
Environment Management Practices and its fund management and

Payment of compensation to the land owners.

Sustainable
Mining
Practices

District level Survey Report should be prepared and area suitable for

mining and area prohibited for mining be identified.

The depth of mining in Riverbed shall not exceed one meter or water

level whichever is less, provided that where the Joint Inspection
Committee certifies about excessive deposit or over accumulation of
mineral in certain reaches requiring channelization, it can go up to 3

meters on defined reaches of the River.

10

No River sand mining be allowed in rainy season.

11

To submit annual replenishment report certified by an authorized agency.

In case the replenishment is lower than the approved rate of production,
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then the mining activity / production levels shall be decreased / stopped
accordingly till the replenishment is completed.

12

Ultimate working depth shall be up to 3.0 m from Riverbed level
and not less than one meter from the water level of the River channel
whichever is reached earlier. In hilly terrain this depth be preferably

restricted to one meter.

13

In River flood plain mining a buffer of 3 meter to be left from the River

bank for mining.

14

In mining from agricultural field a buffer of 3 meter to be left from the

adjacent field.

15

Mining shall be done in layers of 1 meter depth to avoid ponding effect
and after first layer is excavated, the process will be repeated for the

next layers.

16

To maintain safety and stability of Riverbanks i.e. 3 meter or 10% of
the width of the River whichever is more will be left intact as no mining

zone.

17

No stream should be diverted for the purpose of sand mining. No natural
water course and/ or water resources are obstructed due to mining

operations.

18

No blasting shall be resorted to in River mining and without permission

at any other place.

19

Depending upon the location, thickness of sand, deposition, agricultural
land/Riverbed, the method of mining may be manual, semi-mechanized
or mechanized; however, manual method of mining shall be preferred

over any other method.

Identification
and Preparation
of Mining Site

20

21

Mining should be done only in area / stretch identified in the District
Level Survey Report suitable for mining and so certified by the Sub-

Divisional Level Committee after site visit.

Mining should begin only after pucca pillar marking the boundary of
lease area is erected at the cost of the lease holder after certification by
the mining official and its geo coordinates are made available to the
District Level Committee.

22

The top soil in case of surface land mining shall be stored temporarily
in an earmarked site and concurrently used for land reclamation.
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Monitoring the
Mining of

Mineral and its
Transportation

23

The EC holder shall keep a correct account of quantity of mineral mined
out, dispatched from the mine, mode of transport, registration number
of vehicle, person in-charge of vehicle and mine plan. This should be
produced before officers of Central Government and State for inspection.

24

For each mining lease site the access should be controlled in a way that
vehicles carrying mineral from that area are tracked and accounted for.

25

The State / District Level Environment Committee should use technology
like Bar Coding, Information and Communications Technology (ICT),
Web based and ICT enabled services, mobile SMS App etc. to account
for weight of mineral being taken out of the lease area and the number
of trucks moving out with the mineral.

26

There should be regular monitoring of the mining activities in the State
to ensure effective compliance of stipulated EC conditions and of the
provisions under the Minor Mineral Concessions Rules framed by the
State Government.

Noise
Management

27

Noise arising out of mining and processing shall be abated and controlled
at source to keep within permissible limit.

28

Restricted working hours. Sand mining operation has to be carried out
between 6 am to 7 pm.

Air Pollution
and Dust
Management

29

The pollution due to transportation load on the environment will be
effectively controlled and water sprinkling will also be done regularly.

30

Air Pollution due to dust, exhaust emission or fumes during mining and
processing phase should be controlled and kept in permissible limits
specified under environmental laws.

31

The mineral transportation shall be carried out through covered trucks
only and the vehicles carrying the mineral shall not be overloaded.

Wheel washing facility should be installed and used.

Management of
Visual Impact

32

The mining operations are to be done in a systematic manner so that the

operations shall create a major visual impact on the site.

Bio-Diversity
Protection

33

Restoration of flora affected by mining should be done immediately.
Twice the number of trees destroyed by mining to be planted preferably
of indigenous species. Each EC holder should plant and maintain for
lease period at least 5 trees per hectare in area near lease.

34

No mining lease shall be granted in the forest area without forest
clearance in accordance with the provisions of the Forest Conservation
Act, 1980 and the rules made thereunder.
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Infrastructure

35 Protection of turtle and bird habitats shall be ensured.

36 No felling of tree near quarry is allowed. For mining lease within 10km
of the National Park / Sanctuary or in Eco-Sensitive Zone of the Protected
Area, recommendation of Standing Committee of National Board of
Wild Life (NBWL) have to be obtained as per the Hon'ble Supreme
Court order in I.A. No. 460 of 2004.

37 Spring sources should not be affected due to mining activities. Necessary
Protection measures are to be incorporated.

Management of | 38 Removal, stacking and utilization of top soil in mining are should be

Instability and ensured. Where top soil cannot be used concurrently, it shall be stored

Erosion separately for future use keeping in view that the bacterial organism
should not die and should be spread nearby area.

39 [ The EC should stipulate conditions for adequate steps to check soil
erosion and control debris flow etc. by constructing engineering
structures

40 Use of oversize material to control erosion and movement of sediments

41 No overhangs shall be allowed to be formed due to mining and mining
shall not be allowed in area where subsidence of rocks is likely to occur
due to steep angle of slope.

42 No extraction of stone / boulder / sand in landslide prone areas.

43 Controlled clearance of riparian vegetation to be undertaken

Waste 44 Site clearance and tidiness is very much needed to have less visual impact
Management of mining.

45 Dumping of waste shall be done in earmarked places as approved in
Mining Plan.

46 Rubbish burial shall not be done in the Rivers.

Pollution 47 The EC holder shall take all possible precautions for the protection of
Prevention environment and control of pollution.

48 Effluent discharge should be kept to the minimum and it should meet
the standards prescribed.

Protection of 49 Mining shall not be undertaken in a mining lease located in 200-500

meter of bridge, 200 meter upstream and downstream of water supply /
irrigation scheme, 100 meters from the edge of National Highway and
railway line, 50 meters from a reservoir, canal or building, 25 meter
from the edge of State Highway and 10 meters from the edge of other
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roads except on special exemption by the Sub-Divisional level Joint
Inspection Committee.

50

For carrying out mining in proximity to any bridge or embankment,
appropriate safety zone (not less than 200 meters) should be worked
out on case to case basis, taking into account the structural parameters,
location aspects and flow rate, and no mining should be carried out in
the safety zone so worked out.

51

Mining activities shall not be done for mine lease where mining can
cause danger to site of flood protection works, places of cultural,
religious, historical, and archeological importance.

Enhancement
Road Safety

52

Vehicles used for transportation of sand are to be permitted only with of
fitness and PUC Certificates.

53

Junction at takeoff point of approach road with main road be properly
developed with proper width and geometry required for safe movement
of traffic by concession holder at his own cost.

54

Project Proponent shall ensure that the road may not be damaged due to
transportation of the mineral; and transport of minerals will be as per
IRC Guideliness with respect to complying with traffic congestion and
density.

55

No stacking allowed on road side along National Highways.

Closure and
Reclamation
of Mined Out
Area

56

The Project Proponent shall undertake phased restoration, reclamation
and rehabilitation of land affected by mining and completes this work

before abandonment of mine.

57

Restoration, reclamation and rehabilitation in cluster should be done
systematically and jointly by each EC holder in that cluster. This should
be appropriately reflected as EC condition in each EC in cluster.

58

Site specific plan with eco-restoration should be in place and

implemented.

Health and
Safety

59

Health and safety of workers should be taken care of.

60

Transport of mineral will not be done through villages / habitations.

61

The Project Proponent shall make arrangement for drinking water, first
aid facility (along with species specific anti-venom provisioning) in

case of emergency for the workers.
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62

Project Proponent shall implement the Disaster Management Plan if
the mine lease area is located in Seismic Zone-IV. Project Proponent
shall appoint a Committee to have a check over any disaster to warn
workers well before for the safety of the workers. Emergency helpline
number will be displayed at all levels.

63

Project Proponent shall appoint an Occupational Health Specialist for
Regular and Periodical medical examination of the workers engaged
in the Project and records maintained; also, Occupational health check-
ups for workers having some ailments like BP, diabetes, habitual
smokers, etc. shall be undertaken once in six months and necessary
remedial/preventive measures taken accordingly. Recommendations of
National Institute for Labour for ensuring good occupational

environment for mine workers would also be adopted.

Monitoring the
Impact of
Mining

64

The Project Proponent shall report monitoring data on replenishment,
traffic management, levels of production, River Bank erosion and

maintenance of Road etc.

Mineral
Conservation

65

Use of alternate material such as M-sand in place of natural River sand

shall be encouraged in order to reduce stress on natural eco-system.
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APPENDIX: TABLE - 1

REVENUE FROM SAND MINING IN STATES / UTs ]

(Rs. in crores)

S1.No. STATE / U.T 2012 - 2013 - 2014 - 2015
2013 2014
01 | Andaman & Nicobar 0.073 0 0
02 | Arunachal Pradesh 7 8 5
03 | National Capital Territory 0 0
of Delhi
04 | Himachal Pradesh 0.70 0.35 0.07
05 | Jharkhand 4.25 3.04 0.07
06 | Karnataka 23.74 15.33 25.99
07 | Madhya Pradesh 184.93 179.41 172.53
08 | Meghalaya 14.50 15.88 [15.50 (as forest royalty from govt.
contractors)
09 | Mizoram 0.018 0.0475 0.0861
10 | Puducherry 0.80 0.20 0.03
11 [ Rajasthan 173.36 252.06 134
12 | Tamil Nadu 188.50 117.73 109.10
13 | Uttar Pradesh 97.27 166.45 168.38

* States/UTs not mentioned have not provided the data.
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APPENDIX: TABLE - 2

[ NUMBER OF MINING LEASES IN STATE
SL.No. STATE / U.T In Flood Sea | Agricul- | River | Total
stream Plain | Shore |tural field
01 | Andaman & Nicobar Nil
02 | Andhra Pradesh Nil
03 | Haryana 5 12 7 31
04 | Jammu & Kashmir 650 650
05 | Jharkhand 10 387 397
06 | Lakshadweep 1090 1090
07 | Manipur NIL
08 | Meghalaya NIL
09 | Odisha NIL
10 | Punjab 2+ 80 73 155
Temporary
Working
Permit
11 | Sikkim 85 85
12 | Tripura 21 244 5 270

* States/UTs not mentioned have not provided the data.
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APPENDIX: TABLE - 3

AVERAGE SIZE OF SAND MINING LEASES IN
STATE / UT: 2014-15

(In Hectare)
SL.No. STATE / U.T AVERAGE SMALLEST LARGEST
SIZE MINING MINING
LEASE AREA | LEASE AREA
01 | Andaman & Nicobar NOT APPLICABLE
02 | Arunachal Pradesh ONLY MINING PERMITS
03 | Himachal Pradesh 1.20 0.25 4.09
04 | Jharkhand 0.25 0.13 87.38
05 | Karnataka 5 5 19.42
06 | Madhya Pradesh 8.52 0.30 306.98
07 | Meghalaya Mostly < 1.5 ha.
08 | Mizoram NA
09 | Puducherry NA
10 | Rajasthan 2 24.82 1901.89
5 in Bikaner 2 in Bikaner 5 in Bikaner
11 | Tamil Nadu 29 leases < 10 ha. 14 leases of 42 leases
10 - 15 ha. > 15 ha.

12 | Uttar Pradesh 25 5 200

* States/UTs not mentioned have not provided the data.
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APPENDIX: TABLE - 4
AVERAGE PERIOD OF SAND MINING

LEASES IN STATE / UT
(In Hectare)

SL.No.| STATE / U.T AVERAGE MINING LEASE PERIOD (YEARS)

01 | Andaman & Nicobar Not Applicable

02 | Arunachal Pradesh Only mining permit is given

03 | Himachal Pradesh 5

04 | Jharkhand 3

05 | Karnataka 2

06 | Madhya Pradesh 5 to 10

07 | Meghalaya No lease in operation currently

08 | Mizoram No mining lease in operation currently

09 | Puducherry One year permit

10 | Rajasthan 5

20-30 years in Bikaner

11 | Tamil Nadu 3

12 | Uttar Pradesh 3
* States/UTs not mentioned have not provided the data.
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APPENDIX: TABLE - 5

COMMON METHOD AND PRACTICE OF
SAND MINING IN STATE / UT

S1.No.

STATE / U.T

COMMON METHOD AND PRACTICE OF SAND
MINING

01

Andaman & Nicobar

1. The Apex Court in its order dated 7.5.2002 in .A. No. 502 in
WP (C) No. 202 of 1995, had directed that extraction of sand
be phased out @ minimum 20% per year on reducing balance
basis to bring the sand mining to a level of 33% of the present
level of mining within a maximum period of five years.

2. Since the level of extraction of sand in the territory in the year
2001-02 i.e. the base year, was 68909 cubic meter, the quantity
of extractable sand is fixed at 22581 cubic meter.

3. The quantity of sea sand so allowed by MoEF is extracted
from the identified and approved sites having such deposits
on the sea beaches (identified accreting area) with adequate
environmental safeguards so as to prevent any damage to the
sensitive coastal eco-system including corals, turtle/ bird
nesting sites and the protected areas.

4. The allotment of sea sand is made to the individuals by the
Sand Allotment Committee constituted by the Lieutenant
Governor under the Chairmanship of Chief Secretary who also
heads the A&N CZMA. The quantum of sea sand allotted is
fixed by the Committee on the basis of availability of sea sand
and the number of applicants (local) applied for their bonafide
use.

02

Arunachal Pradesh

1. Mining of sand restricted to foothills only that too for a very
short period. Grant of mining lease is kept in abeyance, short
term mining permits are issued to various Central and State
agencies for carrying out developmental works under the strict
supervision of the departmental officers.

* States/UTs not mentioned have not provided the data.
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STATE / U.T

COMMON METHOD AND PRACTICE OF SAND
MINING

Himachal Pradesh

Manual. The mining lease areas are sanctioned on the river bed if
the area is approved in survey document. The mining activities
are allowed strictly in accordance with the approved working cum
Environment Management Plan and after the environment
clearance.

04

Jharkhand

Manual

05

Karnataka

Manual

06

Madhya Pradesh

Manual

07

Meghalaya

Hill quarrying in private areas

08

Mizoram

Extraction of sand limited mainly for domestic purpose in the
state. The produce extracted illegally is seized as per the Mizoram
Forest Act, 1955. Mining is only limited to river banks and
riverbeds with improvised equipments like spade, shovel, small
canoes, etc.

09

Puducherry

Manual

10

Rajasthan

In Rajasthan sand is available in seasonal streams and rivers except
Chambal which is perennial but mining is banned because of
Chambal Crocodile Sanctuary. Mining is done up to 3 meters and
is open cast. It is filled in trucks either manually or semi
mechanized method. In Bikaner no river exists and mining for
sand is being done from palaeo-channel. In this palaco-channel
the sand deposit occurs at the depth of 5 meter to 20 meter below
ground level with an over burden of 5 to 20 meters. The mining
here is done open cast benching method, where overlying blown
sand, gravel, pebble etc. is removed, the sand is further sieved,
graded and washed upto 12 to 18 mesh size.

11

Tamil Nadu

Manual mining is carried out in certain quarries. In most of the
sand quarries two poclains are used by the PWD.

12

Uttar Pradesh

Manual and Semi-mechanised

* States/UTs not mentioned have not provided the data.
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APPENDIX: TABLE - 6

[SUGGESTIONS / RECOMMENDATIONS FROM STATES / UTs
FOR ENVIRONMENTALLY SUSTAINABLE SAND MINING

SL.No.|STATE / U.T SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING

01 |Andaman & Nicobar | The quantum of extractable sand fixed at 22581 cubic meter should
be enhanced. This limit has been fixed by the orders of Hon'ble
Supreme Court subject to study by National Institute of
Oceanography.

02 | Arunachal Pradesh 1. For environmentally sustainable sand mining a strict and
comprehensive sand mining policy need to be framed.

2. River sand is becoming a scarce commodity and hence
exploring alternative to it has become imminent. Manufactured
sand is a good alternative both for fine as well as coarse sand
used in concrete.

3. Sand mining should be restricted to surface collection only
without the use of heavy machinery.

4. Due to turbulent and inaccessible nature of rivers flowing in
the hilly terrains of the state, deposition of the sand in the river
bed is very negligible and except for few quarries in the foothills
and plains, most of the notified quarries are boulders and
mining of sand is very negligible.

5. Inview of environment related issues the grant of mining lease
for river bed minor mineral viz. sand, gravel, shingle, aggregate,
boulder are kept in abeyance and extraction of these minerals
is regulated only by grant of mining permits, that too not
exceeding 3000 cubic meter in one permit.

6. For scientific mining of sand and other minor minerals
Guideliness has been prepared and accordingly Geo-Technical
Committee has been constituted under the chairmanship of
ADC/SDO in the district level to determine the quantity of
quarriable mineral that can be safely removed and also to give
technical clearance for notification of quarries of smaller size,
preferably within one hectare.

03 | Chhattisgarh 1. While attempting to prepare a model Guidelines / policy for
the country, the differences that exist in different states may
be taken into account. It may be tried to take all stakeholders
along.

* States/UTs not mentioned have not provided the data.
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STATE / U.T

SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING

2. To ease the process of EC granting, SEIAA may have benches
across the State with each bench having a SEAC under it. Time
bound clearance with ease of access and grant.

3. Sand mining with use of machinery should be allowed.

4. Road construction material like murram should be exempted
from EC considering their local / pocket occurrences and
impossibility of obtaining EC.

5. Considering the traffic issue at urban areas and to reduce
intermediaries like storage point dealers, night mining with
adequate lighting should be allowed.

6. To make the availability of sand from local rivulet / streams
the river bank to in-stream mine area distance should be reduced
from 10 meter to 3 meters.

04

NCT of Delhi

1. Location of sand mining should be identified by a committee
comprising of revenue deptt., Irrigation Deptt., CGWB, SPCB,
Forest Department and mining department. Mining area should
distinctly be marked at site, before allowing mining.

2. Depth of mining should be restricted to 3 mtrs or water level,
whichever is less and that to from aggradation areas. The side
slope of excavation should be less than 3:1.

3. Requirement of sand and gravel should be reduced by
utilization of construction and demolition waste. It requires
not only legislative support but also awareness campaign
among the society.

4. Guidelines should be distinctly clear and easy to understand
covring do’s and don't during mining operation.

5. Sufficient safe distance should be left between mining site and
adjoining engineering structures like embankment, spurs, bed
bars, bridges, reservoir and regulator etc.

6. Security amount should be sufficient enough to compel the
agency to carry out rehabilitation, corrective measures and to
ensure strict compliance of conditions of lease. S.D. should be
released after inspection of committee and recording of
certificate that agency complied with the lease conditions.

7. Mining may be carried out by state agency instead of private
agaencies.

* States/UTs not mentioned have not provided the data.
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S1.No.

STATE / U.T

SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING

05

Himachal Pradesh

1. Working cum Environment Management Plan has been made

mandatory. The mining activities are allowed after submission
of environment clearance.

. In compliance of order of Hon'ble Supreme Court dated

27.02.2012 in Deepak Kumar case, the Himachal Pradesh has
repealed its rules called the Himachal Pradesh Minor Mineral
(Concession) and Mineral (Prevention of illegal mining,
transportation and Storage) Rule, 2015 in accordance to the
recommendation of the Ministry of Environment & Forest and
rules circulated by the Ministry of Mines. Hence the State of
Himachal Pradesh has complied with the above directions of
the Hon'ble Apex Court,

. Therefore the condition of applicability of Environment

Clearance on the area less than 5 hectare shall be exempted.

. Further keeping in view, the peculiar topography, geography

and socio-economic fabric of the State, the condition for the
minimum size of the lease should be exempted as the rivers
are in youth stage forming different land forms, land holdings
are less, population is thin and scattered and the demand of
minor mineral is limited, which could be met out locally by
exploiting local resources on the small scale.

06

Jammu & Kashmir

. Uniform Guidelines be framed for sand mining and river bed

mining as they cannot be segregated.

. Identification of sand belts be made in consultation with CGWB

and while framing Guideliness CGWB may be taken on board.

. Sand mining leases less than 5 hectare be exempted from EC

and comprehensive policy may be made for hilly states for
easing the process of grant of lease.

07

Jharkhand

. Machine should not be used in sand mining. Only manual

mining should be done.

. The depth of mining shall be restricted to 3 meter / water level

whichever is less.

. No mining should be carried out in proximity of any bridge /

embankment.

4. In-stream mining should not be allowed.

. Mining should be done in accordance with an approved mining

plan.

* States/UTs not mentioned have not provided the data.
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SL.No.|STATE / U.T SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING
6. EC should be valid for settlement period subject to ceiling of
five years.
08 [Karnataka 1. Undertaking sand mining activity through a Government

agency to be governed by District Level Sand Monitoring
Committee headed by Deputy Commissioner.

2. The area should be properly surveyed and mapped with the
help of GPS to assign geo coordinates and accordingly erect
boundary pillars so as to avoid illegal and unscientific mining.

3. Depth of sand available may be indicated in a contour map
using suitable drilled holes to ensure sand mining do not exceed
one meter depth.

4. Once thickness is established sand mining may be permitted
to one meter depth where the thickness of sand is more than
three meter deep. If the thickness of sand is less than three
meter, sand mining shall not be permitted.

5. Sufficient spacing shall be ensured from one block to another
block and sufficient time gap shall be provided for
replenishment before undertaking mining activity in the same
block.

6. Mining activity shall be restricted to only non-monsoon season
and in the area that is exposed.

7. No in-stream mining shall be permitted.

8. No stream should be diverted for the purpose of sand mining.
No natural water course and/ or water resources are obstructed
due to mining operations.

9. Site specific plan with eco-restoration should be in place.

10.Sand mining shall be undertaken only by manual method
without use of earth moving equipment such as JCB etc. Use
of mechanized boats for sucking sand from in-stream area shall
be strictly prohibited.

11. Appropriate safety zones shall be maintained in proximity to
any bridge / and / or embankment and other permanent
structures. No sand mining shall be undertaken in such safety
/ buffer zones. Guideliness issued by the Ministry of Mines in
this regard shall also be adhered to.

12.The quarrying activity shall not intersect subterranean water
level and ground water table.

* States/UTs not mentioned have not provided the data.
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S1.No.

STATE / U.T

SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING

13.The top soil in case of surface land mining shall be stored
temporarily in an earmarked site and concurrently used for
land reclamation.

14.Use of alternate material such as M-sand in place of natural
river sand shall be encouraged in order to reduce stress on
natural eco-system.

09

Madhya Pradesh

Geographical location of the state should be taken care of.

Keep provision for extraction of sand from forest areas.

Expedite the EC process.

Bl ol I

In inter-state boundary leases sand mining EC be giver by the
SEIAA.

Clear Guidelines for B-1, B2 be issued.

Simplify cluster cases.

Exempt mining leases of less than 5 hectare from EC.

10

Meghalaya

ol Bl ES0N B

No sand mining within 3 kilometer from Protected area and
Reserved Forest area.

2. Advance royalty etc for entire quantity of mineral be realized
in full.

3. Only loose boulder and sand are allowed to be removed from
the mid river stream leaving 15 meter on either side untouched.

4. No collection of sand is allowed on 15 meter of either side of
structures like bridge, culvert etc.

No blasting allowed.

No extraction of stone / boulder / sand in landslide prone areas.

No stacking allowed on road side along national highways.

No felling of tree near quarry is allowed.

Aol Eccl bl ool R

No transportation of forest produce (sand from forest area) is
allowed after sunset.

10.Export fee realized if sand is sent outside the state.

11.Stone crusher cannot be installed without permission of DFO.

12.Tree should be planted at quarry after completion of mining.

13.Violation of above conditions will result in cancellation of
permit and forfeiture of advance royalty already paid.

11

Mizoram

1. Extraction of sand from the forest may be permitted strictly as
per mining plan approved by the Competent Authority and after
getting necessary clearance under various acts related to the
forest and environment.

* States/UTs not mentioned have not provided the data.
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SL.No.|STATE / U.T SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING
12 | Odisha 1. EC may be exempted for leases less than 5 hectare.

2. EC should not be required for earth mining.

3. Minor minerals even close to inter-state borders should be
allowed to be cleared by the SEIAA.

4. In case a river is forming boundary of states and mechanized
mining of sand is causing tension in states it should be resolved
at the national level.

13 | Puducherry 1. Environment Clearance is issued by SEIAA, Puducherry
strictly under the provisions of the EIA Notification, 2006 and
subsequent amendments.

14 | Rajasthan 1. The bajari mined out from river bed is filled back by the river
itself during the next rainy season. So, nature itself reclaims
the mined out area every year. The formation of bajari is a
natural process in the river and it is also essential to remove
bajari from the river bed to avoid silting. If the sand deposited
in the river bed is not removed, it may cause change of river
course and may also results in flood plains will be developed.

2. Price control system adopted in Rajasthan. Sand is a essential
commodity.

3. The depth of mining should be restricted to 3 meters or above
water table.

4. Machinery having boom height more than 3 meter shall not
be allowed in extraction of bajari.

5. Size of mining leases be allowed below 5 hectare.

6. In streams with low deposit of sand and if use is mostly local
no mechanized mining should be allowed and EC should not
be required.

7. Inlarger deposits there should be semi-mechanised mining with
EC.

8. The sand (river and stream) in different categories, with their
availability, use and size of the deposit.

Category A: Small deposits in river and stream where thickness
of sand bed is very less and sand is used locally in villages and
towns only and no mechanical mining is done, in such areas
restriction of obtaining Environment Clearance can be relaxed
for manual mining.

* States/UTs not mentioned have not provided the data.
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S1.No.

STATE / U.T

SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING

Category B: Large deposits, where in rivers and streams having
thickness of sand bed is medium to large, sand mining, shall be
allowed with semi mechanized manner after obtaining
Environment Clearance.

Bikaner District: Bikaner district is a desert terrain where ground
water table is very deep. Bajari is excavated above water table
and it does not affect the water table. In addition to this boulder,
gravel and waste generated due to bajari mining is used in
reclamation of pits. Hence environment is not adversely affected
due to bajari mining.

15

Sikkim

1. Forest department is the nodal department for sand and stone
extraction from the riverbed.

2. Use of machines is prohibited.

3. Quarrying sites are allotted to village youth cooperatives.

4. For bigger companies quarry sites in forest area are allotted
after FC.

5. State Government has considerations for allotment of quarries
for Border Road Organization and MoD.

6. Gol can monitor mining in states through GIS.

16

Tamil Nadu

1. Excess sand deposits identified in the flood plains and in-stream
areas only to be mined in order to safeguard and maintain
ground water table.

2. Sand mining operation has to be carried out between 6 am to 7
pm.

3. Mining operation should be carried out in a systematic manner
without affecting environment and ecology of the area.

17

Uttar Pradesh

1. Depth of mining cannot be more than 3 meter or water table
whichever is less.

2. Mining can be done in slices forming benches where bench
height cannot be more than 1 meter and bench width cannot be
less than 10 meter.

3. A width of not less than 50 meter or 10% width of river can be
restricted for mining activities from river bank. A condition
can be imposed that mining will be done from river activities
from river bank.

4. SEIAA should be decentralized to expedite EC process. It can
be decentralized to district or zonal level.

* States/UTs not mentioned have not provided the data.
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.|STATE / U.T

SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING

S.

Make EC conditions practical.

6.

Requirement of mining plan in river bed mining be done away
with.

There should not be requirement of EC for short term permit.

The quantity of sand should not be fixed in EC as it leads to
loss in revenue and illegal mining.

9.

Semi-mechanised form of sand mining be allowed.

10.Sand mining to be exempted from EC as it takes 6-8 months

and environment department do not have requisite work force
to enforce EC conditions. A Guidelines for environmentally
sustainable sand mining be framed and it can be complied by
imposing it in the lease condition.

18

Uttarakhand

1.

Area less than 5 hectare be exempted from EC.

2.

Use of machine be allowed for scientific mining and reducing
the cost of production.

. RBM deposition in the lease should not be fixed for the entire

lease period. RBM in lease area be assessed after rains every
year.

70% of leases in state not operating for want of EC and these
vacant lots are source of illegal mining.

* States/UTs not mentioned have not provided the data.
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APPENDIX: TABLE -7

BEST PRACTICE OF SAND MINING ADOPTED IN

DISTRICT / STATE / UT
SL.No.|STATE / U.T DESCRIPTION OF BEST PRACTICES
01 |Andaman & Nicobar | Institute of Ocean Management has been entrusted the task of
identification of sand accreting sites.
02 | Arunachal Pradesh | Mining of sand is restricted to foothills only that too for a very
short period.
03 | National Capital In Delhi sand mining lease is granted by Revenue department.
Territory of Delhi NOC from I&FC Deptt. Were issued with condition of limitation
of depth, area of mining, operation timing limitation and limited
period of NOC. Compliance of laid down conditions and
monitoring is ensured by collector.
04 |Himachal Pradesh 1. The mining activities on river beds are allowed strictly as per

the provisions of river / stream bed mining policy as under.

2. No river / stream bed mining shall be allowed without the
recommendation of the Sub Divisional Level Committee
constituted under the Chairmanship of Sub Divisional
Magistrate having XEN PWD, Irrigation and Public Health,
SPCB, DFO and Mining Officer as its member.

3. Norriver/ stream bed mining shall be allowed within 75 meter
from the periphery of soil conservation works, nursery
plantations, check dams or within the distance as recommended
by the Sub-Divisional Committee whichever is more.

4. Noriver/ stream bed mining shall be allowed within 1/10th of
its span or 5 meters from the banks or as specified by the Sub-
Divisional Level Committee, whichever is more.

5. Nor river / stream bed mining shall be allowed within 200
meters upstream and downstream of water supply scheme or
as specified by the Committee whichever is more.

6. Nor river / stream bed mining shall be allowed within 200
meters upstream and 200 to 500 meters downstream of bridges

depending upon the site specific conditions.

* States/UTs not mentioned have not provided the data.
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SL.No.|STATE / U.T DESCRIPTION OF BEST PRACTICES

7. No approach road from PWD road shall be allowed to lease
area unless lessee / contractor obtains written permission from
XEN, PWD for making road leading to all intake places from
the PWD road.

8. No boulders/ cobbles/ hand broken road ballast shall be allowed
to be transported outside the State from river/stream beds.

9. No digging for more than 3 feet shall be allowed in river/ stream
beds.

10.No blasting shall be allowed in river/stream beds.

05 |Madhya Pradesh 1. Insome districts the Cooperative Societies of Labour are doing
the sand collection, loading and unloading work.

06 |Tamil Nadu Permission has been granted in favour of PWD for quarrying sand
in the river Poramboke lands in 16 districts in the state of Tamil
Nadu. Sand mining is being carried out by the PWD in the entire
State.

07 | Uttar Pradesh U.P. Minor Mineral Concession Rules, 1963.

* States/UTs not mentioned have not provided the data.
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APPENDIX: TABLE - 8

[ STATUS OF PROMULGATION OF RULE ON SAND MINING |

IN THE STATE / UT

S1.No.

STATE / U.T

NAME OF RULE WITH YEAR OF PROMULGATION

01

Andaman & Nicobar

Indian Forest Act, 1927 as sand has been included as forest
produce.

02

Arunachal Pradesh

APMMCR 2002 and made effective from 1.01.2003

03

Himachal Pradesh

1. River/Stream bed Mining Policy-2004.

2. Himachal Pradesh Minor Mineral Policy-2013.

3. Himachal Pradesh Minor Mineral (Concession) and Mineral
(Prevention of illegal mining, transportation and storage)
Rule, 2015.

04

Jharkhand

Rule 12 of Jharkhand Minor Mineral Concession (Amendment)
Rule 2014.

05

Karnataka

Karnataka Sand Policy was brought out in the year 2011 and as
such amendment to the Karnataka Minor Mineral Concession Rule
1994 were made in the year 2011 and a separate chapter IV B for
sand mining was introduced under Rule 31-R.

Further, as per the Hon'ble Supreme Court orders sated 27.02.2012
in SLP No. 19628-19629 between Deepak Kumar and State of
Haryana and others and as per the model Guideliness issued by
the Government of India for Environmental Management of
Mining of Minor Minerals, amendment to the Karnataka Minor
Mineral Concessions Rule 1994 were brought out on 16.12.2013
incorporating a new chapter I A applicable to all minor minerals
on Systematic, Scientific Mining and Protection of Environment,
wherein Quarrying Plan, Environmental Management Plan and
Environment Clearance was made mandatory.

Amendments to Rule 31- R were also made wherein the
Government, PWD Department was entrusted with sand mining,
storage and transportation, under the District Sand Monitoring
Committee and Taluk Sand Monitoring Committee.

06

Madhya Pradesh

Rules have been framed as per the orders of Hon'ble Supreme
Court for sand mining under M.P. Minor Mineral Rules 1996 and
Sand Mining Policy 2015 is also formulated in the State.

* States/UTs not mentioned have not provided the data.
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STATE / U.T

NAME OF RULE WITH YEAR OF PROMULGATION

Meghalaya

No rules notified by the state on sand mining

Mizoram

Mizoram Forest Act, 1955, which came into force on 1.01.1956.

Puducherry

Puducherry Minor Minerals (Concession) Rules, 1977.

Rajasthan

RMMCR, 1986 Notification dated 2.11.2012:

1. First proviso of Rule 8(2) and first proviso of 17 (1) - Renewal
of Bajari Mining Leases is not allowed.

2. Rule 16 (3) - Mining Leases of Bajari to be granted for 5 years.

3. Rule 18 (18) - Part surrender of lease area of Bajari not allowed.

Notification dated 3.4.2013 - (First proviso Rule 7 (1)- Mining

leases of Bajari to be granted only by way of tender or auction.

Notification dated 12.07.2013 - (First proviso Rule 11 (2)) -

Maximum area limit of 10 sq. km. not applicable for Bajari Mining

Leases.

Bikaner District: Chapter II of RMMCR, 1986 (last amended

12.07.2013).

11

Sikkim

Sikkim Forest (Allotment of Areas for Quarrying of Sand and
Stone), 2006.

12

Tamil Nadu

1. Asper GO. Ms. No. 95 Industries (MMCI) Department dated
1.10.2003, a new Rule 38 A has been introduced in the Tamil
Nadu Minor Mineral Concession Rules, 1959. Accordingly
quarrying and sale of sand is being carried out by PWD in the
state of Tamil Nadu since October 2003.

2. Asper GO. Ms. No. 158 Industries (MMIC) Department dated

25.08.2008, a new Rule 38 B has been introduced in the Tamil
Nadu Minor Mineral Concession Rules, 1959. Accordingly
transportation of sand outside the state not to be made.
To regulate storage and transportation of sand a new Rule 38
C B has been introduced in the Tamil Nadu Minor Mineral
Concession Rules, 1959 vide G.O. No. 32 Industries (MMIC)
Department dated 11.02.2011.

* States/UTs not mentioned have not provided the data.
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APPENDIX: TABLE -9

NORMAL DATES OF ONSET AND WITHDRAWAL OF
SOUTH-WEST MONSOON

The India Meteorological Department, Nagpur, vide letter No. NAGPUR RMC /CS-312,
dated 18th January,2016 has provided the period of Rainy Season viz. Normal dates of Onset and
Withdrawal of Southwest Monsoon over India as state-wise and union territory- wise which are as
below:-

States Normal date of Onset of Normal date of Withdrawal
SW-Monsoon of SW-Monsoon
Andhra Pradesh Ist June 15th October
Arunachal Pradesh Sth June 15th October
Assam Sth June 15th October
Bihar 10th June 15th October
Chhattisgarh 10th June 15th October
Goa Sth June 15th October
Gujarat 15th June 15th September
Haryana 1st July 15th September
Himachal Pradesh 1st July 15th September
Jammu & Kashmir 1st July 15th September
Jharkhand 10th June 15th October
Karnataka Sth June 15th October
Kerala Ist June 15th October
Madhya Pradesh 15th June 1st October
Maharashtra 10th June 1st October
Manipur Ist June 15th October
Meghalaya Ist June 15th October
Mizoram st June 15th October
Nagaland Sth June 15th October
Odisha (Orissa) 5th June 15th October
Punjab Ist July 15th September
Rajasthan Ist July 1st September
Sikkim Sth June 15th October
Tamil Nadu Ist June 15th October
Telangana Sth June 15th October
Tripura Ist June 15th October
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States Normal date of Onset of Normal date of Withdrawal
SW-Monsoon of SW-Monsoon
Uttar Pradesh 15th June 1st October
Uttarakhand 15th June 1st October
West Bengal 10th June 15th October
Union territory Normal date of Onset of Normal date of Withdrawal
SW-Monsoon of SW-Monsoon
Andaman and 20th May 15th October
Nicobar Islands
Dadra and Nagar Haveli 10th June 1st October
Daman and Diu 10th June 1st October
Lakshadweep 1st June 15th October
Delhi 1st July 15th September
Puducherry 1st June 15th October

Note: The District Environment Impact Assessment Authority (DEIAA) in consultation with
District Expert Appraisal Committee (DEAC) can make necessary changes as per local
meteorological variations in this period of rainy season with respect to prohibition of River Sand
Mining in the District.
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ensuring sustainasLE SAND MINING
FoR susTaINABLE DEVELOPMENT

A Maijor Initiative of Ministry of Environment, Forest and Climate Change for ensuring
Environmentally Sustainable Sand Mining and Prevention of illegal Sand Mining.
{Notification No: SO No. 141 (E) dated 15.01.2016 and S.O. No. 190 (E) dated 20.01.2016 available at www.envfor.nic.in}

+ Use of Satellite imagery to decide the site suitable for mining and quantity of sand which can be mined.
€ Transit permit with tamper proof security features and tracking of mined out mineral.

# Monitoring of mined out mineral to prevent mining in excess of environmental clearance capacity.

» Delegation of power to grant environmental
clearance for sand mining to an authority
headed by District Magistrate.

» Intergration of power with District
Authorities to grant environmental
clearance and prevent illegal mining.

-2
¥

e e =W
Note : Any information of mining without environmental clearance or against the norms prescribed in these
notifications be reported at +.-r, a ' «d: sandmining-moef@gov.in
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Dr. S. KALYANASUNDARAM ,L.F.S.(Retd.) STATE LEVEL ENVIRONMENT IMPACT

CHAIRMAN ASSESSMENT AUTHORITY-TAMIL NADU
3rd Floor, Panagal Maaligai,
No.1 Jeenis Road, Saidapet Chennai-15.
Phone No0.044-24359974
Fax No. 044-24359975

ENVIRONMENTAL CLEARANCE
Lr. No.SEIAA-TN/F.No. 5093/EC/1(a)/ 3524 /2016 dated:10.08.2016

To

The Executive Engineer,PWD/WRD
Sarabanga Basin Division
Namakkal - 637 003

Sir,
Sub:
Executive Engineer, PWD/WRD Envnrohmental Clearance — Reg
Ref: 1. Your Application for Em(ifét;mentféffﬁl‘earance dt. 22.02.2016
2. Minutes of the 79 th SEAC held on 08.08.2016
3. Minutes of the SEIAA meeting held 10.08.2016.
q: Preamble:-

The proposal is for obtainin

161800 cu.m of Sand in River Cauv

proposed mining area is reported as lying in Latitude and Longitude in Topo sheet no 58 1/04 as follows:

Sl. No. Latitude , Longitude
i 11°01’18” 78°09'52”
2 11°01’13” 78°09'40”
3 11°01’26” 78°09’33”
4 11%1’31” 78°09'42”

No forest land is involved. No head works, bridges and cross masonries are reported within 500
meters around the quarrying site in the river. Mine working will be Semi Mechanised and the ultimate
depth will be 1m below the river bed metre from River natural present bed level for a period of 2 Years. In
order to maintain safety and stability of river, a minimum 50 metres (inward) from the bank of the river will
be left intact. Water requirement will be 0.3 KLD for drinking purposes which will be sourced through
Water vendors in the nearby area and 0.7 KLD for dust suppression and green belt development which will

be sourced through Existing Borehole. The proponent has submitted the mining plan approved by the

onatl—,
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY-TAMIL NADU
ENVIRONMENTAL CLEARANCE

Assistant  Director  Director, Geology and  Mining, Namakkal District vide R.C
No.Rc.No.1198/Mines/2015,Dated:22.02.2016 The precise area communication has been approved by the
District Collector, Namakkal in letter R.C. No. Rc.N0.1198/Mines/2015,Dated:18.02.2016. The existing
details of river bed, while approving the mining plan prepared by the PWD and scrutinised by the Geology
and Mining Department is:

RLu/s .. 106.00mt. R.Ld/s.. 105.60mt.

R.L at beginning.. 106.06mt. R.Latend . 105.55mt.

Starting KM at  77/2+150m., Ending KM at 77/5+50m.,

It is seen from the data and the document furnished that the project cost is Rs.27.98 lakhs and EMP
cost is Rs.2.55 lakhs.

The proponent has furnished sworn aff davits in the Non judicial stamp paper stating the following:

No quarries are located wuthm SQOmQ,JKm- radlus from periphery of quarry.

2. No habitations/Villages are Iocate i ”wnhln 500 meters radius from the periphery of the quarry
site.

3. There will not be any hindrance or d|sturbance to the people living on en route/nearby our
quarry site while transportmg the quarrféd"‘&ut material and due to the quarrying activities.

4. There are no water supply head works Drfnﬁing water, Structural facilities, Well, Bridges, Cross
masonry works, any other structure monuments within 500m radius from the periphery of the
quarry site.

The proposal was considered and examlned by the SEAC based on the project documents furnished
and the explanation made before the Commlttee in ltS 79th Meeting held on 08.08.2016.The SEAC has
recommended for the grant of environmental clearance for the said sand quarry project.

The proposal was placed before the SEiAAlmts 186" meeting held on 10.08.2016 and based on the
project documents furnished, the Authority ha

mmended to issue environmental clearance to the said
project under the provisions of Envnronmé?‘\t %mpact Assessment Notification, 2006 subject to strict
compliance of the terms and conditions as follows:-

2. Conditions to be Complied before commencing mining operations:-

i. The project authorities should advertise with basic details at least in two widely circulated local
newspapers, one of which shall be in the vernacular language of the locality concerned, within 7 days
of the receipt of the clearance letter informing that the project has been accorded environmental
clearance and a copy of the clearance letter is available with the State Pollution Control Board and
also at the web site of the SEIAA, TN at http://seiaa.tn.gov.in and a copy of the same s being sent to
the Regional Office of Ministry of Environment and Forest, Government of India located at Chennai.

ii. Quarry lease area should be demarcated on the ground with pucca stone or concrete pillars to show
the natural bed level and the depth of mining allowed. Boundary pillars at the interval of 50m each
on all the four sides of the quarry site with red flags on every pillar and also in site pillars marking the
level and depth up to one metre downwards shall be erected before commencement of quarrying.

avghl—
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V.

vi.

vii.

5. Specific Conditions:

I

1.

Vi.

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY-TAMIL NADU
ENVIRONMENTAL CLEARANCE

The katcha roads between the bank of the river and the mining area shall be formed with locally
available bio-degradable materials such as Sugar cane leaves etc.
A display Board shall be erected in local vernacular language at each of the following places.

At the river banks of mining site

In nearest village by which sand transportation will be carried out.

At the entrance of the village road from the Main Road (i.e) SH/NH/Union Road etc., The

information as Annexed should be given in Bold and visible letters
A copy of the Environment Clearance letter shall be sent by the proponent to the concerned
Panchayat, Town Panchayath/Panchayath union, Municipal Corporation, Urban Local Body and the
Local NGO, if any, from whom suggestions/ representations, if any, were received while processing
the proposal. The clearance letter shall also be put on the website of the proponent and also kept at
the site, for the general public to see.

Provision shall be made for the hgusing he x:onstructlon labour nearby the site with all necessary
infrastructure and facilities such %s”{u t0|Iets, safe drinking water, etc. The housing may
be in the form of temporary structures to be removed after the completion of the project.

The proponent shall ensure that F|rst Aid Box is available at site.

Taluk level Task Force Commltteecggwed@bi I@hshlldar should inspect the site to satisfy that the
pre-conditions as above for comms ining operations are satisfactorily followed, and
minute their field inspection, as per: G O Ms No.135 Industries (MMA-1) Dept. dt. 13.11.2009.

Taluk level Task Force is to submit inspection report to the District Collector who is the Chairman of

would exz

District Level Task Force, w mine the report and after satisfying himself would give

approval to start mining.

s

The environmental clearance will@%g inous with the mine lease period, however limited to

a maximum period of 2 Years from of issue.
The Environmental Clearance is subjecttofinal order of the Hon’ble Supreme Court of India in the
matter of Goa Foundation Vs. Union of India in Writ Petition (Civil) No, 460 of 2004, as may be
applicable to this project.

It shall be ensured that no mining of any type is undertaken within 50m or the distance
mentioned in the proposal (whichever is higher)from both the banks (inward) of the river to
control and avoid erosion of river banks. The bank of the river shall not be disfigured or lowered
for any purpose.

The Project Proponent is restricted to use judicious use of minimum number of poclains and not
more than two poclains in the project site till the expiry of lease period or excavation of approved
quantity whichever is earlier.

Loading and use of poclains, transport of sand shall not be entertained between 7.00 pm to 6.00
am.

The project proponent is allowed to engage lorries or tippers to transport the sand

] p, SEIAA-TN
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vii. Annual replenishment report certified by an authorised agency shall be submitted. In case the
replenishment is low the mining activity/production levels shall accordingly be
decreased/stopped.

viii. Quarrying in river bed should not be done during the days of rain and the days of flood. The total
quantity of sand permitted in the Environmental Clearance should not be exceeded in any case
within the overall permitted period.

ix. There shall be no quarrying of sand in any river bed or adjoining area or any other area which is
located within 500m radial distances from the location of any bridge, water supply system,
infiltration well or pumping installation of any of the local bodies or Central or State Government
Department or the Tamil Nadu Water Supply and Drainage Board head works or any area
identified for locating water supply and schemes by any of the above — mentioned Government
Departments or other bodies.

x. The ultimate working depth shall be 1 m,from present natural river bed level and the thickness of
sand available shall be more than 3" “hhre ;me‘fer) in the proposed quarry site.

xi. The proponent shall take necessa 'mg édrés to ensure that there shall not be any adverse

impacts due to quarrying operatlon\on thé nearby human habitations, by way of pollution to the

environment. Sl b i,
xii. It shall be ensured that sand quarrying shall not be carried out below ground water table under
any circumstances. If ground water table occurs/intervenes within the permitted depth at one
meter, then also quarrying shall be stopped.
xii. It shall be ensured that exca
characteristics of the river bz%
xiv. It shall be ensured that sand‘“mim:

wdo not disturb or change the underlying soil

rying is carried out.
turb in any way the turbidity, velocity and flow
pattern of the river water. :

xv. Adequate number of pipes across the
facilitate the normal flow in the stréém ,

xvi. Streams, if any, passing across the Katcha Road, should not be diverted to form inactive channel.

xvii. Quarrying below subterranean water level should be avoided as a safe guard against
Environmental Contamination and over exploitation of resources.

xviii. Quarrying at the concave side of the river should be avoided to prevent bank erosion.

xix. Mining activity and the compliance of all the above conditions shall be monitored by the Taluk
level Task Force once in a month by physical inspections and the status of compliance should be
recorded by the committee in the Register maintained at the site.

xx. At the end of mine closure, the Proponent shall immediately remove all the sheds put up in the
quarry and all the equipment in the area at the time of closure of the operation of sand quarry. All

the roads /path ways shall be levelled to let the river assume its normal course without any

il
§Z CHAIRMAN

artificial obstruction to the extent possible.
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xxi.  The mined out pits should be backfilled where warranted and area should be suitably landscaped
to prevent environmental degradation.

xxii.  Transport density study to be done and report to be submitted.

xxiii. To take up environmental monitoring of the proposed quarry site before, during and after the
mining activities including traffic density study, sedimentation, air & flora/fauna environment,
involving a reputed Academic Institution.

xxiv. To ensure that the riverbed after mining is always higher than the bed depth of nearby water
bodies so that the river is always a recharge source.

xxv.  Restoration of riparian and in stream habitats, restoration of river geometry causing degradation
in upstream, downstream and in the mining area, depletion and prevention of contamination of
ground water etc shall be taken care off, by the proponent.

xxvi.  No drilling and blasting operation sha|l be carried out under any circumstances.

xxvii.  Digital processing of the entxrggflgaée Z Psmg remote sensing technique should be done

regularly once in three yeafsé Tng ‘the change of river course, if any and report

submitted to the Ministry of Envnr me ) ahd Forests and its Regional Office located at Chennai.

xxviii.  The critical parameters such as RSPM (Partlculate matter with size less than 10micron i.e., PMm)
and NOy in the ambient air WI hin the.co
data shall be uploaded on the;
the project site. The Circular NoJ 20012/1/2006 -IA.Il (M) dated 27.05.2009 issued by Ministry of
Environment and Forests, which is available on the website of the Ministry www.envfor.nic.in,

shall also be referred to in
XXiX. ‘ ;
Regional Office, Chennai withlrr&six’months‘ tshall also be ensured that there is no fauna
dependent on the river bed or are to mining for its nesting. The project proponent shall
take all precautionary measures arrying operation for conservation and protection of
flora and fauna in the core zone and buffef zone ie., upto the radius of 10 km.

xxx.  Action plan for conservation of flora and fauna if any shall be prepared in consultation with the
State Forest and Wildlife Department. All the safeguard measures brought out in the Wildlife
Conservation Plan so prepared specific to this project site shall be effectively implemented.

xxxi.  Necessary allocation of funds for implementation of the conservation plan shall be
made and the funds so allocated shall be included in the project cost. A copy of action plan shall
be submitted to the Regional Office of the Ministry of Environment and Forests, Chennai.

xxxii. ~ The Proponent shall submit within 3 months their policy towards Corporate Environment
Responsibility which should inter-alia address (i) Standard operating process/ procedure to bring
into focus any infringement/ deviation/ violation of environmental or forest norms / conditions, (ii)
Hierarchical system or Administrative order of the Department to deal with environmental issues
and ensuring compliance of EC conditions and (iii) System of reporting of non-compliance/violation

of environmental norms to the Head of the Department or the State Government or stakeholders.

MMA«—/
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xxxiii.  The project proponent shall ensure that child labour is not employed in the project as per the
sworn affidavit furnished.

xxxiv.  The project proponent shall undertake plantation/afforestation work by planting the native species
on all side of the lease area and the approach road as per the sworn affidavit furnished.

xxxv.  The project proponent shall ensure that there are no other quarries within a radius of 1 km. from
the boundary of the proposed quarry site and that the combined extent of such quarries does not
exceed 25 ha. as per the sworn affidavit furnished.

xxxvi.  The project proponent shall ensure that there are no bridges, culverts, cross masonaries, water
head works or any other civil structures within 500 mts., of the proposed quarry site as per the
sworn affidavit furnished.

xxxvii.  The project proponent shall ensure that the water requirement for the proposed activity shall be as
per the undertaking furnished.
xxxviii.  Rate of Replenishment studies shall be conducted and frequent follow up shall be ensured.

xxxix.  Transportation of the quarried materials shall not cause any hindrance to the Village
people/Existing Village road.
xl.  The quarrying activity shall be stoppedJ J\;he en;ﬁ?e quantity is quarried even before the expiry of
the quarry lease period and the sarpe shaﬂﬁgghomtored by the Dlstrlct Authorities.
Xl =it s the responsibility of the prOJetL [53’0

::::

project the village approach road should be ln good condition.

xlii.  After restoration of the road, the proponent should submit the detailed report of the road
maintanance including cost along with photographs to SEAC within one month of the completion of
the project.

xliii. ~ Base line studies to be conducted for the entire area.
xliv.  Replinishment study to be carried out once in three years for the mined out area.
xlv.  Around 2 km radius from th r,o ”§e nd water study to be carried out through reputed

research institution before,
6. General Conditions:

to assess the ground water table.

i. The project proponent shall obtaln Consent to establlsh before starting any work and Consent to
operate after complying to the condltlo'
Nadu Pollution Control Board and effect

flmposed for adherence before starting from the Tamil

ﬁly implement all the conditions stipulated therein.

ii. No change in mining technology and scope of working should be made without prior approval of
the Ministry of Environment & Forests.

iii. No change in the calendar plan including excavation, quantum of mineral sand (minor mineral)
should be made.

iv. A study shall be got carried out through an expert agency like Central Water Commission relating
to replenishment of the mineral (siltation study) in this river so as to ensure that the quantity of
mineral to be removed does not exceed the siltation to avoid over exploitation of mineral which
may adversely affect the dynamics of the river. This study shall be steered by the State
Government, based on which the capacity of the mine will be decided by the concerned
Department of the State Govt. while granting mining lease.

MAM*L/
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Vi.

Vii.

viii.

Xi.

Xii.

Xiii.

Xiv.

XV.

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY-TAMIL NADU
ENVIRONMENTAL CLEARANCE

The project proponent shall ensure that the plan of mining is in conformity with the mine lease
conditions and the Rules prescribed in this regard, clearly showing the no work zone in the mine
lease i.e. the distance from the bank of river to be left unworked, distance from the bridges etc.
The project proponent shall ensure that wherever deployment of labour attracts the Mines Act,
the provision thereof shall be strictly followed.

The project proponent shall undertake plantation/afforestation work by planting the native
species on either side of the approaching katcha path (through which the vehicle fly) between the
bund and the main road.

Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas
prone to air pollution and having high levels of particulate matter such as loading and unloading
point and all transfer points. Extensive water sprinkling shall be carried out on haul roads. It
should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by

the Central Pollution Control Board"' this regard.

The project proponent ?hal *«w;d fke hydro geological study through reputed

institution/organisation within:: J‘e proponent shall undertake adequate safeguard
measures during extraction of rlveg ge@ |;Qater|al and ensure that due to this activity the hydro-
geological regime of the surroungg@g@réé&”
Regular monitoring of ground w
area by establishing a network of exu§tlng wells and installing new piezometers during the mining
operation. The periodic monitoring [(at least four times in a year- pre-monsoon (April-May),
monsoon (August), post-mensoi Ven nd winter (January); once in each season)] shall

Ground Water Board/Central Ground Water

be carried out in consu
Authority and the data th
Forests and its Regional Office Chegnai, the Central Ground Water Commission and the Regional
Director, Central Ground Water Board. |
getting depleted due to the mlmmaé
which includes immediate stopping of mining.

nt regularly to the Ministry of Environment and

at any stage, it is observed that the groundwater table is

ity; necessary corrective measures shall be carried out,

The project proponent shall obtain necessary prior permission of the competent authorities for
drawal of requisite quantity of water (surface water and groundwater), if any, required for the
project.

The proponent shall maintain the village road through which transportation of sand is carried out
at its own cost. The roads shall be blacktopped to the extent required.

Quarrying should enrich rather than deplete the biodiversity as a corollary to their intervention in
the ecology of their area of activity.

Access and haul roads to the quarrying area should be restored in a mutually agreeable manner
where these are considered unnecessary after extraction has been completed.

Public movement across the river should not be disturbed due to quarrying activity and vehicular
movement.

Mm
~ CHAIRMAN
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xvi. After completion of quarrying of permitted quantity of sand in the river, the natural slope of the
river should be maintained without any low-level area in the mined area, by carrying out an
approved mine closure plan.

xvii. EC is given only on the factual records, documents and details furnished by the EE/PWD
particularly in respect of
e Aerial distance of the nearest village is as mentioned in the proposal from the mining site

boundary
e No structure is located within 500 m from the quarry site boundary.
xviii. It shall be ensured that the distance between two mining blocks should be more than one
kilometer. Ongoing mining activity should also be taken into account in this regard.

xix.  Mining activity should not cause threat to the bio diversity, destroy river vegetation, cause
erosion, pollute water sourcesetc.

xx. Four ambient air quallty-momtormg statu:ms should be established in the core zone as well as in
the buffer zone for RSPM (Partucu[ate matter with size less than 10 micron i.e., PMy) and NOx
monitoring. Location of the stations should be decided based on the meteorological data,
topographical features and envnronmentally and ecologically sensitive targets and frequency of
monitoring should be undertaken in consulﬁ‘abqp with the State Pollution Control Board.

xxi. Baseline study for data on wat%sd;l a wg;ﬁggi Before during and after the quarrying should be
taken up by an academic institution,

xxii. Data on ambient air quality RSPM (Particulate matter with size less than 10micron i.e., PMjo) &
NOx should be regularly submitted tt

e Ministry of Environment and Forests including its

Regional office located at Chennal an fhe§ﬁfSt;ate Pollution Control Board / Central Pollution

Control Board once in six months.* e i

xxiii.  Fugitive dust emissions from al rces should be controlled regularly. Water spraying

arrangement on haul roads, loadi i loading and at transfer points should be provided and
properly maintained. g i%

xxiv. Personnel working in dusty areas should wear protective respiratory devices and they should also
be provided with adequate training and information on safety and health aspects. Occupational
health surveillance program of the workers should be undertaken periodically to observe any
contractions due to exposure to dust and take corrective measures, if needed.

xxv. Periodical medical examination of the workers engaged in the project shall be carried out and
records maintained. For the purpose, schedule of health examination of the workers should be
drawn and followed accordingly. The workers shall be provided with personnel protective
measures such as masks, gloves, boots etc.

xxvi. A separate environmental management cell with suitable qualified personnel should be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

xxvii. The funds earmarked for environmental protection measures should be kept in separate account

e
: @/ SEIAA-TN
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY-TAMIL NADU
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and should not be diverted for other purpose. Year wise expenditure should be reported to the
Ministry of Environment and Forests and its Regional Office located at Chennai.
xxviii. The Assistant Engineer exclusively posted to the site should write up and maintain the following

registers, in addition to any other records prescribed in the mining lease order.
¢ Daily Progress Register,
e |nspection Register
e Complaints Register

xxix. The Regional Office of the Ministry located at Chennai shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of the Regional
Office by furnishing the requisite data / information / monitoring reports.

xxx. The project proponent shall subrmt SiX=, monthly reports on the status of compliance of the

3 *}ﬁﬁ_‘m ¥ &
stipulated environmental cledrgr? Jihs Id%iﬁncludmg results of monitored data (both in hard

133
copies as well as by e-mail) tq vy’ of Environment and Forests, its Regional Office
Chennai, the respective Zonal Off éé of 'Central Pollution Control Board, SEIAA,TN and the State

Pollution Control Board. The « Aoponent‘;@shall upload the status of compliance of the

environmental clearance conditions, including results of monitored data on their website and
shall update the same periodically. It shall Simultaneously be sent to the Regional Office of

the Ministry of Environment.; i, the respective Zonal Office of Central Pollution

rd.

\}ear ending 31* March in Form-V as is mandated

Control Board and the State

xxxi. The environmental stateme
to be submitted by the project t to the concerned State Pollution Control Board as
prescribed under the Environment » ion) Rules, 1986, as amended subsequently, shall also
be put on the website of the copan along with the status of compliance of environmental
clearance conditions and shall also be sent to the Regional Office of the Ministry of Environment

and Forests, Chennai by e-mail.

xxxii. The Environmental Clearance does not absolve the applicant/proponent of his
obligation/requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

xxxiii.  This Environmental Clearance does not imply that the other statutory / administrative clearances
shall be granted to the project by the concerned authorities. Such authorities would be
considering the project on merits and be taking decisions independently of the Environmental

Clearance

xxxiv. The SEIAA, TN may alter/modify the above conditions or stipulate any further condition in the

e
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interest of environment protection.

xxxv. The SEIAA, TN may cancel the environmental clearance granted to this project under the
provisions of EIA Notification, 2006, if, at any stage of the validity of this environmental cleara nce,
if it is found or if it comes to the knowledge of this SEIAA, TN that the project proponent has
deliberately concealed and/or submitted false or misleading information or inadequate data for
obtaining the environmental clearance.

xxxvi.  Failure to comply with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of the Environment (Protection) Act, 1986.

xxxvii. ~ The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, the Public Liability Insurance Act, 1991, along with their
amendments ,draft Minor Mineral “Conservation & Development Rules , 2010 framed under
MMDR Act 1957,National Corﬁmns@o’hf gp;otectlon of Child Right Rules ,2006 and rules made
there under and also any otl%er ofde‘v 'patsed by the Hon’ble Supreme Court of India/Hon’ble
High Court of Madras and any other Courts of Law relating to the subject matter.

xxxviii.  If the periphery of any other sand quarry is located within 1 km., from the periphery of this site

§
¥ ',3‘

and if the total extent of both the " X % til

uarry and the quarry now cleared for Environmental

the 35\ this Environmental Clearance is not valid, since

the activity shall become Category ‘B1” project under the EIA Notification, 2006.

Clearance exceeds 25 ha. of m*mnd areaj

xxxix.  In the event of the above condition is applicable, then the proponent concerned, is to file a

fresh application under EIA Notiﬁcatio Odgj‘vseeking Environmental Clearance in respect of

%g};ein more than one sand mining site is located

the cluster. [A cluster of mes' ‘ fef' ined w

within 1 km., from the periphery of another nearby sand mining site and the total area of these

mining sites exceeds 25 ha. 1A study report along with Public Consultation are
necessitated].

xl. As CSR activity the project proponent shall take care of the needs of a nearby habitation by
providing essential amenities.
xli. Any appeal against this environmental clearance shall lie with the Hon’ble National Green

Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the National

s
CHAIRMAN
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Green Tribunal Act, 2010.

Copy to:

1.  The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi.

The Secretary, Department of Environment and Forests, Government of Tamil Nadu, Tamil Nadu.
The Secretary, Public Works Department, Government of Tamil Nadu, Tamil Nadu

The Secretary, Industries Department, Government of Tamil Nadu, Tamil Nadu

LN
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115
12.
13.
14,

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY-TAMIL NADU
ENVIRONMENTAL CLEARANCE

The Secretary, Department of Mines and Geology, Government of Tamil Nadu, Tamil Nadu.

The Additional Principal Chief Conservator of Forests, Regional Office (SZ), 34, HEPC Building, 18
2 Floor, Cathedral Garden Road, Nungampakkam, Chennai — 34.

The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-Cum-Office Complex, East
Arjun Nagar, New Delhi-110 032.

The Chairman, Tamil Nadu Pollution Control Board, 76, Mount Salai, Guindy, Chennai-32

The Member Secretary, Central Ground Water Authority, A2, W -3 Curzon Road Barracks, K.G.
Marg, New Delhi-110001.

The Controller General, Indian Bureau of Mines, Indira Bhavan, Civil Lines, Nagpur- 440 001.

The District Collector, Namakkal District

The Commissioner of Geology and Mines,Guindy,Chennai-32

El Division, Ministry of Environment & Forests, Paryavaran Bhawan, New Delhi.

Spare.

11
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CONSENT ORDER NO. 170516683078 DATED: 05/01/2017. -

PROCEEDINGS NO.F.0978NML/OS/DEE/TNPCB/NML/W/2017 DATED: 05/01/2017

SUB: Tam1l Nadu Pollutlon Control Board —-CONSENT TO OPERATE - DIRECT - M/S
ORUVANTHOOR SAND QUARRY , S. F . No . S. F . No:643/1(Part), ORUVANTHUR
villageNamakkal Taluk and Namakkal District - Consent for the operation of the plant and discharge
of sewage and/or trade effluent under Section 25 of the Water (Prevention and Control of Pollution)
Act, 1974 as amended in 1988 (Central Act 6 of 1974) —Issued- Reg.

Ref: i) Your Application for CTO No. 6683078 Dated: 24/11/2016 ii)
F IR.No : F.0978NML/OS/AEE/NML/2017 dated 05/01/2017
iv) Minutes of the 75th DCCC Meeting Dated: 03/01/2017

. CONSENTTO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act 6 of 1974) (herema&er referred to as “The Act”) and the rules and orders made there under to

The Chtef Executive Gﬁﬁw:;_ e nypinen ¢ 9.“9),,}%
M/s . M/S ORUVANTHOOR SAND QUARRY' -

S.F No.S.F.No:643/1(Part),

ORUVANTHUR Village,

Namakkal Taluk, *

Namakkal District.

: . - .
Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the'tules and the orders made there under and the terms and conditions incorporated
under the Special and General condltlons stipulatéd in the Consent Order issued eatlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2017

e

A Mﬁ e
District Environmental Engineer,
Tamil Nadu Pollution Control Board,
y ; ; J . 'NAMAKKAL
L To ' _ =11de1 1
" The GhieéExecutive g%‘}f/l , w2
M/s ORUVANTHOOR SAND QUARRY,
S.F.N0:643/1(P), Oruvanthur Village,
Pin: 637015
Copy to:
1.The Commissioner, NAMAKKAL Panchayat Union, Namakkal Taluk, Namakkal District .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Contrél Board, Chennai for favour of kind information.
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Coimbatore for favour of kind information.
4. File
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

if

" This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at
‘the rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the -

.. notice of the Board and fresh consent has to be obtained.

SL ' ; Description Quantity i Unit
No. : & :
__ Product Details / .

1. | Shoals : 8287.7 | cum/month
2. [sand - 6741.60 cum/month

This consent to operate is valid for operating the facility with the below mentioned permitted
outlets for the discharge of sewage/irade effluent, Any change in the outlets and the quantity has to
be brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. |Description of Qutlet '(Maximum daily discharge Point of disposal
in KL.LD

Effluent Type : Sewage

1. ' Sewage - B | 0.27 [ On Industrys owh land
Effluent Type Trade Efﬂuent

-+ The effluent discharge shall not contam consntuents in excess of the tolerance Limits as laid

-down hereunder.
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Sl.  |Parameters Unit TOLERANCE LIMITS - OUTLETS -Nos .
No. ‘Sewage Trade Effluent . i
. 11
1pH - 55t09
2. " |Temperature oC . -
3. |Particle size of Suspended |- -
solids -
. |Total Suspended Solids mg/l 30
5. {Total Dissolved solids mg/l -
(inorganic)
6. _|0il & Grease [ -
7. |Biochemical Oxygen mg/l 20
Demand (3 days at 270C). [ '
8. |Chemical Oxygen Demand |mg/l |-
. |Chlorideascy . |mgt |-
10. |Sulphates (asS04)  [mgn :
-11. - | Total Residual Chqu‘iﬁe mgll . e
12. |Ammonical Nitrogen (asN) {mg/l |-
13. |Total Kjeldahl Nitrogen:(as™| mg/l T K
S 1\ ' o :
14. Free.Ammonia"(as NH3) - Img/t .~ |-
15. |Arsenic (as As) . mg/l N -
16. |Mercury (asHg) {mg/l » e
17. lLeadasPl) ~  |mgi |-
18. |Cadmivm(asCd) . |mgt |-
19. |Hexavalent Chromium (as |mg/l -
Crt6) | - ‘
_20. |[Total Chromium (as Cr) __ "|mg/l"_ -
2L |Copper(asCw)  |mgt |-
22. '|Zinc (as Zn) , mg/'l L
23, |Selenium (as Se) - mg/l -
24, [Nickel (asNi) mg/1 .
25. |Boron(as B) - mg/l -
_26._|Percent Sodium % s
27. |Residual Sodium Carbonate | mg/l -
28. |Cyanide (as CN) mg/l -
29. |Fluoride (as F) mg/l -
30. |Dissolved Phosphates(as P) |mg/l -
1 31. {Sulphide(asS) mg/l -
32. {Pesticides mg/l |-
33. {Phenolic Compounds (as  |mg/l -
- |C6HS0OH) -
34, [Radioactive materials a) micro -
v Alpha emitters curie/ml
35. |Radioactive materials b). micro |-
Beta emitters curie/ml

4. All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in S1 No.3 above or to achieve the zero liquid

. discharge of effluent as annlicabléawimar memrisrmaswimns naves -
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The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act, ' ’ B h

a, Industrial Cooling, Spraying in mine pits or boiler feed.

b. Doiestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrarigement

I!

- for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess

effluerit quantity and the same shall be furnished for verification of the Board officials during

inspection. _ .
The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in SL. No.3 above shall be reported to the

- Member Secretary / Joint Chi¢f Environmental Engineer-Monitoring and the concerned

District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition, )

The occupier: shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to tine without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shall develop:adequate width of green belt at the rate of 400 numbers of trees per
Hectare. =R o e

The occupier shall provide and maintain rain water harvesting facilities.

- The occupier shall énsure that there shall not be any discharge of effluent either treated or untreated

into storm water draifi at any point of time. -

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
as laid under. - ; : : o v ,

-i): The occupier shall ensure zero liquid disdharge of effluent, fﬁ¢r@by no discharge of untreated /

treated effluent on land -or.into any water bodies either inside or outside the premises at any point of
time. * N N

ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary ‘treatment: systems at all times and ensure that the RO
permeate/Evaporator condensate. shall be recycled in. the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises. , :

1ii} The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge. o :

iv) In case of failure to achieve zero discharge of efftuents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.

v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can petform effectively for achieving zero discharge of effluents.
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Additional ConditiorBAMILNADU POLLUTION CONTROL BOARD

1. The unit shall treat the sewage in the septic tank with soak pit so as to satisfy the sewage standards -
prescribed by the Board. ’ ;
2. The unit shall dispose the solid waste then and there without accumulation within the premises.

3. The proponent shall do the quarrying manually or in strict accordance with the orders of the
Government of Tamil Nadu, as upheld by the Hon’ble High Court of Madras.

4. It shall be ensured that the quarrying operation shall be carried out only between 7 AM and 5 PM.

5. The proponent shall ensure that there shall not be any adverse impacts due to quarrying operation
on the nearby human habitations, by way of pollution to the environment. :

"6. It shall be ensured that quarrying is not carried out below subterranean water level to safe

Environmental Contamination and‘over exploitation of resources.

7. The unit shall ensure that the mined out pits should be backfilled where warranted and area should
be suitably landscaped to prevent environmental degradation. _

8. No change in mining technology and scope of working should be made without prior approval of
the SEIAA, Tamilnadu, )

044- %1“9/

District Environmental Engineer,

’ .&.ilvb{adu.l’ollution Control Board,
i - - - NAMAKKAL
21 & i
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GENERAL CONDITIONS

The occupiér shall make an application along with the prescribe& consent fee for tgrant of renewal of

consent at least 60 days before the date of expiry of this Consent Order along with all the required

particulars ensuring that there is no change in Production quantity and change in sewage/Trade
- effluent. ' '

This Consent is issued by the Board in consideration of the particulars given in the application. Any

change or alteration or deviation made in actual practice from the particulars furnished in the
" application will also be ground for review/variation/revocation of the Consent Order under Section 27

of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section 27(2)
of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall

record the details of the observatiops and instructions issued to the unit at the time of inspection for

adherence. : .

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure contifiuous operation of all pollution control
equipments to maintain compliance,

- The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time. : :

The occupier shall display the fléw. diagram of the sources of effluent generation and pollution control
systems provided at the ETP site. - ’ x o

The solid waste such as sweepings, wastage, package, empty containers, ‘residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier ‘shall '(:Qllc_(_:t, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost. “w

‘The occupier shall sé’gregate. the Hazardous waste from other solid wastes and comply in accordance

with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

 The occupier shall maintain good housé-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak' proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas. : .

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources. '

The occupier shéll ensure that solar Evaporation pans shall be constructed in such a way that the -

bottom of the'solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly. '

- a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on

or before 5th of every month, _
b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

“¢) Yearly Environmental Statement for the period from 1st April to 31st March in Form -V before the
“end of the subsequent 30th September of every year(if applicable). '

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to

-provide immediate relief in the event of any hazard to human beings, other living creatures/plants and ’

properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

POLLUTION PREVENTION PAYS
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The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air

!l

* as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the .
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied. -

In case there is any change in the constitution of the management, the occupier of the new

~‘management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,

as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order. .
In case there is'any change in the name of the company alone, the occupier shall inform the same with

relevant documents immediately and get the necessary amendments for the change of name from the
Board.

- The occupier shall display this consent order bgranted to him in a prominent place for perusal of the
inspecting Officers of this Board.

W

District Environmental Engineer,
- Tamji}Nadu Pollution Control Board,
g ¥ NAMAKKAL
Sz

- st 4 - . " 8 Sayc et - -
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-"'CbN_SENT” ORDER NO. 170526683078 DATED: 05/61/2017.

!

' 'PROCEEDINGS"NO.-F.0978NML/OS/DEE/TNPCB/NML/A/Z017 DATED: 05/01/2017

. SUB: Tamil Nadu Pollution Control Board —-CONSENT TO OPERATE -DIRECT - M/S -
ORUVANTHOOR SAND QUARRY s 8. F. No .S F . No:643/ I(Part), ORUVANTHUR
villageNamakkal Taluk and Namakkal District - Consent for operation of the plant and discharge of
emissions under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended in
1987 (Central Act 14 of 1981) —Issued- Reg.

'Rgf: i) Your Application for CTO No! 6683078 Dated: 24/11/2016 ii)
- FIRNo: F.0978NML/OS/AEE/NML/2017 dated 05/01/2017
iv) Minutes of the 75th DCCC Meeting Dated: 03/01/2017

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 198 1) (hereinafier referred to as “The Act”} and the rules and orders made there undet to

The Shief Executive Gffices, Evgivmen,  pwd) ,(—?2‘/
- M/s. M/S ORUVANTHOOR SAND QUARRY - -
S.F No.S.F.No:643/1(Part), - v
ORUVANTHUR Village,
Namakkal Taluk, .' s
Namakkal District, .

Authorizing the occupier to opel;‘ate the industrial plant in the Air Pollution Control Area as notified by the Government and to

L

make discharge of emission from the stacks/chimneys. | £
_ This is subject to the provisions of the Act; the rules and the orders made there under and the terms and conditions incorporated
under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

\ This CONSENT is‘vaIid'for thcv period ending March 31,2017

. s
Distr’i‘c’ﬁ:ﬁvironme‘:tal Engineer,
Tami] Nadu Pollution Control Board,
"NAMAKKAL
To @ g w s N et
The Cja’ﬁf_Executive Officer, évww . @vfo) 0! g, .
M/s.ORUVANTHOOR SAND QUARRY,
S:F.Ne:643/1(P), Oruvanthur Village,

Pin: 637015 N ¢

Copy to:

1.The Commissioner, NAMAKKAL-Panchayat Union, Namakkal Taluk, Namakkal District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. Copy submitted to the J CEE-Monitoring, Tamil Nadu Pollution Control Board, Coimbatore for favour of kind information,
4. File
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This consent to operate. is valid for operating the facility for the manufacture of products (Col. 2) at

the rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained. o 5

Sl , Description Quantity v Unit
No.
Product Details
1. | Shoals 8287.7 cum/month
2. |Sand ' 6741.60 cum/month

This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

I _ Poin_t- source emission with stack : : . -
Stack |Point Emission Seurce . Air pollution - - Stack height |Gaseous Discharge
'No. - _ ; Control measures  [from Ground [in Nm3/hr
- o . ke : Level in m
01 quarrying process [ Water sprinkler
11 Fugitive/Noise emigsion :- o

SI.  [Fugitive or Noise Emission Typé, of emission  |Control

-{No. |sources . . ; . |measures
1. [ Vehicle movement - Fugitive Water
. T N | - sprinkler .
3(a). The emission shall niot contain constituents in excess of the tolerance limits as laid down hereunder :
" [s1_[Parameter .~ [unit - | Tolerancelimits * [Stacks |
~ Annexure enclosed if applicable. -

3.(b) ‘The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance

_limits prescribed below.

'SL |Poliutant Time Weighted |Unit Tolerance Limits
No. Average ' Industrial, Ecologically
1 ' Residential, Sensitive Area
Rural and other |(notified by
= v s area Central Govt.)
1. {Sulphur Dioxide |Annual microgram/m3 50 . 20
(SO2) |24 -hours microgram/m3 80 80
2. |Nitrogen Dioxide |Anhual microgram/m3 40 30
NO2) - 24 hours microgram/m3 80 80
3.  |Particulate Matter | Annual microgram/m3 60 60
{(Size Less than |24 hours microgram/m3 100 100
10 micro M) or.
PM10 ‘ : .
4. |Particulate Matter | Annual microgram/m3 40 40
' (Size Less than |24 hours microgram/m3 60 60
2.5 micro M ) or .
PM2.5 ;
5. {Ozone (03) Annual 8 Hours 100 100
24 hours 1 Hour 180 180
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Sl | Pollutant Time Weighted | Unit Tolerance Limits
|No. | - Average ' Industrial, Ecologically
’ " Residential, ‘| Sensitive Area
Rural and other |(motified by
: area Central Govt.)
6. |Lead (Pb) Annual microgram/m3 0.5 05
- 24 hours microgram/m3 1.0 1.0
7. |Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour. , miligram/m3 04 04
8. {Ammonia (NH3) . |Annual microgram/m3 100 100
! ’ 24 hours microgram/m3 400 400
9. [Benzene (C6H6) |Annual microgram/m3 5 5
10. " |Benzo(O) Pyrene |Annual nanogram/m3 01 01
- |(BaP) '
—particulate phase
_only _ i
11. | Arsenic (As) Annual nanogram/m3 06 06
12. |Nickel (Ni) " Annual nanogram/m3 20 20

3(c) The Amblent N015e Level in the lndustrlal plant area shall not exceed the limits prescnbed below

Limits in L.eq. -dB(A)

Day Time

Night Tlme

ResidentialArea

1

{55 .

145

»

4. All units of the Air pollutlon control measures shall be operated efﬁc1ent1y and continuously so as to
- achieve the standards prescnbed in SI. No.3 above.

5. The occupier shall not change. or alter quality or quantity or the rate of emission or replace or alter the

air pollution control equipment or change the raw material or manufacturing process resulting in

change in quallty and/or quantity of emissions without the previous written permission of the Board.

6.  The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the’

working condition which shall be furnished for verification of the Board officials during inspection.

7.+ The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
‘by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for the parameters

as prescribed.

8.  Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in S1.No.3-shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full

- details of such upset condition.
9.  The occupier shall always comply and carryout the order/dlrectlons issued by the Board in this

Consent Order and from time to time without any negligence. The occupier shall be liable for action as

per provisions of the Act in case of non compliance of any order/directions issued.

3
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:

Additional Conditions:

" The unit §hall carry out Water Sprinkling as Air Pollution Control Measures to control the high levels -

of Particulate Matter such as loading and unloading and all transfer points.

- 10. The unit shall provide acoustic measures so as to satisfy the- Amb1ent Noise Level Standards

prescribed by the Board.
11. The unit shall provide necessary Air Pollution Control Measures so as to achieve the AAQ/
Emission Standards prescribed by the Board.

12. The unit shall ensure that the fransportation of mineral shall be carried out through the covered

trucks to arrest erosion by winds.

13. The unit shall provide rain water harvesting facilities within the premlses so as to increase the
recharging of groundwater in that area.

1) 14. In addition to the above conditions, the unit should comply with the terms and conditions given

by State Level Environment Impact Assessment Authority, Tamil Nadu vide letter No. SEIAA-

TN/F.No.5093/EC/1(a)/3524/2016 Dated:10/08/2016.

odl 7/(‘//}1“‘?'

: Dlstrlct -Environmenta} Engmeer,
Tami] Nadu Pollution Control Board
NAMAKKAL

Zitt
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The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required

particulars ensuring that there is no change in production quantity and emission. :

This Consent is given by the Board in consideration of the particulars given in the application. Any

change or alteration or deviation made in actual practice from the particulars furnished, in the’
application will also be ground for review/variation/revocation of the Consent Order under Section 21

of the Act. - :

The conditions imposed shall continue in force until revoked under Section 21 of the Act.
After the issue of this order, all the ‘Consent to Operate’ orders issued previously. under Air

_(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall

. record the details of the observations and instructions issued to the unit at the time of inspection for

adherence. s

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control-measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.-

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time. o :

* The applicant shall display the flow diagram of the sources of emission and pollution control systems

provided at the site. ‘ o o

The liquid effluent arising out of the:operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention-and Control of Pollution) Act, 1974 as amended.

The air pollution control equipmerits, location of inspection chambers and sampling port holes shall be
made easily accessible at all time. _ : _ o

In case of any episodal discharge of emission, the industry shall take immediate action to bring down

the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances. '
The issuance of this consent does niot authorize or approve the construction of any physical stru¢tures
or facilities or the undertaking of any work in any natura] watercourse or in Government Poromboke
lands. - » : ' -' : '

The issuance of this Consent does not Qpn\)ey any property right in either real personal property or any -

. exclusive privileges, nor does it authorize any injury to private property or Government property' or . -
any invasion of personal rights nor any infringement of Central, State laws or regulation.
" The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of

any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or

any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so

varied.

In case there is any change in the constitution of the management, the occupier of thé new

management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with

relevant documents immediately and get the necessary amendments for the change of name from the

Board. ‘
The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board. “

A P

District Environmeutal Engineer, _
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3 A MARIAM, LA.S.,

ap. 8 "“i*nf o

' - Roc.No. 1198 / Mines / 2015 = - Lx.DAYED:12:03:2017

Sub: Mines & Minerals - Minor Mineral — River Sand quarry
operating by PWD - in S.F.No. 643/1(P) - Over an
extent of 16.18.0 hect - Cauvery River
‘Poramboke land - in Oruvanthur Village -
Namakkal Taluk, Namakkal District - Grant of

2 perm155|on for new sand quarry order issued - Reg
o 1) G. 0 (Ms) No. 95/Ind/MMC1/Dept dt 1.10. 2003

Ref:

2) Englneer-ln Ch:ef WRO  Chennai - kr., No

$7(2)/80871/99 Dt. 06.1.2003 '

3) G.0.(Ms) No.110 /Glurrg,]uusuvﬂg, (Hlun.2) gsom / Lr,nsrr
06.07.2006 -

4) Ministry of Environment & Forest, Govt. of India,
© Office " Memorandum - No. L-
- 11011/47/2011/IA.I1{M)Dt. 18.05.2012.

5} Addl. Chief Secretary to Govt. & Principal
Secretary to  Govt.Industries(MMC.1) Dept.
Chennai-9Lr.No. 4719/MMC1/2012 2 Dated
03.08.2012. '

6) The-Chair‘man, State Level Environment Impact -
Assessment  Authority  (SEIAA), . Tamilnadu,
.Chennai -18 D.O.letter No. Nil SEIAA-TN/Minor
Minerals / 2012 dated: 17.09.2012.(addressed to
the District Collector, Namakkal).

7). The Commissioner of Gé‘c;[ogynand Mining, Guind.y,

Chennai, letter No: Na.Ka. 3868 / LC / 2012
Dated: 19.11. 2012

8) The Proposal of the. Executive Engineer, PWD,
WRQO, Sarabanga Basin Division, Namakkal letter
Rc.No. 361M / au / wyg / Gar / 2015 Dated:
17 12.2015.

'9')'The Executive Engineer, PWD, Sarabanga Basin

Division, Namakkal in Rc.No. 26 ue / au / eug) /
- Gair-22 / 2016 dated: 06.02.2016.
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10) The joint inspection team report dated:
10.02.20186. - S - C
11) The Superintendent Engineer, TWAD, Maintenance

Division, Namakkal letter N0.11216 / Comasaflon /
g1 / 2016'dated: 1 .02.2016.

' 12) Precise Area Communlcatlon letter even no dated
18 02 2016

13) Mine Plan’ Approval letter No. 1198/M|nes/2015'

date: 22.02.2016.

14) The “Chairman, State Level Environment Impact
Assessment. Authority: (SEIAA),” Tamilnadu,
Chennai -18 Lr.No. SEIAA-TN/ F.N0.5093 / EC /
1(a) / 3524 / 2016 dated: 10.08.2016.

15) Tamil Nadu Pollution Control Board, Namakkal
Proceeding No.F.0978 NML / OS / DEE / TNPCB /
NML/ (W& A) / 2017 dated: 05.01.2017.

* K Kk kK

Order:~

In the G.O. first cited above, the Government issued orders to
undertake all the sand quarries located both in patta & Government
- poramboke land of the state 6f Tamil Nadu and also the Government entrusted
to do the sand quarries to e single agency called Public Works Department.
Accordingly, the Government granted powers to Public Works Department to
carry out sand quarry operation in different location of the river bed of the

state, . N |

In this connection, in the Ietter.cited' in the reference 2™ read
above, the Public Works Dept. Chief Engineers had started sand quarries in
different location of the state. Subsequently, in order to reduce the delay in

commencement -of new sand quarries,. the Govt had issued orders vide

reference 3rd cited above for grant of sand quarry perm|55|on by the Ievel of

District Collector.
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~ In the above said circumstance, the Govt., of India, Ministry of |
Enwronment & Forest (MoEF) have |ssued an office memorandum cited .in the

~reference 4™ read above based on the. order of Hon’ble Supreme Court of

India. According to the said Office Memorandum of the MoEF, all minor Mineral
quarry Iease' proposal which are having extent less than 5.00.0 Ha., and up to
50.00.0 Ha., should be got prior Enwronment clearance from the concerned

-State level Environment Impact Assessment Authority (SEIAA) TN Chennai-

18. In the reference 5™ cited above, the Additional Chief Secretary cum

’Secretary to Govt. Industnes Chennai- 9 has communicated the Hon’ble

Supreme Court Order and the Office Memorandum |ssued by the MoEF and

o requ__ested to strlctly follow the mstructlons gnven in the memorandum.

In this connection, in the reference 6" and 7th C|ted above, the
Chalrman, State level Environment Impact Assessment Authority (SEIAA)
Tamilnadu and Commissioner of Geology and Mining has informed that, “as per
the Environment Impact Assessment Not_iﬁcation' 2006 as amended by the
MeEF; Government of India, all the Minor Mineral 'quarry- lease applications
including ordinary river sand etc., applied for en area of 5.00.0hect and above
or less than 5.00.0hects have to thain'prior Environment Clearance from the

- State Level Environment Impact Assessment Authority (SEIAA).

. 'Accordingly, in the reference 8 and 9™ cited above, the Executive
Engineer PWD, WRO, Sarabanga Basin Division, Namakkal has requested the
District Collector to grant permission for taking 3,60,706 Cbm of sand from
S.F.No. 643/1(P) over an extent of 16.18.0 hect in Cauvery River Poramboke
of Oruvantﬁoor'Viuage, Na_rnakkal Taluk & Namakkal District. |

In this regard the above applied area was: jointly inspected by
the ‘Revenue Divisional Officer, Namakkal, ASS|$tant Executive Engineer, RWS, '

TWAD, Namakkal, Assistant Director (Mines), Namakkal and Assistant"

Executive Englneer PWD, WRO Sarabanga.. Basin Division, Namakkal and
submitted their report in the references 10™ and 11™ cited, that the proposed
area for new sand quarry outlet is falling parallel to the left side bank of the
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Cauvery R|ver bed of Oruvanthoor Village and also abuttmg the Karur District
Rrver portlon in the rlght side bank. Further, the pr0posed area is covered
with thorny bushes .and shrubs * Further, it is reported that, there are
conSIderabIe thickness of sand deposit is eX|st|ng in the applied area as slightly

s undu[ated dep05|t and during the mspectlon |t is a!so ascertained that the

; normai bed level of the applied area is. e!evated than the adjoining Cauvery

Y Rlver bed of Karur District obstructlng the free flow of water in the widespread

Cauvery Rlver stretches and hence, these sand-deposits should be removed by
quarrying in view. of regulate the water flow evenly. durmg the ﬂood seasons.
; Further, there is no drmkmg water mﬁltrataon wells are located within the

radial drstance of 500 meters from the proposed area. The TWAD Board water.

supply scheme feeding drinking water to the Erumapatti, Mohanur Namakka!
and Senthamangalam is located at ‘a distance of 750 meters in the upstream
side of the applled area. Further, in the ‘eastern side of the proposed area the
Kattuputhur Voikkal -head sluice reguiatlng water to the Kattuputhur Voikkal is

also rocated ata dlstance of 250 meters from the proposed area. Further it is.

? e,
; reported that, apart from this no other structure is noticed in the close
proxnmlty of upstream and downstream side of the proposed area. Further

the applied area is totally devond of blologlcally important fauna and flora and .,

approach road facilities availabie for the quarry site through the Kattuputhur
Channer by formation of temporary culvert.

Smce, there are existence of sand dep05|t for quarrying in the
proposed area and which are ldeally su:table for construction and other
common use purposes the joint inspection team have recommended for grant
of permission to the Executive Engineer, »PWD, WRO, Sarabanga Basin
- Division, Namakkal for opening of-nev(r sand quarry outlet and quarrying of

: .’sand in S.F.No. 643/1 over an e.xtent "of 16.18.0 hect of Cauvery River
e Poramboke (Mile 77/2+150 to 77/5-i-50) in Oruvanthoor Village of Namakkal
'Taruk and.District for a period of 5 years or the period in which the quantlty of ..
fsand epr0|ted as approved in the mining plan whichever is earlier w1th the':

~ following special conditions:- .
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4.

/7..

-9,

.. The quarrying of sand should be in ‘eco-friendly Withdut cause any

- hindrance to the public structure, common public and school going
- children of the adjoining villages while quarrylng and

transportation of sand.

- The quarrying. of sand should not affect the orlgmal gradlent of the

river bed.

A safety dlstance of 50 meters should be maintained to the river
bank and should not cause any damage to them while quarrying.

The boundary of the proposed area should be demarcate with
‘permanent congrete fencing and maintain them in good condition
till the explry ‘of the. quarrylng permrssnon

; A safety dlstance of 500 meters should be mamta:ned to the TWAD

Board water supply scheme located in the upstream side of the
proposed area. For strictly maintaining the safety distance to the
above drinking water scheme the northern boundary of the applied
area should be demarcated and erected with permanent pillars and

malntam them till the explry of the sand quarrying permlssmn

.. To ensure the safety dlstance to the TWAD Board water supply
scheme existing in the upstream side of the proposed area a
periodical joint inspection should be carried out with the PWD and -

TWAD Board Officials and report to District Administration.

The western boundary of the proposed area shou!d be clearly
‘demarcated with permanent fencing to resolve the arising of river
"boundary dispute among the Karur and Namakkal District while
- quarrying.

The Executive Engiheer, PWD, WRO, Sarabanga Basin Division,
Namakkal is permitted to restricted and judicious usage of
+minimum number of poclains and not more than two poclains in

~ the permitted area and the poclains shall not be used after 7.00

‘P.M. and before 6.00 A.M., as ordered in the G.0.No. 22 Industries

- {MMC-2). Department . dated: - 20.02.2014 and G.0.No.110

Industries (MMC-2) Department. dated: 17.06.2015 and also
provisions contemplated in rule 36-A (6) of Tam:l Nadu Minor
Mlneral Concession Rules, 1959.

The quarrying operatlon should be under the proper supervision of.
an . Assistant Engineer of Public Works Department as per the
_norms and provisions contemplated in the extant Act and Rules.
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Fur‘ther, from the previous records pertalmng to the earlier
"proposal of the Oruvanthoor sand quarry and the letter of the Executlve
, Engmeer, PWD, Sarabanga Basm Division, Namakkal in Rc. No 26 gy / tg / tm

-/ Nfh-22 / 2016 dated: 06.02.2016 it is learned that, during the ‘year 2012-13
the Thotlyam Taluk Agrucultural Irrigation and Plantain Producers Federation

- were raised objectlon for grant of new sand quarry in Oruvanthoor Village by_

'demandlng the PWD Department for constructlon of Barrage (g@uummrr) across
the Cauvery Rrver at Mayanoor Vlllage of ‘Karur District to regulate the free
 flow of water to the Agncultural activity in Thotlyam Taluk.. Subsequently, the
"demand of the said. Agncultu’ral Federatlon was. considered .by the PWD,
Department and constructed a Barrage across the Cauvery River at Mayanoor
Vlllage Since, the demand ralsed by the said Agricultural Federation was
fulf"lled by the PWD Department and regulatmg the water to the agricultural

,actlwty in Thotiyam Taluk, there is no |mped|ment to open the sand quarry -

oUtlet in Oruvanthoor Village at present. Accordmgly, the E. E., WRO, PWD,
Namakkal has forwarded thlS new proposal to the Dlstnct Collector W|th the
- request for grant of perm:ssmn for opening of new sand quarry in S.F.No.
643/1 over an extent of 16.18.0 hects in Oruvanthoor Village of Namakkal

. 'VTaIuk

As per the recommendation of the_inspection team on the proposal

of the Executive Engineer, PWD, WRO, Safabanga Basin Division, Na‘makkal, a
Precise Area Communication was intimated to the applicant and directed to
submit the Mining Pian for the above applied area vide reference 12™ cited.

The: Executlve Englneer PWD WRO, Sarabanga ‘Basin Divns;on, Namakkal, has -

.subm|tted Mlnmg PIan for a period of 2 years and it was approved by the
Assistant Director (Mines) vide reference 13" cited for getting prlor
Environment Clearance for quarrying the above mentioned quantity of sand

from the above prbposed quarry.

If the references 14th & 15th cited, the Executlve Enhgineer, PWD,
WRO, Sarabanga Basin DlVlSlon, Namakkal has submitted the Envuronment
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Clearance Certlf" cate |ssued by the SEIAA and Consent Order from Pollution
Control Board, Namakkal for quarrying sand from the applied area.

In the above said c:rcumstances, by accepting the report submntted

by the Joint inspection team and consent of the State Level Enwronmental
 Impact Assessment Authonty (SEIAA) and Tamil Nadu Pollutlon Control Board
. in ‘exercise of the power conferred in the G.O cited in the reference 3rd read
above, permission accorded for opening of new sand quarry by the- Executlve
Engineer, PWD, WRO, Sarabanga Basin Division, Namakkal to lift the approved
quantity of 3,60,706 Cbm of sand in- S.F.No. 643/1(P) over an extent of

- 16.18.0 hect of Cauvery Rfvér _Por_amboke (Mile 77/2+4150 to 77/5+50) iin
Oruvanthoor Village of Namakkal Taluk and District for a period of 2 years

subject to the conditions imposed by the' joint in‘spection team'and the
conditions stipulated in the consent of State Level Environmental Impact
Assessment Authority (SEIAA) and Tamil Pollution Control Board.

(Signd xxx...dt.12.03.2017)
District Collector,
‘ ’ ~ Namakkal.
//True Copy// By order // -

)’ﬁf’\ W

-‘For Dlstrlct Co!lector

: Namakkal.
‘ TO, '
/‘rhe Executive Engineer,
PWD, WRO )
Sarabanga Basin Division, o
“Namakkal.

Copy submitted to:- . :
The Secretary to Government PWD, Secretariat, Chennai ~ 9

The Secretary to Government, Industrles,_ Secretariat, Chennai ~ 9
The Commissioner of Geology and Mining, Chennai - 32.

The Revenue Divisional Officer, Namakkal. ‘

Tashildar, Namakkal.

‘Village Administrative Officer, Oruvanthur Village.

D b 10 1D b
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Industries - Mines and Minerals - Sand quarries - Usage of machinery - Various
orders issued from time to time for usage of poclains in Sand Mining -
Guidelines issued by the Government of India - Earlier orders superceded -
Orders - Issued.

.........................................................................................

Industries (MMC.1) Department

G.0.(2D) No. 21 Dated: 02.06.2017
Cameaflemn — smeusrd) 19,

msueEmeut gyevor(®H —2048

Read:

1. G.0.(D)No.7, Industries (MMC.2) Department, dated
11.01.2011. )

2. G.0.(D)No.39, Industries (MMC.1) Department, dated
01.02.2011.

3. G.0.(D)No.67, Industries (MMC.2) Department, dated
11.03.2011.

4. G.0.(D)No.22, Industries (MMC.2) Department, dated
20.02.2014.

5. G.0.(D)No.110, Industries (MMC.2) Department, dated
17.06.2015.

6. From the Government of India, Ministry of Environment,
Forest and Climate Change, notification S.0.141(E),
dated 15.1.2016.

7. From the Engineer-in-Chief, WRD, Public Works
Department, Letter No.S7(3)/ 62535/0T2/2003, dated
26.05.2017.

8. From the Commissioner of Geology and Mining, Letter
No.8828/MM6/2012, dated 29.5.2017.

9. Opinion of the Advocate General of Tamil Nadu, dated
31.5.2017.

x XK X

ORDER:

In the Government Orders 1% to 4" read above, orders have been issued
permitting the District Collectors for restricted and judicious use of minimum
number of poclains and not more than two poclains in each of the sand quarries
in the State (other than Palar and Thamirabarani Rivers).

2. In the Government Order 5™ read above, based on the
recommendation of the Committee headed by Thiru Rajesh Lakhoni, IAS., the
Government reiterated the instructions regarding usage of poclains already
issued in the Government orders 1* to 4" read above.

3. The Ministry of Environment, Forest and Climate Change,
Government of India In its notification 6" read above issued under Sec.3(2) of
the Environment Pratection Act had stated that the Ministry of Environment and
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Forest and Climate Change, in consultation with the State Governmgqts, has
Prepared guidelines on Sustainable Sand Mining dealing with the provisions on
environmental clearance. In terms of the said notification, the Ministry of
Environment and Forest, has issued Sustainable Sand Mining Guidelines, 2016,
in which it is stated that depending upon the location, thickness of sand,
deposition, Agricultural land/river bed, the method of mining may be manual,

semi-mechanized or mechanized. However, manual method of mining shall be
preferred over any other method.

4. In the letter 7*" read above, the Public Works Department has sent

a proposal to the Government for increase in the usage of poclains upto 5 nos.
per quarry.

S. In the letter 8™ read above, the Commissioner of Geology and
Mining has informed, among others, that the State Level Environmental Impact
Assessment Authority (SEIAA) and Environment Department are the competent
authorities to decide the usage of machineries in the sand quarries without
damage to the Ecology and Environment.

6. The Government carefully examined the issue in consultation with
the Advocate General of Tamil Nadu and the Government have decided to
supercede the earlier orders in the Government orders 1% to 5" read above
which were issued prior to Ministry of Environment, Forest and Climate Change
notification vide reference 6" cited and to direct the Public Works Department to
move State Leve, Environmental Impact Assessment Authority (SEIAA) to permit
more number of poclains taking into account the factors mentioned in the
Sustainable Sand Mining Guidelines, 2016 issued by the Government of India.

7. Accordingly, the Government also direct that the Public Works
Department may move the SEIAA on a case to case basis to permit more
number of poclains for usage in sand quarries.

(BY ORDER OF THE GOVERNOR)

ATULYA MISRA

PRINCIPAL SECRETARY TO GOVERNMENT
To

The Principal Secretary to Government, Public Works Department, Chennai -9.
The Principal Secretary to Government, Environment and Forest, Chennai -9.
The Chairman, State Level Environmental Impact Assessment

Authority (SEIAA), Chennai-35.
The Commissioner of Geology and Mining Guindy, Chennai-32.
The Engineer-in-Chief, WRD, Public Works Department, Chennai-5.
All the District Collectors.

Copy to:

0/o. the Hon’ble Minister (Industries), Chennai-9.
The Law Department, Chennai-9.

Sf/sc.

// Forwarded / By order // &E\\N
Section Officer
V&
}\\o\\'l
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MODIFIED MINING PLAN FOR
ORUVANTHOOR SAND QUARRY

(PREPARED UNDER RULE 12 OF DRAFT MINOR MINERAL CONSERVATION AND DEVELOPMENT RULES, 2010 &
AS PER AMENDMENT UNDER TAMILNADU MINOR MINERAL CONCESSION RULES, 1959)

(Lease period = Two years)

IN

Location of Quarry Lease Applied Area

Extent :  16.18.0 Ha.
S.F. No. : 643/1(P)
Village : Oruvanthoor
District : Namakkal
State .- Tamilnadu

FOR

Applicant

The Executive Engineer,
Public works Department,

Water Resources Department,
Mining and Monitoring Division,
Trichy

Prepared by

M. ifthikhar Ahmed, M.Sc., F.G.S., M.B.A., M.M.E.A,,
Recoganized qualified person
RQP/MAS/183/2004/A
Valid upto - 10.01.2024

Regd. Off. Old No. 260-B, New No. 17,
Advaitha Ashram Road,
Alagapuram, Salem.

Cell: 94422 78601, 94433 56539
E-mail: ifthiahmed@gmail.com
geothangam@gmail.com
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The Executive Engineer,
Public Works Department,
Water Resource Department,
Mining and Monitoring division,
Trichy. _
%

CONSENT LETTER FROM APPLICANT

The Modiﬁed Mining Plan in respect of Sand Quarry in S.F.No 643/1
(P) over an extent of 16.18.0Ha Government land in Oruvanthoor village,
Namakkal Taluk & District, Tamilnadu State has been prepared by
M.Ifthikhar Ahmed, M.sc., F.G.S., M.B.A., M.M.EA.,
RQP/MAS/183/2004/A

I request the District Collector, Namakkal to make further
correspondence regarding the modification of the Mining Plan with the said

recognized qualified person at his following address.

M.Ifthikhar Ahmed, M.sc., F.G.S., M.B.A., M.M.EA.,
Regd.off.Old No.260-B,New No. 17,
Advaitha Ashram Road,

Cell: 94422 78601, 94433 56539.

I hereby undertake that all the modifications, if any made in the
mining plan by the Recognized qualified person may be deemed to have
been made with my knowledge and consent and shall be acceptable to me

and binding on me in all respects.

Signature of Applicant

Executive Enginoer, Wﬁ%ﬁo
Mining and Monitoring Division
M «6820 m

Place: Trichy
Date:
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The Executive Engineer,
Public Works Department,
Water Resource Department,
Mining and Monitoring division,
Trichy.

|

DECLARATION OF THE APPLICANT

The Modified Mining Plan in respect of Sand Quarry in S.F.No
643/1 (P) over an extent of 16.18.0Ha Government land in Oruvanthoor
village, Namakkal Taluk & District, Tamilnadu State has been prepared in

full consultation with me.

I have understood its contents and agree to implement the same

in accordance with Laws, Rules and Act applicable to Quarry.

Exoémwﬁo%; WECWED
Mining and Monitoring Division
Trichy - 620 020

Place: Trichy.
Date:
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M.Ifthikhar Ahmed, M.Sc., F.G.S., M.B.A,, MM.EA.,, \ e
Regd.off.0ld No.260-B,New No. 17,
Advaitha Ashram Road,

Alagapuram, Salem.
Cell: 94422 78601, 94433 56539.
m

CERTIFICATE FROM THE RECOGNIZED QUALIFIED PERSON
This is to certify that the Provisions of Rule 12 of Minor Mineral

Conservation and Development Rules, 2010 & as per Amendment Rules
under Tamilnadu Minor Mineral Concession Rules, 1959 have been observed
in the preparation of Modified Mining Plan for Sand Quarry in S.F.No 643/1
(P) over an extent of 16.18.0Ha Government land in Oruvanthoor village,
Namakkal Taluk & District, Tamilnadu State has been prepared for

The Executive Engineer,
Public Works Department,
Water Resource Department,
Mining and Monitoring division,
Trichy.

Whenever specific permissions/exemptions/relaxations and approvals
are required, the applicant will approach the concerned authorities of the
District Collectorate, Namakkal, Tamilnadu for such
permissions/exemptions/relaxations and approvals.

It is also certified that information furnished in the above Mining plan

are true and correct to the best of my knowledge.

RQP SIGNATURE

- %Wm

M.Ifthikhar Ahmed, M.Sc., F.G.S., M.B.A.,, M.M.EA.,
RQP/MAS/183/2004/A

Place: Salem:
Date: {ors“t el
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Modified Mining Plan Oruvandur Quarry

MODIFIEDMINING PLAN FOR RIVER SAND OVER AN EXT,ENT OF 16 18 OHa

INORUVANTHOOR VILLAGE, NAMAKKAL TALUK&DISTRICT TAMILNADU
(Prepared Under Rule 12 of Draft Minor Mineral Conservation and Development Rules 2010, Rule 41 & 42
as per Amended Rules and submitted under Rule§38-A of7 JU[ 2017
Tamil Nadu Minor Mineral Concession Rules 1959)
INTRODUCTION AND EXECUTIVE SUMMARY “‘% ,

The PresentModifiedMining Plan and Environmental Management “plan., .;brep‘éﬂ‘r'ed for

The Executive Engineer,Public Works Department, Mining and Monitoring Division, Trichy.

Total extent of the lease area is 16.18.0Ha, inS.F.No 643/1(P)in River Cauvery at Mile
77/2+150 to 77/1+150mis under quarrying operation in Government land of Oruvanthoor Village,
Namakkal Taluk &bistrict, Tamilnadu.

The Precise area communication letter was received from The District Collector, Namakkal
District, vide Rc.N0.1198/Mines/2015 dated '18.02.2016 to obtain an approved mining plan
and Environmental Clearance from the State Level Environment Impact Assessment Authority,
Tamil Nadu.

The Mining plan was prepared and got approval from the Assistant Director Department of
Geology and Mining, Namakkal vide.Rc.N0.1198/Mines/2015 dated 22.02.2016.
Environmental Clearance obtained from the State Level Environment Impact Assessment
Authority, Chennai vide Letter No. SEIAA,TN/F.No.5093/EC/1(a)/3524/2016 dt.
10.08.2016.

Consent to establishment from the Tamil Nadu Pollution Control board was obtained vide
Order No.170818725322 Dated: 22.05.2017

The District Collector grant permission for sand quarry vide proceedings Letter Rc.No
1198/Mines/2015 Dated:12.03.2017 to operate the sand quarryin Oruvanthoor village,
Namakkal Taluk, S.F.No0.643/1 (P) over an extent of 16.18.0Ha in River Cauvery at Mile 77/2+150
to 77/1+150m based on the Environmental Clearance obtainedfrom the State Level Environmental
Impact Assessment Authority as per the order of the Hon’ble Supreme Court of India in I.A.No 12-
13/2011 in S.L.P.No. 19628-19629 of 2009 etc., dt. 27.02.2012 the Ministry of Environment and
Forest office Memorandum Dt 18.05.2012.

In the Environmental Clearance Letter it has been said in the specific conditions in page No
5 para No (iv).

The Project proponent is restricted to use judicious use of minimum number of poclains and

not _more than Two poclains in the project site till the expiry of lease period or excavation of
approved quantity whichever is earlier.

1Ag M/ 2als
20.:01:20] 7

4 Milienndnwe (RAZ

A M
a8t ATCLToT LRz

Namakkal.
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Modified Mining Plan Oruvandur Quarty

The following G.Os were amended to quarrying sand by using mac‘f\merles X
As per the G.0.MS.NO.135 Industries (MMA1) Department,fdated 13 11.2009 ‘émended
Rule 36-A of Tamilnadu Minor Mineral Concession Rules, 1959. % # U[ ?f?i%? ‘ ;
In the said Rules, in Rule 36-A, for Sub- rule (6) the following sub Erule subst{luted ;
"(6) No machinery shall be used for quarrying sand from nver beds“ except: w:th the

permission of the Secretary to Government, Industries Department O afr other author/ty or
Officer, as may be authorized by him in this behalf, who may grant such permISS/on if use of such
machinery will not be detrimental to ecology”

In the proceeding letter the District collector stated in para No 15

The Government have decided that as per the powers conferred under the rule 36-A (6) of the

Tamilnadu Minor Mineral Concession Rules, 1959, the District Collectors are permitted to restricted

and judicious use of minimum number of poclains, ie., not more than two poclains in_each of the

quarry sites.In the state (other than Palar and Tamirabarani Rivers). Hence permission may be
accorded to the Executive Engineer, PWD Department, Mining and Monitoring Division , Trichy to use
Minimum number is restricted to two poclains for the above sand quarry.

» In G.0.MS No.135, Industries dated 13/11/2009, the District Collectors were authorized to
give permission for usage of machinery for sand mining operation, if the public works
Department made such requisition.

> The Hon'ble Madurai bench of Madras High Court in its review order vide review application
No. 15/2011 in W.P.(MD)NO.11562/2010 dated 15/02/2011 permitted the Public Works
Department to use minimum number of poclains in the river bed of Tamilnadu except in
Palar and Tamirabarani rivers. ,

> Following that aforesaid order dated 15/02/2011, the Government issued the
G.O. (D) No. 46/Industries (MMC-1)Department/ dated 11.03.2011, the District Collectors
have been authorized to grant the permission for usage of Machinaries in sand quarry
operation except palar and Tamirabarani rivers.

» The Hon’ble Madurai Madras High Court vide W.P.(MD) No. 4699/2012 and benches
permitted the Public Works Department to use judicious number of poclains not more than
two in the river bed of state except Palar and Tamirabarani rivers.

> The Hon’ble Supreme court in its interim order dated 09.05.2014 vide SLP(C)No. 19628-
19629 of 2009, granted liberty to Public Works Department for mechanized mining in sand
quarry operation.

> In G.O.(D) No. 110/Industries (MMC1)Dept. Dated 17.06.2015 reiterated the powers of the
District Collectors to grant the permission of machines in sand quarry
In OruvanthoorSand quarry, the sand quarry operation was done by using two Poclains

after getting due permission from the District Collector since, the Powers delegated to the District
Collector vide G.O. 110 Industries Department dated 17.06.2015 based on the Rule 36 A (6) Of
Tamil Nadu Minor Mineral Concession Rules 1959.
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The Hon’ble High Court of Madras in its interim order dated 28-04-
directed as follows:

only be quarried by using manual means, in consonance with the EC docur
behalf by SEIAA.

19. We also make it clear that apart from the aforesaid 9 mines, if, there are other mines,
falling in category B2 qua which SEIA, has indicated in its EC document, that they ought to be
worked upon by using only manual means, the 1st Respondent will adhere to the said
directive, till such time, an amendment is made in that behalf to allow for employing
mechanized means.”

In this regard, necessary amendment is required for the Public Works Department for
operating the sand quarries using required number of machineries.

Accordingly, the Government has issued an order in G.O. No. (2D) 21 Industries
Department Dated 02.06.2017 in which the Government had removed the powers to grant the
deployment of machineries in sand quarry operations and the competent authority ie., SEIAA will
decide the sufficient number of machineries in sand quarry operations after the Ministry of
Environment and Forest, Notification Dated 15.01.2016 under Sec 3(2) of the Environment
Protection Act. In the said Notification, the Government Of India had stated that the Central
Government had in consultation with the State Governments has prepared a guidelines on
Sustainable Sand Mining dealing with the provisions on Environmental Clearance. In terms of the
said Notification, the Ministry of Environment and Forest had issued Sustainable Sand Mining
Guidelines 2016, in which it is viewed that,

"depending upon the location, thickness of sand, Deposition, Agricultural land/River bed, the
method of mining may be manual, semi mechanized or mechanized: however manual method of
mining shall be preferred over any other method”.

The Oruvanthoor sand quarry is located in the river bed of Cauvery. Since, the river
Cauvery attains its mature stage in these stretches the deposition of sand varies from 8 to 10
Meters. The formation of sand shoals above the river bed is 1 to 3 Meters height causes huge ups
and downs along the length and breadth of the river.

To approach the lease area from the river bank, which is normally 4 to 5 Meters Height
from the river bed, it is necessary to lay a ramp. From this ramp, for the movement of Trucks on
the river bed, bio-degradable pathway with sand and bio-degradable materials (Sugar Cane leaves
etc.,) in a grid pattern is necessary to maintain a uniform level from the river bed to approach the
sand shoals. On an average the pathways are 2 to 3 Meters high from the existing river bed.
Since, the level difference between river bed and height of the Truck is nearly 4 Meters,
deployment of labourers is not feasible from the river bed. Poclains are suitable to deploy for
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loading of sand into trucks in these conditions. Manual mining and loadi
river bed is risky and hazardous. |

It is also pertinent to point out that the TamilNaduState is high&\“» 3
labourers have moved towards cities and towns from villages, it is quite &iffcult

number of labourers for quarry operation since, the sand quarry is located in the ?“emote*’”%area It
also to be considered that the agricultural labours are reluctant to change their pattern from
agricultural work to the manual operation of sand quarry in nearby villages. The huge requirement
of sand for various infrastructure developments through various Government agencies and rapid
urbanization could not be met by manual operations which may result in escalation price of sand in
market.

Considering the above factors the Public Works Department proposes to operate the sand
quarry using five number of Poclains for loading the sand into the trucks by the way of scooping
the sand from river bed, collecting the sand in one place, maintaining the katcha roads in the
mining area and to push off the trucks which are to be struggled in the katcha roads. Besides that,
Twenty Five manual F}\embers are to be employed in the sand quarry operation for monitoring the
operation, issuing the permit slips, to regulate the Traffic, Maintain the Bio-degradable pathways,
monitoring the loading of sand, Sprinkling of water in pathways etc.,. Further, the lease area is
demarcated for both manual and Machinery mining without disturbing the lean stream flow and
the water table in the river bed.

The State Level Environmental Impact assessment Authority (SEIAA) Tamil Nadu passed a
letter to proponent ie., (Lessee) to submit the Modified Mining plan approved by the Department of
Geology & Mining and the use of Machinery shall be recommended by the District Collector.

Based on the Letter No Lr.No.SEIAA-TN/File.N0.4074/2015 dated 02.05.2017
received from the State Level Environmental Impact Assessment Authority, Tamil Nadu and to use
the sufficient number of Poclains and extending the period of Environmental Clearance the lessee
approach to prepare the Modified Mining plan. Hence this Modified Mining plan is prepared
accordingly as per the Rule. 22(6) Of Mines Mineral Concession Rules 1960 and 41
(9)(ii) of Tamil Nadu Mines Mineral Concession Rules 1959.

This Modified Mining plan is prepared for using Heavy Earth moving machineries like
Excavator/Poclain for the balance quantity of3,58,974m>of Sand and the required extension period
of 3 years.

The quarrying operation was carried out with semi mechanized Mining method as per the
Mining plan approved by the Assistant Director Department of Geology and Mining, Namakkal for
the following reasons. '

e Tamil Nadu state is highly urbanized in nature and labourers moved towards cities and
towns from villages, it is quite difficult to get required number of labours for quarry
operation since the sand quarries are located in the remote areas. It is also to be
considered that the agricultural labourers are reluctant to change their pattern from
agricultural work to the manual operation of sand quarry in nearby villages.
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e Besides the huge requirement of sand for various infrastructu
various Government agencies and rapid urbanization could notf nie

which may result into the escalation price of sand in market.

7 0°JUL 2017

e Moreover, in Cauvery and Coleroon rivers the deposition of %hoals on the river, bed

causes huge ups and downs along the length and breadth of the V’él:»,‘He.ncewby dé’/g(dylpéf
" o T
: ‘E?Uéchh is

10 to 15 feet height, is not feasible one. The deployment of earth moving machineries in

the manual labourers to directly load the sand from the river bed inte.i

the river bed is absolutely necessary for considering the above ground reality.

The objective of preparation of this Modified Mining plan and Progressive Mine Closure Plan
is to fulfill the conditions stipulated by the Department of Mines & Geology, Tamil Nadu, Honorable
Highcourt of Madras required under Tamil Nadu Minor Mineral Concession Rules, 1959.

The lessee shall not commence mining operations in any area except in accordance with
such Mining Plan duly approved by an officer authorized by the Director, Mines & Geology, in this
behalf. Further, the actual mining will be allowed to be commenced only after prior Environmental
Clearance is obtained by the lessee for the lease area from Competent Authority as required under
notification dated 14/9/2006 issued by the MoE&F, GOI, New Delhi or as amended from time to
time.

The Tamil Nadu Public Works department, is pioneer in all branch of engineering, is the
custodian of Odai, Canal, Rivers and Water bodies in the State. Public Works Department creates,
maintains and protects all irrigation systems including the rivers. Periodical maintenance including
desilting of the drains/river is carried out to maintain the functional efficiency including the carrying
capacity of the river. But in rivers flood protection works are carried out by increasing top level of
bund and protecting the sides of bund with revetment.

The de-silting was never carried out in river due to the cost constraints. Therefore,
prolonged siltation for decades and more, the level of the floor of riverbed has increased and
reduced the carrying capacity.

Whenever floods and consequent damages occurred, it was resorted to increase the bund
level to restore the carrying capacity of river. It was never thought of de-silting the river due to the
enormous cost, it require and the problem of ways and means to dispose the de-silted sand.
Consequence of this change in river regime and reduction in carrying capacity of the Cauvery
River, the shoals in the rivers, divert the flow of water resulting in bund erosion and consequent
breaches, which lead to loss of property and lives.

Solution to the above problem is to de-silt the shoals in the CauveryRiver by expending
huge amount. Alternatively, the economical solution to this problem is to mine the sand to remove
the shoals. This option would yield the net revenue to the state exchequer apart from making
available the important construction material for infrastructure development at a reasonable price
to the common people.

3

gt by manual operatlon
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The quarrying of sand in Government Poramboke lands and prlvatéWPat’ta lands had been :

entrusted to private agencies by the revenue Department after concludlné a Iease agreement W|th ‘ 31

them. This process was in practice up to august 2002. v el 2 0 JUL 201

As per G.O No. 67 industries (MMCI) Department, dated 11\03 2011 a hlgh Ievel 9
committee had been constituted to conduct a survey of rivers and river Beds m tF\é‘ t '

reference to sand quarry. The high level committee concluded that,
a) Even through several rules on sand mining exist, illegal quarrying of sand is out of control.

Authority for regulating sand mining is vested with different organization such as, State

Geology and Mining Department, Revenue Department and Public Works Department.

Hence, implementation and monitoring of rules and regulation regarding sand quarrying are’

not effective. This important task of sand mining therefore, should be entrusted to a

SINGLE AGENCY.

The Government issued an order vide G.0.Ms.No. 95, industries (MMC1) Department,
Dt.01.10.2003 to operate the sand quarries in Tamil Nadu by Public Works department.
Accordingly, sand quarrying operations are being carried out from October 2003 in Districts of the
Tamil Nadu.

Based on the above instructions, the concerned Executive Engineers with their field staff
identified the quarry site considering the availability of sand deposits and sand humps, approach to
the site, existing infrastructures, water head works, cross masonry works etc. After selecting the
site, proposals will be sent to the concerned District Collectors. The District Collector will instruct
the Executive Engineer, TWAD board, Assistant /Deputy Director (Mines) and Revenue Divisional
Officer concerned to conduct a joint inspection. After getting the joint inspection reports, the
District Collectors will issue orders to quarry sand in that particular place. -

Hence this project of Removing sand for functional efficiency of the river is significant the
state and country, and hence the approval may be considered on priority basis.

The lease area is a Government land in Survey Field No. 643/1(P) in Oruvanthoor Village,
Namakkal Taluk &District.

Review of Minig plan:

a. Village Panchayat = Oruvanthoor
b Panchayat union - Namakkal
c Geological Resources = 6,84,531 m? of Sand
d. Approved Mineable quantity = 3,60,706 m? of Sand
e Running quantity
(Excavated quantityupto 04.07.2017) = 1,732 m3
f. Balance quantity = 3,58,974 m3
g. The proposed quantity of reserves (level of production)
to be mined = 3,60,706m>of sand for an extension

period of two years
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h. Total extent of the area = 16.18.0Ha

i Period of mining = 2 years. F:

j. Remaining lease period = 1 year aﬂéd one Morithg L 7017

k. Required period of extension = 3 Years ‘x;,%‘ ,

l. Depth of mining = im beIOV\;J"‘\t_Q;e“:“‘t’ﬁeer&tieal"j bed|
level. 180

m. Method of mining (level of mechanization)

Opencast semi mechanized method of shallow mining,without drilling and blasting.

n. Type of machineries used in the quarry =Machineries like excavators/Poclains are
deployed in this quarrying operation. '

0. No trees was uprooted due to this quarrying operations.
There is No Export of sand.
Topo sketch covering a 500m and 1km radius around the lease area with markings of
habitations, water bodies including streams, rivers, roads, major structure like bridges,
wells, archeological importance, places of worships is marked and enclosed as Plate No.
II.

r. The lease area is bounded by four corners. The corners are designated as 1 to4
Clockwise fromsouthwestern border and the coordinates are clearly marked in the

Topography, Geological Plan and Section (Please refer Plate No II).
Oruvanthoor (Toposheet No. 58-1/04) TABLE -1

Corners Co- ordinates Distance between
(Degree, Minutes, Seconds on Corners
WGS 1984 Datum)
1 11°01'18"N 78°09'52"E 1-2 = 400m
2 11°01'13"N 78°09'40"E 2-3 = 425m
3 11°01'26"N 78°09'40"E 3-4 = 300m
4 11°01'31"N 78°09'42"E 4-1 = 500m

s. The lease area is 10Km away from the interstate boundary, protected area under wild
life protection ACT 1972, critically polluted areas as identified by CPCB and notified Eco
sensitive areas.

t. The sketch of mining lease area showing the dimensions of the pit, depth of mining,
extent of area are marked enclosed as Plate No. II.

u. There are no wastes anticipated, hence no waste dumps are proposed inside the lease
area.

v. Around 21 nos. of employees are deployed for the quarrying operation.

w. The total cost of the project is about Rs.1,06,74,200for a period of five years.

X. The CSR cost is around 28.33% of the sand cost from the royalty paid to Government.
Apart from this an Budget of Rs.10,000/- will be allowed for Social Activities of the
nearby villages.
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The quarry operation will be carried out in the following manner
Machineries = 13.75Ha

2.43Ha Lo 70 Jur 20m

Manual

%
%,

The lease area is a Government land maintained by PWD, Minir?i\“g{(éhg"Monitorjng Divi |on~,

Trichy in Survey Field No. S.F.No 643/1(P)in River Cauvery at Mile 77/2+1B“0:ntoh77/ 50m is
Oruvanthoor Village, Namakkal Taluk &District.

This modifiedmining plan was prepared by considering all the parameters required for the
safe and systematic quarrying operations in order to excavate the balancing quantity of 3,58,974
m?>of sand from (Cauvery)river of Oruvanthoor Village, Namakkal Taluk &District.

Sand is composed of consolidated felsic compound Silica and Feldspar the sand is
formed by the action of water due to transportation and erosion of Rocks sand has become a
very important mineral for the expansion of society.

Sand is a naturally occurring granular material composed of finely divided rock and
mineral particles. River sand is one of the world’s most plentiful resources (perhaps as much as
20% of the Earth’s crust is sand).and has the ability to replenish itself. River sand is vital for
human wellbeing& for sustenance of rivers.

1. GENERAL INFORMATION
1.1 a) Name of the Lessee : The Executive Engineer

b) Address of the Lessee (With Phone No and E-mail Address)

Address : Public works department,

Mining and Monitoring Division,

Trichy.
Pin : 620 001
Mobile No ; 9791392098
Mail : mmdivntry@gmail.com

c) Status of the Lessee (Individual / Company / Firm).
The lessee is an Executive Engineer, on behalf of Public Works Department, Government

of Tamilnadu.

1.2 a) Mineral which the Lessee intends to mine
The Public Works Department intends to quarry sand only, in order to carry the maximum

flood discharge of the river.
b) Precise area communication letter details received from the Competent authority of
the Government.

The Precise area communication letter was received from The District Collector, Namakkal
District, vide Rc.N0.1198/Mines/2015 dated 18.02.2016to obtain an approved mining plan
and Environmental Clearance from the State Level Environment Impact Assessment Authority,
Tamil Nadu.
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The Mining plan was prepared and got approval from the Assistant Director Department of
Geology and Mining, Namakkal vide.Rc.N0.1198/Mines/2015 da,ted 22 02 2016

Environmental Clearance obtained from the State Level Enwronmeﬁt '

““'pact Assessment \

Authority, Chennai vide Letter No. SEIAA,TN/F.No. 5093/E¢“/1(a)/3524/zo16 dt|

10.08.2016. Lol 0 i i |
Consent to establishment from the Tamilnadu Pollution Controlz board was obtalned V|de v f
Order No. 170818725322 Dated:22.05.2017 ‘ )

C) Period of permission / lease to be granted.
The lease period granted for the period of Two years, Environmental Clearance given on

10.08.2016, the EC will get Completion on 09.08.2018. Thequarrying operation was commenced
on 16.06.2017

Proceeding was given for the period of Two years the lease will get expire on 09.08.2018
the remaining lease period is about 1 Year.

Inthis above circumstance the lessee require 3 yearsextension period

d) Name and address of the Quallfled person preparing the Revised mining plan.
Name : M. Ifthikhar Ahmed, m.sc, F.G.s., MBA, MMEA.,

Address : Regd.off.Old No.260-B, New No. 17,
Advaitha Ashram Road,
Alagapuram, Salem.

Mobile : 94422 78601 & 94433 56539.
Tele Fax : 0427- 2431989

Registration No : RQP/MAS/183/2004/A

Email : ifthiahmed@gmail.com
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